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RKHAND STATE POLLUTION CON’E&;HI 834004

W@y [-A.DIVISION BUI WA, R
N Phone.- LDING (GROUND FLOOR), H.E.C., DHURWA, "% s
SECT] ne.: 2400851, 2400852,2400979 Fax:0651- 2400850, Web Site = ww.jspeb-Ile

A REPORT BY THE JHARKHAND STATE POLLUTION CONTROL
3/05/2019 IN

gOARD AGAINST THE HON’BLE NGT ORDER DATED 0
.A._NO._ 8092018, ANWAR HUSSAIN ANSARL JHAMUMO

ALPSANKHAYAK MORCHA VERSUS STATE OF JHARKHAND.

1. T.he Hon’ble NGT Principal Bench, New Delhi vide its order dated 03/05/2019
directed the Jharkhand State Pollution Control Board to submit 2 report of the
assessment and recovery of damages, reduction of period for remedial action and
increasing the amount of the performance guarantee may be fur nished by the
Jharkhand State Pollution Control Board (JSPCB) within three months by email at
ngt.filing@gmail.com.

2. In light of the above order of the Hon’ble NGT a 6 (Six) member committee vide
Office Order No — B- 79 dated 21/06/2019 was constituted to assess the damage
caused and evaluate the compensation for recovery from unit. (Photocopy of Office
Order No — B- 79 dated 21/06/2019 is annexed as Annexure — 1)

3. The unit was asked for presentation on Compliance of direction given by the Board
in the light of the above mentioned order on 26/06/2019 vides Board’s Ref No: - B-
653 dated 21/06/2019. (Photocopy of Board’s Ref No: — B-653 dated 21/06/2019 is

annexed as Annexure —1II.)

4. The unit has presented the status of compliance before the Board and submitted its
reply in compliance of Board’s Ref No: - B-653 dated 21/06/2019 vide letter no
GRASIM/240/2019-20 dated 26.06.2019. (Photocopy of wunits letter no -
GRASIM/240/2019-20 dated 26.06.2019 is annexed as Annexure — I11.)

5. The Regional Officer, Regional Office, Ranchi vide Ref No — 1125 dated 19/07/2019
has submitted an inspection report of the committee constituted by the Board office
order. The Environmental Compensation would be levied on the basis of the final
report of this committee. (Photocopy of Ref No: — 1125 dated 19/07/2019 is annexed as

Annexure —1V.)

6. The unit was asked to submit a Bank Guarantee of INR 14,00,00,000.00 (Fourteen
Crores only) vide Board’s Ref No:- D-548 dated 26/07/2019. (Photocopy of Board’s
Ref No: — D-548 dated 26/07/2019 is annexed as Annexure — V.)

7. The unit has submitted the Bank Guarantee of above said amount vide letter no

GRASIM/2019-20/251 Dated 31.07.2019 (Photocopy of units letter no -—
GRASIM/2019-20/251 Dated 31.07.2019 dated 31.07.2019 is annexed as Annexure —

VL) x
\ /
N ‘d_
(Rajeev Lochan Bakshi)
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*\i"?f'-;’-v’ JHARKHAND STATE POLLUTION CONTROL BOARD

}a}@ T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004
Phone.. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138
Web site . www jspcb.nic.in; e-mail : ranchijspcb@gmail.com

Office Order Noﬂ)“? ? Ranchi, date 2’/6/’ 7

Office Order

In the light of Hon’ble NGT Order dated 03.05.2019 in O.A. No. 809 of 2018 Anwar Hussain Ansari,
Jhamumo Alpsankhayak Morcha Vs State of Jharkhand, The operative part is as follows:-

“From the above reports, it is clear that the unit is causing pollution as Jound in the
reports. While requirement of performance guarantee may be a step to remedy the pollution,
compensation for the damage caused is required to be assessed and recovered. Quantum should
not only be sufficient to restore the environment but also deterrent. Since the unit is highly
polluting and falls under the category of seventeen most polluting industries, the period of one year

may be required to be reduced appropriately and amount of performance guarantee enhanced.”

In view of the above a committee of following member is hereby constituted:-

1. DFO, Palamu ‘
2. CMD, MECON Ltd. Ranchi or his Representative not less than Rank of General

Manager.

3. CMD, CMPDIL, Ranchi or or his Representative not less than Rank of General
Manager.

4. HOD, Deptt. of Environmental Science & Engineering, IIT (ISM), Dhanbad or his
representative not less than Professor,

5. Regional Officer, JSPCB, Ranchi

6. Dr. Anand Thakur, Asst. Professor, Zoology, Ranchi University

The committee will assess the damage caused and evaluate the compensation for recovery from unit.

The committee may co-opt expert members as per requirement and will communicate to the Board.
The committee will submit its report by 30.07.2019

The expenses acoprd in conduct of business of this committee will be reimbursed from the unit.

3
o
Ran akshi)
ber Secretary

Chondan/General Letter-RNC/138
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M T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004

Phone.: 0651-2400852/2400851/2400850(Fax). Web site : www.jspch.nic.in
Ref No. ... Ranchi, Dated:............
From,
Rajeev Lochan Bakshi,
Member Secretary
To,

Mr. Vivek Bhide

Plant Head,

M/s Grasim Industries Ltd.,
Rehla, Daltanganj

Sub: Regarding presentation on compliance status of direction given by the Board in the light of
O.A. No. 809/2018 Anwar Hussain Ansari, Jhamumo Alpsankhayak Morcha Vs State of
Jharkhand.

With reference to above subject, the Board vide ref. no. B-82, dated 18.01.2019 has been issued
direction during show cause in the light of O.A. No. 809/2018 Anwar Hussain Ansari, Jhamumo

Alpsankhayak Morcha Vs State of Jharkhand. In compliance of, you have submitted time bound action

ptan along with Bank Guarantee Rs. 100 Lac.

You are, therefore, directed to make a presentation on status of compliance of time bound

action plan on 26.06.2019 at 12 noon at Board’s Head Quarter, Ranchi.

Sd/-
(Rajeev Lochan Bakshi)
Member Secretary

Memo No. . @ - 6 S 5 Ranchi, dated "?’/{/{5

Copy to : Regional Officer, Regional Office, Ranchi for information & necessary action. He is direct
be present during presentation.

Chandan/Generol Letter-RNC/150
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Dated 26.06.2019
To,

The Member Secretary,

Jharkhand State Pollution Control Board,

Ranchi, Jharkhand
Ref: Your letter bearing no. B-653 dated 21.06.2019
Sub: Regarding presentation on compliance status of direction given by the Board in

the light of 0. A. No. 809/2018
Dear Sir,
This has reference to your above referred letter on the captioned subject, followed by draft
presentation through e-mail and our meeting held on 26.06.2019 at your office on status of
compliance of time bound action plan.
In this regard, we are submitting the final copy of our presentationand progress status report,
in printed form, on status of compliance of time bound action plan along with evidence and
other documents, as required by you.

We are assured that you will find it in order.

We are obliged for your kind cooperation.

Yours faithfully,
For Grasim Industries Limited
Chemical Division, Rehla

(Vivek V. Bhide)
Unit Head

Encl : as above

Grasim Industries Limited

Chemical Division, Rehla Telephone +91 6584 262211/221/488 Website www.grasim.com
Garhwa Road, Rehla 822 124 Fax +91 6584 262205 CIN L17124MP1947PLCO00410
Dist. Palamau, Jharkhand, India Email  grasim.rehla@adityabirla.com

Regd. Office P.O. Birlagram, Nagda 456 331 (M.P.)
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Progress Status {dated 25!05419! for Compliance of Direction issued, Ref Letter B-82 dated 18!01;19

No. | Direction issued by JSPCB | Target Date Actionable Points Current Status Annexure
Weekly Calibration scheduled being adhered
The calibration of pH meter should . Routine Calibration with |with sample validation through our central lab | Annexure 1: Calibration
1 |be done and ensure the Immediate (o1 ndard Solution which is registered by JSPCB vide memo no.D- |cerificate for month of June
correctness of the pH meler. 975 dated 20/02/2017 .
2 D e, design with wmplehon . Submission of drawing of |Site layout of waste water routing and storm
timeline of Storm water drain shall limmediate - , ! P
be submitted. Morsover, the storm exsting drainage system  |water drain was submitted on 21/0119.
water drainage and its_s functioning 31-05-2019Waste water from The Storm water drainage and functioning is| Annexure 2: Pictures of
may be examined. individual plant section pits ibeing examined on routine basis and being |overhead lines to Central
to be interconnected to rectified as needed. Strengthening of waste [ETP
central ETP via overhead |water collection pits and routing to Central
ling, elimination ETP via overhead lines has been
underground pipe crossing completed.
along storm water drain
Bottom Ash will not be used in Immediate |No Bottom ash being used|Complied with immediate effect NA
brine sludge lagoon. Brine Sludge Lagoon.
Drawing, Design with completion | 15-06-2019|Raise the height of lagoans| All the side wall raised above 1 metre Annexure 4A: Photographs
timeline of Garland Drain around by 1 meter and constructiheight and rain water collection pit of Brine Sludge Lagoon.
sludge lagoon shall be submitted. drain along the periphery|completed. There will be no surface runoff |Annexure 4B: Photographs
with collection pit. Theloutside the lagoon. Rain water runoff will befof height raise along Brine
collected overflow would|eollected through collection cum leachate  [Sludge Lagoon
be pumped back to OUrfwell-constructed inside the lagoon and will
central ETP be treated through ETP. Complied within
time line,
Disposal to TSOF could not materialize on
technical front.
With proper staging sludge at existing
New Brine sludge lagoon with liner Explore utilization of TSFD|!agoon, brine sludge lagoon capacity would
and provision of leachate 15.03.2010|f3C1ty @t Jharkhand or be utilized till 30 Sept 2020.
collection along with its completion propose  construction  of|We are working on constructing new brine
time line shall be submitted. new SLF. studge lagoon with liner and leachate
collection as per CPCB guidelines.
Guidance is required from ISPCB for the
same.
The empty salt bags shalt be Immediate  |Build an intermittent Now the mede of salt transportation has
disposed off within 3 months. storage facility (PCC floor |been upgraded from salt in bags to
under Roof Shed) for containerised movement. Al historical
emply bags accumulated bags have been disposed to
recycler within timeline,
Disposing of accumulated bags has been  |Annexure 6A: Disposal
streamlined to recycler. A total of 164 Tons |details of Bags disposed to
of HOPE bags send to recycler since 16th Jan|recycler.
2019
Storage facility is made available {under  |Annexure 6B: Photographs
roof shed) for intrem storage used bags at  |of modified facility for
site. HOPE bags




!ectlon issued by JSPCB

No. Target Date)  Actionable Points Current Status Annexure
They will submit action pian for Overall Enhanced Capacity pH Modified equipment erection completed Attachment 7A: TSS
7A-1 |achieving Zero Liquid Discharge  (Scheme by and TSS facility. removal modified
(2L0). 30-09-2019 equipment
) o Enhancing existing RO Equipment fabrication and assembly in Attachment 7B: LOI an
They will submit action pian for | Overal capability toinlet TDS of | Progress at Vendor works order ¢opy, Membrane
7A-2 |achieving Zero Liquid Discharge  |Scheme by ) india
2D 30-09-2019 5000 ppm, with recovery
(2L0) Up 0 85-80%.
New MEE + ATFD Site Civil work in progress, all major Attachment 7C: Actual site
equipment arrived on site. status pics of Civil work and
They will submit action plan for Overall arrived equipment.
7A-3 |achleving Zero Liquid Discharge  |Scheme by Attachment 7D: Details of
(ZLD). 30-09-2019 equipment arrived on site
{in hard Copy)
i i isti Civil work in progress.
78 Construction of new shed for ceal 15-07-2019 Extension of existing Coal prog
stockyard shed
Not Applicable, No action required
The facility been notified
by JSPCB for shed had
) . been ahandoned. The salt
7C  [Shed over salt unloading point 15-06-2019 contalners ara now being
directly unloaded at
covered sait godown
Attachment 8A: Pics of new
..« New Central storage facility with shed structures [chod for solid waste
15-06-2019 pevglop meat of cgqtrahsed of sizes 23x30 meters {Hazardous and Non f di
interim storage facility storage before sending to
Hazardous Waste) has been developed. TSDF
The provisions of Hazardous 258.82 Tons of waste been disposed to ,
8 Waste management, Collection We have undertaken an | TSDF.
and its disposal facilities should be agreement with JSPCB
submitted. authorized TSDF for
Immediate  |disposal from our site. The

shipment are in progress
and histarical backlog too
are been shifted




Annexure 2: Photographs of overhead pipelines to ETP

Pipes to neutralization pit

Effluent to ETP

Pipes Interconnection
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Annexure 4A: Photographs of Brine Sludge Lagoon.

Leachate, rain water runoff collection

Brine Sludge Lagoon
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Annexure 4B: Photographs of height raise along Brine Sludge Lagoon.

Meter Scale

Side-wall all along lagoon: raised>1 meter
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Annexure 6A: Disposal details of Bags disposed to recycler.

e

F

HOPE Bags To Re

164.22 Tons to bags recycler

I |4100609729] 1003013900 |2001018308] 16.01.2019 | SCRAP LIME BAG,EMPTY USED| 70

2 |4100609730] 1003013900 [2001018330] 17.01.2019 | SCRAP LIME BAG,EMPTY,USED| 70 LIABA TRADERS 9.28
3 |4100609756] 1003013930 |2001018497| 23.01.2019 | SCRAP LIME BAGEMPTY,USED| TO T1ABA TRADERS 1245
4 [4100609800] 1003013971 |2001018867| 06.02.2019 | SCRAP LIME BAG,EMPTY.USED| TO JAI POLYMERS 23
5 |4100609806 1003013978 |200101890] 08.02.2019 | SCRAP LIME BAG,EMPTY USED| TO JAT POLYMERS 17,89
6 |4100609808] 1003013081 |2001018913| 08.02.2019 | SCRAP LIME BAG,EMPTY.USED| TO JAI POLYMERS 1274
7 |4100609818] 1003013991 |2001018990] 11.02.2019 | SCRAP LIME BAG,EMPTY,USED| TO JAI POLYMERS 14.48
8 [4100609819] 1003013992 [2001018991] 11,022019 | SCRAP LIME BAG,EMPTY,USED| TO JA POLYMERS 16.68
9 [4100609857] 1003014026 [2001019211] 20.02.2019 | SCRAP LIME BAG,EMPTY,USED| TO JA POLYMERS 1392
10 |4100609875| 1003014040 |2001019326] 23.02.2019 | SCRAP LIME BAG.EMPTY.USED | TO JAT POLYMERS 3,66
11 [4100609910[ 1003014072 |2001019501] 01.03.2019 | SCRAP LIME BAG,EMPTY,USED | TO JAI POLYMERS 1174
12 [4100610008] 1003014185 [2001020291| 30.03.2019 | SCRAP LIME BAGEMPTY,USED| 70 |Shri Lami Trading Company| 7.94
13 [4100610131] 1003014315 |2001021115] 26.04.2019 | SCRAP LIME BAG,EMPTY,USED| TO |Shri Laxmi Trading Company| 828
14 [4100610213] 1003014417 |2001021713] 14.05.2019 | SCRAP LIME BAG,EMFTY,USED| TON LIABA TRADERS 748

' 16422
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Annexure 6B: Photographs of modified facility for HDPE bags
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Interim Storage Facility Bags Stacked at Storage Facility
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Attachment 7A

Flash Mixing and Flocculation Tank

: TSS removal modified equipment

Lamelia Clarifier
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From: Jigar Gadhiya
Sent: 02 March 2019 13:10
To: Vivek Mishra
Ce: Praveen Mahajan; Niraj Kumar; Prakash Verma: Vivek Bhide
Subject: FW: LOI - RO Plant 80 m3/day for Rehla Plant
Sir,

Find trailing mail LOI. This is for your kind information please,

Best Regards,
Jigar D, Gadhiya
Purchase

Mob: 9904103891
Extn: 9173

From: Jigar Gadhiya

Sent: Saturday, March 2, 2019 1:00 PM

To: 'peeyush.narang@membranegroupindia.com’; Mahendra Kumar
Ce: Praveen Mahajan; GRCD RM CPC

Subject: LOI - RO Plant 80 m3/day for Rehla Plant

M/s. Membrane Group
Kind Attn. — Mr. Peeyush
Greetings from Grasim.

This is in reference to your offer no. MG/18-19/673/R4 Dt: 15.02.19, our various techno-commercial discussions & your
visit to Mumbai office Dt: 20.02.19, against our above subject requirement for our Rehia Piant,

We are pleased to confirm our order for the same. The agreed terms & conditions are as below~

1) Totai Basic Value - Rs. 23,500,000/- {Rs. Two Crore Thirty Five Lakhs Only).

2) Scope of Supply - Qty. 1 Set (As per our enquiry)

3) Detailed Scope of Supply and Specifications will be strictly as per our enquiry and subsequent various
discussions and communications you had with our project team.

4) Price Basis - FOR Site (Including P & F, Freight, Supervision of Erection and commissioning) However, Lodging,
Boarding, and To & Fro will be Grasim scope.

5} Delivery atsite within 12 weeks from date of Lol

6} LD: 0.5 to 5% per week (after 2 weeks), \M -



A

7) Payment Term — 10% against ABG, 80% within 30 days from receipt of material at our site, 10% against PBG &

after commissioning.
8) Mechanical / Performance guarantee — For a period of 24 months from the date of delivery or 18 months from

the date of commissioning whichever is earlier .
9) Taxes & Duties are extra.

Request to go ahead for the manufacturing of the same and ensure delivery on or before agreed period.
Pi confirm the receipt and acknowledge the same. Our formal order will be released shortly.

Kindly provide your billing break-up to enable us to proceed further for PO.

Best Regards
Jigar D. Gadhiya|Grasim ~ Chemicals|Birla Aurora, 10th Floor, Dr. Annie Besant Road, Worli, Mumbai
400030 [(Board) +91 22-24399110 Extn: 9173]Mob: 9904103891 (Dir: +91 22-24399173

ADITYA BIRLA
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mited PURCHASE ORDER ~ ORIGINAL

- PO Number : 420001
Garbwa Road, Rehla, Patamai (Jharkhand i 28
Jharkhand i Cadu . ammau (Jharkhand) PODate — : 25.082078"

Road,
Telm Nomber - +91 8584; 2211488
Eau. ipo Bidagram, Nagda Dist-Ujjain(MP) 180 Doc No.  : QMB/F/NATIOS

E-Mal |D - grasim.rehiaadityabiria.com

The scope of supply shall inciude 80 m3/day RO Plant as per Annexure-1 and all the items dglong witt

acosssories and all required consumables. The above supply shall be sultable in af respects, including bu!

not limited to design, engineering, manufacture, supply, inspection & testing and’ proving performance

mrantu of eompietam set of Units as per spacifications and data sheets discussed and finslizod during ouw
technical discussions.

The s includes design, engineering, manufacture, fabrication, supply, inspection & testing, packing &
fomrg?np; freight up t?gur project site at REHLA and proving performance guarantes asg per specification:
& drawings.

However unless otherwise specified your scope of supply will be strictly as per enquiry, No deviation shalt be
valid against specification as agreed by you,

Supervision:
Rates are inclusive of Supervigion for erection & commissioning. However, lodging & boarding will be bame
by Grasim Chemicals.

Please note that you will not use any Chingse make equipment, material, instrument or any part of the same
Any substandard material or other than specified shall not be accepted.

8. 10% of basic order value shall be made immediately on receipt of your order acceptancs, along with ban}
guarantee from a First class Bank valig Up to last dispatch of equipment.

b. 80% of the basic order value along with 100% taxes & duties will be released on ?mme basis within ar

days of receipt of materials at site against submission of dispatch documents such as nvoice, receipted copy
of dellvary challan etc.

¢. 10% of basic order vaiue after commissioning and against submiusion of parformance bank uarantes

{PBG) of equivalent amount valid for a period o?g 8 (eighteen) months from the date of commissior?ing or
twenty four) months from the date of commiaaioning.mchovw is eariler.

Contact Person;

Project Manager (for all technical issue); Mr. Vivek Mishra

Email 1d; vivek.g.mishra@adityabirla.com

Finance Manager (for payment, BG, C Form, etc): Mr. Praekash Verma

Email id: prakash, verma@adityabina.com

Materiais Manager (for alf material related issue, way bil, elc): Mr. Niraj Kumar

Emai! id: n.kumar@adltyabma.oom

I (for all i .
mhm commercial issue, PO amendment, atc).

Emall Id: jigar.gadhiya@adﬂyabifia.com

IndGeiriss Limied PURCHASE ORDER ORIGINAL

'mﬂl‘ll1 .
Foss, Reia. Palemay (Awienc) P8 Bumber : 22000018°
N

Garhwe

o 3 %mgz aaaa | 12211408

PR | Fax m:m. ja Diat-Uijain(MP} 130 Doc No.
M e .

: QMSAE/MATIOS



G edies Liriied PURCHASE ORDER  ORIGINAL

Sanua Roed. Rebia, Peiamea (erkhand) PO uia o : 30001808
T Nubar - +01 Go8e0022] 12211488 '
E&Z%;tpo Bifagram, Naoda DistUjain(WP}{ 150 Doc No. - QMSIFIMATIOS
E-Mak 1D - gravim. renia @aditysbirta com

services / supply / work undertaken by the Supphier / Vendor as per this Agresment.

Reps & Wamanties to be given by Supplier/Service Provider incorporated in the Agreement

1. Sy r/Service Provider is du isterod with the agropnate’ authority under the applicable GST
ptoviﬂ%‘:l:and the registration numbzrr;%vldud by Suppiiar/Sarvice Provider to Grasim is true and accurate;

2. The tax invoice Issued by SupplierService Provider to Grasim is compiete, true and accurate such that
Grasim is able to obtain input credit with respect to the GST paid to Supplien’Service Provider for the services
undertaken by Supplier/Service Provider as per the Agreement;

3. Supplier’Service Provider agrees to do all things, inciuding grovndlng involces or other documentation in
sudafonnanddetaﬂmatmlybanecossafytoenableorassiat rasim to clalm any input tax credit in ralation

to GS8T amount payabie under the reament. Grasim, shall not be under an o make
mgynmmmamommunmﬁnrggdmofuxlmmﬁomsuwﬂemw o

ALEE VA IBTHE X

4. SupplienService Provider ghall duly pay the applicable GST amount io the authority within
3{three msr%o;udGSTammﬂomedmsMshaﬁmammw rasim evidencing the

payment

5. The Suppiier / Vendor covenants to support and provide assistance to the any including in
thebfmofnocuaaryhfonmﬁonldocumntaho' n in relation Wmm«mem

ﬁ“mm““%m;ﬁm ilc;:m(3 Tg‘thetaxbomﬂuorrofum&:tgmmaybe.
bano"ﬂ'&yan mentioned in the anti-profiteering clause and 8o on. Ppointed Passing of the

The Supplier / Vendor s 8 that this clause shall survive the termin i
A ' gree v ermination / expiry of this Agresment,

indemnity

In addition to the indemnities covered elsewhers in the reement, the Vendor / Supplier furthe groes

ii:damnﬁy and n;oak&?p the mpar&hannlou df;ium ;Dnd?hahu any actual or potet"r‘ual m’&w:
terast, pana Gosts e | m breach of covena relating clauss

credit) and clause | ](Anﬂ-proﬂteerhg{npany i s e 1] (nput tax

The Supplier / Vendor egrees that indemnity clause shall survive the termination / expiry of this Agreemant,

Survival Clause
w .
hlﬂmmmgmmmmthopmwmofmmemof umopfmmofmsm/vmwbmw,m

Vendor as per this Agreement, shall survive the termination / expiry Agresment, Mm?vmnm !

P e

mmmmsmmw the services / 1 work
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ATFD Equipment

Attachment 76: Work in progress MEE + ATED

Civil work for MEE + ATFD

MEE Equipment
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Anaerure ¥ &)
s
( y WKETAY
)‘ Cnnsultant
Client Name [GRASIM INDUSTRIES LTD - 120 KLD MEE PALNT Date: 26-03-2019
Subject Equipment Total load detail Site -Jharkhand , Rehla
System Four effect Evp plant + ATFD System {02 set) ' :
9.5 M LEVEL TOTAL WEIGHT
EQUIPMENT + PROCESS | REMARK
SRNO TAGNO EMPTY WEIGHT XG5 WEIGHT KGS
1 c-1(M) 3200 5500
2 c-2 (M) 3200 5500
3 c3 (M) 2500 3500
3 C-4 (M) 2500 3500
5 P-1 (M) 100 150
3 P-2 (M) 100 150
7 P-3 (M} 100 150
8 P-4 (M) 100 150
10 V5-1 {M) 700 2500
11 V5-2 {M) 700 2500
12 V5-3 (M) 700 2500
13 V5-4 (M) 700 2500
14 SC- (M) 1500 2000
15 SV5-1{M) 200 1000
16 PIPING 2000 3500
TOTAL WEIGHT 18300 35100
7.5 M LEVEL TOTAL WEIGHT
1 ATFD-01(15m2) 4700 6800
2 ATFD-02 {15m2} 4700 £800
3 SC- [ATFD-1) 600 1500
SC- (ATFD-2) 600 1500
SVS {ATFD-1) 200 800
4 SVS {ATFD-2) 200 800
5 PIPING 500 900
TOTAL WEIGHT 11500 19100
3.0 M LEVEL TOTAL WEIGHT
P-5 (M) 100 170
CP (M) 150 600 Suet at site
TOTAL WEIGHT , 250 170
TOTAL EQUIPMENT LOAD - 54970 KGS
TOTAL EQUIPMENT PROCESS WEIGHT -- 54970 kgs .
TOTAL MS STRUCTURE WEIGHT :- 40000 kgs (approx)
MS STAIR CASE WEIGHT :- 4000 kgs {approx)
Note:- Load On Each (RCC) Column 10 to 11 Ton Approximately
Thanks,
KETAV CONSULTANT LEGEND ,
M- Multi effect evaporator plant

ATFE - Agitator thin film dryer




L W TAX INVOICE Affuchgd e (Duplicate Copy)

r VWW WETAV CONSULTANT
) KETA\/T PLOTNO.2-1,25,26,27,2B,BLOCK NO.518,

Consultant JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-BBZBOS,GUJARAT.

Phone : 09687671391 (M) : 09687671377
E-mail : account@ketavconsultant.in

Company's GSTIN / Unique ID : 24ADIPP0O287H1ZH PAN No. : ADIPP0O287H
Details of Consignee (Bill to) Inveoice No. . E-0063 Dt. : 30/05/2019
Grasim Industries Ltd. Challan No. : 0063 Dt. : 30/05/2019
"Chemical Division Rehla" : P.O. No. 1 4200016947
P.O-Rehla,Garhwa Road, P.0. Dt. v 12/03/2019
Palamau(Jharkhand}Pin Code:822124
State : 20 Jharkhand Ship To .
Phone : 06584-262211 AN 3 A PAS: A
Mobile : 9507039408 : : O R
GSTIN ! 20AAACG4464B2Z8 o ag/oé 19
PAN Mo. ! AAACG4464B !
Sr.|No.& Desc ‘ s HSN |Packing . Rate Amount
No/| of Packages Product Description Code Qty. Quantity
System: Four Effect Circulation
Evaporator System + ATFD For i
Salt Recovery.120 KLD,
0.uy5>
1 411048031247 | Evaporator Plant & Parts 84198990 | 94 No 94 No . 16000000.00

(01Set)| (01 Set
CH:84198950

As Per Attached D/C No.0063 Dt.30.05.19. ‘,J\Lrpﬂ

- M’“ P
N Qﬁ/ L

. PRy J ’ ‘ : 1"
\ PR
S AN \\ \ Aty O
. -~ , .. o a3l
The Orientalins. Co.Ltd. Policy No. 143100 .\,\\ L‘I)L - E
/21/2019/1) Dt.26.12.2018 to valid Up tg, }© |+ |

25.12.2019

Payment Within  Days. Due On:30/05/2019 ' 94 Total 16000000.00
Document Through : Direct
Goods Despalched From + Junababalpura Dahegam ToPalamau , Jharkhany.
Manner of Transport . Jay Cargo Movers IGST @18.00%

. . 28B0000.
If by motor vehicle,its Reg.No; GJ-27-X-0685 ’ ° %
If by Rail/Air,T.R./L.R/R.R.JA.W Bill No. 1235 D1.30.05.2019 .
Round Off
¥ (In Words) : One Crore Eighty Eight Lakh Eighty

Thousand Only. NET AMOUNT I | 18880000.00

Terms & Conditions :

g ” (J:
B - Lo v RoarKETAY CONSULTANT
(1) We do not hold responsible for any breakage/demagelshortauefloakage In transit. ' . Ve »

(2) Our responslbility ceases when the goods are delivered to the carricr, oo -", .' - C/o%
(3) Goods once sold will nat be accepted back, ‘ r e . P Q
(4) Interest @24% p.a. will be charged. if involce s ol patd on or before due date. R <

{5} Subject to Ahmedabad Iurisdiction. Lo
Authorised Sig natory

\&v7~




DELIVERY CHALLAN

PLOT NO.21,25,26,27,28,BLOCK NO.518,
KE T AV JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
Consultant VIL:JUNA BABALPURA({SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUJARAT.
Phone : 09687671391 (M) : 09687671377
- E-mail : account@ketavconsultant.in
4 M/S, Grasim Industries Ltd. Chailan No. : 0063
"Chemical Division Rehla" Challan Date:  30/05/2019
P.O-Rehla,Garhwa Road, P.O. Neo 1 4200016947
Palamau{Jharkhand)Pin Code:822124 P.O.Date @ 12/03/2019
Ph..06584-262211 Mo0,:9507039408 Truck No. @ GJ-27-X-9685
GSTIN NO:  20AAACG4464B278 Transport : Jay Cargo Movers :
PAN No. AAACG4464B L.R. No T 1235 Date: 30.05.2019
Sr. Particular Qty. Unit Rate
System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.
Kl,;;/Calandria -4 1 No
- Z71 Preheater 1 No
3T Surface Condenser (MEE). 1 No
4 | Catch Pot (MEE). 1 No
- 57 Vapor Seperator (MEE). 2 No
' 1,2
6 | Process Pump With Motor & Without Seal (Jonshon) 1 No
CCR-25/125(01HP/2800RPM)-02.-._-
CCR-25/125(1.5HP/2800RPM)-02. -
CCR-32/160(03HP/2800RPM)-03.. -
CCR-200/200 (30HP/1400RPM)-04. .
7 | SS 304 Pipes 9 No
1"-06,11/2"-03. |
8 | S5 316 Pipes 38 No
1"-06,11/4"-08,11/2"-02,2"-04,21/2"-03,
3"-05,6"-02,8"-02,10"-03,12"-03.
8 | S5 316 Big Bend 26 No,
8"-06,10"-07,12"-05,6"-08. -
10| Corrugated Box 2 No
DFM:20NB-02.
VT-04,FG-12 VG-06, TG-10,RTD-10.
(02 Box). e
11| Wooden Box 2% < No
SS316Flanges:1"-20,11/4"-20,11/2"-10, :
2"-08,21/2"-10,3"-08,6"-06,8"-04,12"-08,
$5316Bends: 1"-25,11/4"-15,11/2"-10,2"-10 ? g o3 2 6
21/2"-06,3"-12,58316Flange Valve: 1"-10, é JG,J Te
11/4"-03,11/2"-03.88 316 Thread Valves: Ce C &Q / f‘7
1/4*-15,1/2"-10,3/4"-06,1"-08,11/4"-04. o ' tG / 9
NRV:11/2"-02,2"-01.B.F.VValve + S8 316 Lo
Ftapper.2"-02,3"-02,6"-04,8"-03.Gasket:
1"-15,11/4"-15,2"-10,21/2"-10,11/2"-12,
3"-06,6"-10,8"-10,10"-06,12"-08.Gi Nut t
TOTAL
DELIVERY AT:
CO'S GSTIN NOx i B
CO'S PAN NO. : PG TR \‘(5\"?
4 2R
o A \\" B A
" [ iti e AR _
Received the above Goods on good condition [ ;" DAKEGAM, T | &b
1k S _

: SN il
¥ \\\” } < y/
Recelver's Signature R4 '/ 7/




DELIVERY CHALLAN

KETAV CONSULTANT

Phone : 09687671391

7 PLOT.NO.21,25,26,27,28,BLOCK NO.518,
KE T A‘/ JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
Consultant VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUJARAT.

(M) : D9687671377
E-mail ; account@ketavconsultant.in

M/S, Grasim Industries Ltd. Challan No. © 0063
"Chemical Division Rehla" Challan Date:  30/05/2019
P.O-Rehla,Garhwa Road, P.O. No 4200016947
Palamau(Jharkhand)Pin Code:822124 P.O. Date 12/03/2019
Ph.:06584-262211 Mo.:9507039408 Truck No. GJ-27-X-9685
GSTIN NO:  20AAACG4464B2ZB . Transport Jay Cargo Movers
PAN No. AAACG4464B L.R. No 1235 Date: 30.05.2019
Sr. Particular Qty. Unit Rate
System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD. '
& Bolts:1/2"x11/2"-200,5/8"x2"-150,5/8"
x 21/2"-150. Sight Glass:1 1/4"-02,21/2"
-2,3"-6.Safty Valves: 1"x2"-3.Cable Tie
:300MM-10Pkt,Ring Type Lug:2.55q. MMx1Pkt
1
Evaporator Plant & Parts. TOTAL 91
CH:84198990
DELIVERY AT: '
CO'S GSTIN NCt 24ADIPPO287H1ZH
CO'SPANNO. : ADIPP0287H

*Received the above Goods on good condition

Recelvar's Signature




M. : 9510906262, 9227006262

Consignor Gopy

Jay Cargo MoOoUVersS - oo
Total Solution of Transport Driver Copy

medabad -382405 {Guljarat)
movers@ymalil.com Record Copy

23, Callco Nagar, B/h.Winsome Hotel. Narol-sarkhe] Road, MNaraol, Ah
E-mail : jaycargo

www_jayscargomovers.com,

web.:
_ Subject to Ahmedabad Jurisdiction
Schedule of Demurrage Charge From Location To Location LR No, Date Vehicla No.
Demurrange Chargeable afier day ¥ -
date of arrival @ Rs...... per kg/ per AHMEDABAD PALAMAU, JHARK 1235 : 30/05/2019 | GJ27- X-96835
Policy No. if insured

Consignment Booked at: OWNER'S RISK

CONSIGNOR: KETAV CONSULTANT
PLOT NO. 21 25 26 27 28 BLOCK 518 JUNA BABALPURA PATIA

DAHEGAM MODASA ROAD DAHEGAM GUJARAT

CONSIGNEE : GRASIM INDUSTRIES LTD - PALAMAU
CHEMICAL DIVISION REHLA P.O REHLA, GARHWA ROAD

PALAMAU PALAMAU - 822124 Jharkhand
GST No. 1 20AAACG4464B2ZB

GST No. : 24ADIPP0O287TH1ZH
; Mothod of | No.of Weight
Description {Said to contaln) o PXg P‘:‘g" Load elg Charged Amount
MACHINERY -Lo®s© MachlWEAY C% oose  |OF 0 o
-parss Mpe,o(p,uucha:!. i &olt | ET |
Delivery At :

tnvoice No : E -0063

Invoice Date : 30/05/2019

Material Value: & 4,¥9,@ 0 oool
GST Paid By : Consignor

Eway BillNo.: ££170E33 95720 Balance

GST No.: 24AYJPM8B496P2ZB - Mode of Payment Fon Jay Cargo Movers
PAN No.: AYJPMB8496P ANK!T BANSAL
Remark : Tobe Billed Auth. Signatory

Under Section 5 of IT Act 2000, this Consignment Note stands legal / valid and can be authenticated

Terms and Conditlons of Carriage
1. Tesra and conditions printed on lace and i i
o ; oveﬂualnlhkmnsgmnntnoﬂlmdngmhdhsmnshmnlshalbedemdhpadolwnmolcarﬁagou}iﬂ:migmbomigm
2. This Consignmant Nola/Forwarding Nole is not
s negotiabla. Al and every consignments booked Lnd
: - o | er this Consignment Nota are camled under i camage
Owmes’ therwise untispecwalymaruedathigherdskd\agesmmuallyagmedupmm!gmr}mnsbneemdhawbbemn edon:smg:mﬁzﬂoh. =

3 Consignor or consignee are responsible 1o Insuring nmen
the con
of promium of the bransk knsuranos 10 13 1 advance, sig '.\MBwilnavoranmlransnhswmurlrnconslgnmentunbssanduﬂiagreeduponinregardlompaymnt

4. Goods booked under '
o mmnslmmn;h&hmmbas;mh;;mhlm!madhymrlsmor!oonslgneeorﬂslawldammformeywlbeheidresponslblefor
prohbiled Wdh ooodsm .llot\lsemm"ou mm.mmmmombmashalhdormﬂymagwmmsmdamageswﬂ d ‘Manecil Iness
. orass bty .Mewdelhqpﬂapmﬁm(hg»enunderwﬂmm e by reason of oo U
Incomple pariculars cmmm .
ConsignonConsignes wilhout any Imitation, for all costs and expenses Imposed by compalant authorities such as Octrol, Sales tax, Entry Tax relaled Yo conslgnment.

8. Consionment booked under this consignme
i nole wil not be diverled to other place
consignorkansignes of Lawiul 2sskgnes of the goods whila consignmant s in Imrpl.lsll. or person mentioned on cansignment nots urkess 8 written authority lettar provided by

7. We wi nol responsible for delay
parilal or tolal Yoss, destuction, d
end civil commolion, accidand, arrasUr . n, demaga, deterloratlon or non detivery of consignment
sUresirain rder legal proceadings, order of restriclion o probTion m.pm? by mmr: cmnmp::r:;c :u;.:oa': of god act of war of publia enemy, fots
Y.

. - -
a Ihll |XeNCs lOfY recavery of ouls!an(ﬁng amount on m’ﬂmmhﬂeew Ihe mmhm | already
8 W he it @ (anaral Len on an W\sbnmant or Qur for Nl or defvered

8. No sult or other legal pmcsodings wil
be entertained against the loss
(isbed ty us) under 0 days from date of L or demage o the consignme:
booking. i undess notica is served in wriing with ‘Demage Certifiate/

@ Cerlificte of Facts

1] Wllﬂdﬂ Wh&ﬁmﬂd for the

1. Perichatle
hgnndnnb&hdhmo:ﬁmismormdmmgmmmhbmm Wi
Bty e .wum“nqummdemnm in mgudblfnwldmnslgm;:l n:t:m redlos
comgoieni ‘adodara Jursdiction In respeds of claime arsing 'WW
Daclaration by ConsignoriConsignes e e -

ofl off unclalmed other goods afler a witlen nolicg

{Slgnature of Consignork ) fAuthorsed
o *sed Employes or thelr agent or lawful 23000 of the consignmant )

Space for Acknowledgement
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Grasim Industries Limited of
Chemical Division Rehla .
Gate Entry Form
* toee JFE02 86

Gate Entry# RHI190014592 A
g 19
’ I

it hame 1211 Rehia Chemical Plant 1

—————————————— PTRANSPORT DETAILS —r-----=-----=rosooesmooomsmsmmmess
hicle No :GJ27X9685 Capacity:0 TON
hicle Typ ‘Loose Materials in Truck
ansporter -9100016402 KETAV CONSULTANT
. Booklett  :GJ27X9685 Rc Expiry Date
sur Policy#  :710500311801 50000617 Insur Renew Dt 26.03.2020
ic Certif . Puc Renew Ot
s Reg Date  :26.04.2019
B it DRIVER DETATIL S----m--—-—=--o——=m--—ooomsss—ssoomomsmns oo
qver Name  :RAVIVARMA License id ‘UP4420170011336 Mobile # 9173636349
sue Date :24.07.2017 Expiry Date  :09.01.2022 Helmets # 00
aterial " :STORE MATERIAL
emarks B 380 .
leaner Name NO 2. %7 "7—? Cleanerid  :NO Mobile #
hallan# 63 Challan Date :30.05.2018 Challan Qty 94
R Date LR # '

ark \n DYTime :03.06.2019 / 08:25:00

rark Qut DU/ Time: / 00:00:00

Jote

As Per Attached D/C No.00&3 Dt.30.05.19.

The Oriental
/21/2019/11
25.12.2019

Ins.Co.Ltd.Policy No.143100
Dt.26.12.2018 to Valid Up to

Gate In DVY/Time :03.06.2019/08:25:02

Gate OQut DH/Time -1 60:00:00

- In case of any Accident Factory wili not be responsible and will not be liable for any damages.

Payment Within Days. Due On:30/05/2019

94

To
Document Through Direct = e
3gz:2r0?s$atched From : Junababalpura Dahegam To:Palamau , Jharkhartl
of Transport Jay Cargo M - I T
| . k [s3%
:: gy mo_lor_veh:cle.nts Reg No: GJ—2?-)39685 o o8t @18.00% 26800000
¥ Rail/Air, T.R./L R./R.R /A W.Bill No. 1235 Dt.30.05.2019 b
?Tr(:)r;:vo;d(s)) | One Crore Eighty Eight Lakh Eighty B O(f
an nly.
NET AMOUNT | 18880000.00
ml;vmi& Conditions : e
€ do not hold responsible for any D eaka Ror K
‘ K akagr/demage/short. leirdecieges NS Hbi" KETAV
(2) (?ur responsibilily ceases when the quods are dolivered H:Jrll‘:'_]p{p'“j" o rans o N POV
(1) Goods oncee sold will nol be daecepled back e ) Q gaj
(4) Interest @24% p.a. wi e L : i
. o p.a. whl be charged. it mvorce is not pailt on or belore ‘ | J
() Subject Lo Ahmedabad turisdiction, ore due date - - ;-J
~ (3

Autharised Signatory

o=



T T Ve

PARASMA]
.- i B!oc No. 521, Bat . @‘551— «_ﬁéih—n.a AR T —
\ A Dahegam - 382305, 02716 296033 e sy
A L onth - S -y TR T [ CAPACITY
& PLATFORM - 24-HOURS SER o — !. TONS
¥ SIZE : 52X10 ) IC; COMPUTERISED WEIGHBRIDGE: —_—
B — ' S HLT T.NP,,\;
MATER 4
| SUPPLIER :
i VEngg%-AQéES PLACE
' CUSTOMER :
f , JIME
i GROSS: 4y — 4 PE + Wff
| TARE: T oo g s 178
i NETT : PILF@ g -
}
| .
| CHARGES, RS. : N — . SRR
e i e Tt . VeAd e e iR
ARl in vt adlindiae: o m s s e e : e R , . J
\_ ?4:{‘{ rln TR R L T TR TIPS LRI e - : Operators Signature
1
Sr.|No.& Dasg N HSN |Packing vantit Rate Amount
No. Of Packages Product Description Code Qty. Q y
System: Four Effect Circulation
Evaporator System + ATFD For
Salt Recovery.120 KLD,
1 141104803247 | Evaporator Plant & Parts 84198990 | 94 No 94 No | - 16000000.0
' (01 Set) {01 Set
CH:84198990
As Per Attached D/C No.oos3 Dt.30.05.19.
1
The Orienta| Ins.Co.Ltd.Pollcy No.143100
I21/2019/11 Dt.26.12.2018 to valid Up to
25.12.2019
Payment Within Days. Due On:30/05/2019 94 Total 16000000.00
Document Through . Direct
Goods Despa(ched From Junababalpura Dahegam To:Palamay | Jharkha
Manner of Transport . Jay Cargo Movers IGST @™18.00% 2880000, 00
if by motor vehicle,its Reg.No: Gd-27-X-0885
If by RaillAir.T.R.IL.R.IR.R./A.W.BEII No. 1235 Dt.30.05.2019
Round OFff
T (In Words) : One Crore Eighty Eight Lakh Eighty
Thousand only. NET AMOUNT ¥ | 18880000.00
\J S T
- - N LM
Terms & Conditions : o Pl
(1) We do not hold responsibie for any breakage/demage/shortage/rnakage In transit ‘ ! - ,.-,T['R\ETAV CONs LTANT
{2) Our responsibifity ceases when the goods are dellvered to the carrter T I ' M
(3) Goods once s0ld will not e accepted back, -'/’ . /
(4) Interest @24, P-a. will be charged, jf Involice Is not paid on or before due date, o
(5) Subject to Ahmedabad Jurisdiction.

= o <
Authorised Signatory

A\



TorUce fY _

TAX INVOICE (Originat Bupticate)

KETAV CONSULTANT

7
KE TA\/ PLOT NQ.21,25,26,27,28,BLOCK NO.518,
Consultant JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUJARAT.
Phone : 09687671391 {M) : 09687671377
E-mail : account@ketavcaonsultant.in
Company's GSTIN / Unique ID : 24ADIPPO287H1ZH PAN No. : ADIPP0287H
Details of Consignee (Bill to) Invoice No. : E-0063 Dt.: 30/05/2019
Grasim Industries Ltd. ‘ Challan No. : 0063 Dt. : 30/05/2019
"Chemical Division Rehla" P.O. No. . 4200016947
P.0-Rehla,Garhwa Road, P.O. Dt. . 12/03/2019
Palamau(Jharkhand)Pin Code:822124
State © 20 Jharkhand Ship To
Phone  06584-262211 .
Mobile : 95507039408
GSTIN @ 20AAACG4464B2ZB
PAN No. ! AAACG4464B
ﬁ:‘ 2:;,8;:::::5 Product Description gf::e Pgil;tng Quantity Rate Amount
System: Four Effect Circuiation
Evaporator System + ATFD For
Salt Recovery.120 KLD.
1 141104803H247 | Evaporator Plant & Parts 84198990 | 94 No 94 No 16000000.00
) (01 Set) {01 Set
CH:84198990
As Per Attached D/C No.0063 0t.30.05.19.
!
The Oriental Ins.Co.Ltd.Policy No.143100
/21/2019/11 Dt.26.12.2018 to Valid Up to
25.12.2019
Payment Within  Days. Due 0On:30/05/2019 94 Total 16000000.00
Daocument Through . Direct
Goods Despatched From : Junababalpura Dahegam To:Palamau , Jharkhand.
Manner of Transport . Jay Cargo Movers IGST @18.00% 2880000.00
if by motor vehicle,its Reg.No:  GJ-27-X-9685
If by Rail/Air, T.R./L.R /R.R./A.W.Bill No. 1235 Dt.30.05.2019
Round Off
T (In Words) : One Crore Eighty Eight Lakh Eighty 1
Thousand Only. NET AMOUNT ¥| 18880000.00
bt NG
Terms & Conditions : et Kbr RETAV CONSYLTANT
{1) We do not hold responsible for any breakage/demage/shortage/leakage In Lransit. N ._‘_i‘_“.;]‘: ! .
(2} Our responsibliity ceases when the goods are delivered to the carrler. ' /, o ﬂ M
(3) Goods once sold wilt not be accepted back. Ce ’
{4) Interest @24% p.a. will be charged. if Invoice Is not paid on or before due date. f, - o ¥
(5) Subject to Ahmedabad Jurisdiction. " Authorised Signatory

W -




DELIVERY CHALLAN

PLOT NO.21,25,26,27,28,BLOCK NO.518,
KE T AV JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
Consulitant VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUJARAT.
Phone : 09687671391 (M): 09687671377
E-mail : account@ketavcensultant.in
M/S, Grasim Industries Ltd. Challan No. : 0063
"Chemical Division Rehla" Challan Date :  30/05/2019
P.O-Rehla,Garhwa Road, P.O. No . 4200016947
Palamau({Jharkhand)Pin Code:822124 P.O.Date : 12/03/2019
Ph.:06584-262211 Mo0.:8507039408 ' Truck No. @ GJ-27-X-9685
GSTIN NO:  20AAACG4464B27B Transport  :  Jay Cargo Movers
PAN No. AAACG4464B L.R. No : 1235 Date: 30.05.2019
Sr. Particutar Qty. | Unit Rate
System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.
1 | Calandria-4 1 No
2 | Preheater 1 No
3 | Surface Condenser (MEE). 1 No
4 | Calch Pot (MEE). 1 No
5 Vapor Seperator (MEE). 2 . No
6 Process Pump With Motar & Without Seal {Jonshon) M No
CCR-25/125(01HP/28C0RPM)-02.
CCR-25/125(1.5HP/2800RPM)-02.
CCR-32/160(03HP/2800RPM)-03.
CCR-200/200 (30HP/1400RPM)-04. _
7 | SS 304 Pipes 9 No
1"-06,11/2"-03.
8 | SS 316 Pipes 38 No
1"-06,11/4"-08,11/2"-02,2"-04,21/2"-03,
3"-05,6"-02,8"-02,10"-03,12"-03, ‘
9 | 88 316 Big Bend 26 No
8"-06,10"-07,12"-05,6"-08.
10| Corrugated Box 2 No
DFM:20NB-02.
VT-04,PG-12,VG-06,TG-10,RTD-10.
(02 Box). '
11 | Wooden Box 2 No
S§8316Flanges:1"-20,11/4"-20,11/2"-10,
2"-08,21/2"-10,3"-08,6"-06,8"-04,12"-08, '
S5S316Bends:1"-25,11/4"-15,11/2"-10,2"-10 !
21/2"-06,3"-12,5S316Flange Valve:1"-10,
11/4"-03,11/2"-03.5S 316 Thread Valves:
1/4"-15,1/2"-10,3/4"-06,1"-08,11/4"-04,
NRV:11/2"-02,2"-01.B.F.Valve + SS 316
Flapper:2"-02,3"-02,6"-04,8"-03.Gasket:
1"-15,11/4"-15,2"-10,21/2"-10,11/2"-12,
3"-06,6"-10,8"-10,10"-06,12"-08.Gi Nut
TOTAL
DELIVERY AT:
CO'S GSTIN NOx .r .
CO'S PAN NO. : ‘_Jk, ¢ SO
"h / \\“- . "“'
*Received the above Goods on good condition f f(mt AL "
, \‘". Q\w .

Recelver's Signature . R



DELIVERY CHALLAN

KETAV CONSULTANT

PLOT NO.21,25,26,27,28,BLOCK NO.518, -
KE TAV JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
Consuitant VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUJARAT.
Phone : 09687671391 {M) : 09687671377
E-mail : account@ketavconsuitant.in

M/S, Grasim Industries Ltd. Challan No. . 0063
"Chemical Division Rehla" Challan Date:  30/05/2019
P.O-Rehla,Garhwa Road, P.O. No T 4200016947
Palamau(Jharkhand)Pin Code:822124 P.O.Date : %2/03/2019
Ph.:06584-262211 Mo.:9507039408 Truck No. : GJ-27-X-9685
GSTIN NO:  20AAACG4464B2ZB Transport : Jay Cargo Movers
PAN No. AAACG4464B L.R. No i 1235 Date: 30.05.2019
Sr. Particular Qty. Unit Rate

System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.

& Bolts: 1/2"x11/2"-200,5/8"x2"-150,5/8"

x 21/2"-150. Sight Glass:1 1/4"-02,21/2"
-2,3"-6.Safty Valves: 1"x2"-3.Cable Tie
:300MM-10Pkt,Ring Type Lug:2.5Sq.MMx1Pkt

Evaporator Plant & Parts. TOTAL 94
CH:84198990

DELIVERY AT:

CO'S GSTIN NCx  24ADIPP0O287H1ZH
CO'S PAN NO. : ADIPP0287H

*Received the above Goods on good condition

Recelver's Slgnature




E—— M. : 8510906262, 92270306262
Consignor Copy

Jaoy Cargo Mowvers Consignee Copy

dotal Solution of Transpore Driver Copy
23, Calico Nagar, B/h.winsome Hotel, Narcl-sarkhe] Road, Narol, Ahmedabad -382405 (Gujarat) ﬁecord Copy
web.: www.jaycargomovers.com, E-mail : jaycargomovers@ymail.com

Subject to Ahmedabad Jurisdiction

Schedule of Demurrage Charge From Location To Location LR No. Date Vehicle No
Demurrange Chargeable after day

date of amrival @ Rs...... per kg/ per AHMEDABAD PALAMAU, JHARK 1235 : 30/05/2019 | GJ27- X-9685
Consignment Booked at: OWNER'S RISK Policy No. if insured :

CONSIGNOR : KETAV CONSULTANT CONSIGNEE : GRASIM INDUSTRIES LTD . PALAMALU
PLOT NO. 21252827 28 BLOCK 518 JUNA BABALPURA PATIA | CHEMICAL DIVISION REHLA P.O REHLA, GARHWA ROAD

DAHEGAM MODASA ROAD DAHEGAM GUJARAT PALAMAL PALAMAU - 822124 Jharkhand
GST No. : 24ADIPP0287TH1ZH GST No. : 20AAACG44648228
Description {Sald to contaln) - M‘“;:: of ':?(.g of L““:""'ig"c‘hawe g Amount
MACHINERY Loos e MachIWERY & [io0se (0L | o o . [eok
_paid  prc PEX Attteched B &D) G SET /w‘* A
invoice No : E-0°53 Leilvery At: ¢ 3‘1 N 0\ \ oip
. { - B 4 v~
Invoice Date : 30/05/2019 L‘)\, 7% I WVQ
Material Valua : 1‘33180. ool 9.(’1‘:7‘ ] ' Mad
| 1 .
GST Pald By : Consignor c}rﬂ" e . AT L/\j-
L"A L (}’V“ - - b e
- i H \_\f\-ﬁ . 1 F (,-M/,
E-Way Bill No. ; 66110%3 35?0 ekt - v C(txf,'(-' Balanc?A A ‘)gg ;
GST No. : 24AYJPM8456P2ZB Mode of Payment For Jay CambTM§v¢,3 \ff' ALt )
PAN No.: AYJPMB496P ANKIT BANSAL™ |
Remark : Tobe Biiled Auth. Signatory

Under Seclion 5 of IT Act 2000, ihis Conslgnment Note stands legal / valid and can bie authenticated

Terms and Conditions of Carriage
¥ m;zmm Pririsd BN face anc 0-erieal of th consygnmant nola forwarding note of this consgnment 3°af be deered 1o part of contracy of camaga with consignorionsignee
2 This Consignment Note/Forwarding Nols is not negotiabia, Al and every consignments booked under this Consignment Nota ars carriod under canier nder cai
: . " and carmiage act.
at Owner's Rick otharwise and unti specifically charged at higher rlsk charges miltually agresd upon consignoriconsignes and have to be mentioned on this consignment Note.
3 Cons of ae for i
& ignor ofc:.tfslgme - m o a::n&? the consigrment, wa wil never arrange iransl Insurance of the consignment unless and unlk agreed upon In regard to the payment
[ Goodsm under this oonslgn::nl Noln are on basis of sald I cortaln declared by consignorconsignee of s lawful assignes. Therelor they wilt be held responsible for violal
prohibi dangerous goods and delention/selzure by completerd authority, Conskinor/Consignes shal indemnily us againet any loss or demage sufiered by reason of iecomectness or
Incormpielansss of the particulars on Consignment Nots. Hence open defivery packaga would ol be given under any circumslances. a?e o
] .
: Cutw-'(:o:i::; shall b;“ able without any limitation, for all cosls and exponses Imposad by compslen] authodities such as Octroi, Sales tax, Entry Tax relaled to consignment
. Consignment under mmnlnmmmhmmdmohrpmmwmmnw cons i i
o 265070 of 0 oo whi comstrrenr o . on consignment note unless a writlen authority letter provided by
7. Wowlndnspnnsualudelavpaﬂalm'ormhss,dastrmﬁcn [ T ol
’ , Cempga, do.crmdmmnmnhhqumbmnml urder these evenls such of j
and cvif commaotion, accident, smestiresirain under legal proceadings, order o resiriclion or prohibition knposed by gavemment of compelent wm. o ofwar o s enemy, ot

8 W
mﬂ&oﬂnﬁlbumGonmthnonmymlgmnnlundorowmwmrwdwmmmmmmwwmumdem

9. No sult or other legal proceedings wit be sniedained again L
Tes0od by e} e 0 oy o o ol kg, e O CnSment s noe b sevedin wiing i ‘Demage Certical Certic o Fct

T ——




Grasim Industries Limited
- . Por-tpope— D Chemical Division Rehla
. Gate Entry Form

Gate Entry# RHI190014678

1211 Rehla Chemical Plant 1

-------------- TRANSPORT DETAILS ——--com———- -
‘RJ2TGABS44 | Capacity:34 TON ., F4038
Vehicle Typ  :Loose Materials in Truck A vy z )
Transporter  :2100016402 KETAV CONSULTANT R 0. ( )
Rc Booklet#  :RJ27GA8844 Re Expiry Date :
i Insur Policy#  :71050031190150000596 Insur Renew Dt :20.09.2019
;- Puc Certif 34755 Pu¢ Renew Dt :21,11.2019
f Rc Reg Date  :16.07.2010
Pl memmmmmeceees DRIVER DETATIL S-———-——-————— e
. Driver Name LOKESH KUMAR License id ‘RJ0620110017889 Mobile # 9571024429
b Issue Date :01.09.2011 Expiry Date  :02.01.2022 Helmets # :00
b Material :STORE MATERIAL
| Remarks ‘B 34.34
Cleaner Name :NO Cleaner Id :NO Mobile # :
: Challan# 59 Challan Date :27.05.2019 Challan Qty :16
LR Date : LR # :
Park in Dt/Time :04.06.2019 / 09:05:29 Gate In Dt/Time :04.06.2019/ 09:05:32
Park Qut Dt/Time: / 00:00:00 Gate Out Dt/Time : £00:00:00

Note : In case of any Accident Factory will not be responsible and Wiil not be liable for any damages.

1,00
Ao 2V [P AR O/ 0059 D 27,0510, |




e}l , . _ )
s , M / - T AR TR
' 2, @ 4 7  TAXINVOICE (DeptiEate Copy)

““'KETAV CONSULTANT
KE TA\/? PLOT NO.21,25,26,27,28,BLOCK NO.518,

Consultant JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD
. VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,

DIST:GANDHINAGAR-382305,GUJARAT,

Phone : 09687671391 (M) : 09687671377

V E-mail : account@ketavconsultant.in
Company's GSTIN / Unique ID ; 24ADIPP0287H1ZH PAN No. : ADIPP0287H
Details of Consignee (Bill to) Invoice No. . E-0059 Dt.: 27/05/2019
Grasim Industries Ltd. Challan No. .. 0059 Dt. : 27/05/2019
"Chemical Division Rehla" : P.0O. No. 14200016947
P.C-Rehla,Garhwa Road, P.0. DL T 12/03/2019
Palamau(3harkhand}Pin Code:822124
State : 20 Jharkhand Ship To
Phone : 06584-262211 _ . 5oo | +80 382
Mobile : 9507039408 ' o S(DG, )
GSTIN : 20AAACG4464B2ZB ‘ A (R
PAN No.: AAACGA44648
Sr.|{No.& Desc . HSN |Packing . Rate Amount
Nol Of Packages Product Description Code Qty. _Quantnty
System:Four Effect Circulation
Evaporator System + ATFD For
Salt Recovery.120 KLD. 1.
0. 384
Y.
1 |41104803H247 | Evaporator Plant & Parts . 84198900 | 16 No 13500000.00
{01 Set}
CH:B4158990 !
V"’% As Per Attached P/C NoO059 Dt.27.05.19. : .
! VI A g
; i _F /’é-?’ﬁf N ‘ | ‘Fg .
L‘;? A \ : o g (1‘4 =
| o B Y = qo—=""" |...-" .
Q' Vs Rl = APPSO Il
\ .(\(x\\c"‘ g . S N f T
' 7 :"" ‘. . ( i
The Oriental Ins.Co.Ltd.Policy No.143100 k.
/21/2019/11 Dt.26.12.2018 To Valid Up To
25.12.2019.
1
Payment Within  Days. Due On:27/05/2019 16 Total 13500000.00
Document Through : Direct
Goods Despatched From + Junababalpura, Dahegam. To:Palamau, Jharihandg.
Manner of Transport : Jay Cargo Movers IGST @18.00% 2430000.00

If by motor vehicle,its Reg No: RJ-27-GA-8844
If by Rail/Air, T.R/L.R/R.RJAW.BIll No. 1225 Dt.27/05/2019

Round Off
¥ (In Words) : One Crore Fifty Nine Lakh Thirty

Thousand Only. NET AMOUNT 7| 15930000.00

Terms & Conditions :

(1) We do not hold responsible for any breakage/demage/shortage/leakage in transit.
(2) Our responsibility ceases when the goods are delivered to the carrier.

(3) Goods once sold will not be accepted back.

(4} Interest @24% p.a. will be charged. if invoice is not paid on or before due date.
{5) Subject to Ahmedabad Jurisdiction.




. 'KETAV CONSULTANT

+ PLOT NO.2i,25,26, 27,28,BLOCK NO.518, -
KE T AV JUNA BABALPURA PATIA,DAHEGAM MODASA ROAD @,O 187
VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM, 600
5|0 G\ )

Consultant
DIST:GANDHINAGAR-382305,GUJARAT.

Phone : 09687671391 (M) : 09687671377
E-mail : account@ketavconsultant.in

M/S, Grasim Industries L.td. Challan No. : 0059
"Chemical Division Rehla" Challan Date :  27/05/2019
P.O-Rehla,Garhwa Road, P.O. No : 4200016947
Palamau(Jharkhand)Pin Code:822124 P.O. Date : 12/03/2019
Ph.-06584-262211 Mo.:9507039408 Truck No. @ RJ-27-GA-8844
GSTIN NC: 20AAACG4464B2ZB Transport @ Jay Cargo Movers
PAN No. AAACGA4464B L.R. No 1225 Date: 27/05/2019

Sr. Particular Qty. Unit Rate

System: Four Effect Forced Circulation Evaporator System +
FO For Salt Recovery,120 KLD.

ATFD With Agitator With Gear Box & Motor
_(15Sq.Mtr).
| Small Vapor Seperator
D + MEE).
Surface Condenser
ATFD).
alance Tank
{ATFD + MEE).
.{" Catch Pot
TFD).
Blower With Motor.
HP/2800RPM).
acuum Pump With Motor & With Seal
(Finetach)15HP/1400RPM-02.

AN

No

No

No

A

No

AN 4]
S

No

NN W N W N

No

N

Evaporator Plant & Parts TOTAL 16
CH:84198950

DELIVERY AT:
CO'S GSTINNG  24ADIPP0287H1ZH

CO'S PAN NO. : ADIPP0O287H =0 N
. EONS

*Received the above Goods on good condition Fo T

Receiver's Signature




M. - 9510906262, 9227006262

Consignor Copy
7 Jay Cargo Movers Consignee Copy
S Total Solution of Transport Driver Copy
< 25 oo ogar, s insame ot ook o N Ly com  RecoriOoRy
Subject to Ahmedabad Jurisdiction

Schedule of Demurrage Charge From Location To Location LR No. Date Vehicle No

Demurrange Chargeable after  day

date of arrival @ Rs...... perkg/per | AHMEDABAD PALAMALU JHARKH 1225 27/05/2019 | RJ27-GA-8844

Consignment Booked at OWNER'S RISK Policy No. if insured .

CONSIGNOR : KETAYV CONSULTANT CONSIGNEE : GRASIM INDUSTRIES LTD

PLOT NO. 21 25 26 27 28 BLOCK 513 JUNA BABALPURA PATIA GHEMICALDIVISION REHLA P O REHLA GARHWA ROAD

DAHEGAM MODASA ROAD DAHEGAM GUJARAT | PALAMAU PALAMAU Jharkhand

GST No. : 24ADIPP028TH1ZH i GST No. :20AAACG4464B27B

i Method of No. of Weight

Description {Said to contain} Pkg Pkg Load Charged Amount

SYSTEM FOUR EFFECT CIRCULATION EVAPORATPEOOSE 0 0

Invoice No : 0059 Delivery At :

Invoice Date : 27/05/2019

Material Value : 15930000

GST Paid By : Consignor

E-Way Bill No. : Balance

GST No. : 24AYJPM8496P2ZB Mode of Payment For Jay Cargo Movers

PAN No. : AYJPMB496P SURESH KUMAR

Remark : : Tobe Billed Auth, Signatory

Under Section § of IT Act 2000, this Censignment Note stands legal / vakid and can be authenticated

Terms and Conditions of Carriage
1. Tasms and condiions printed on face and overeal of this consignment natef forwarding note of this consignment shall be deemed to part of cantract of camiage with consignoriconsignes
and bolh of them.

2. Ynis Consgnment Note-Forwarding Note is net negotiable. Al and every consignments bocked under this Consignmani Nole are caried under comman cafrier and under camiage acl.
& Owner's Risk otherwise and until specifically charged al higher risk charges mUiually agreed upon consignoficansignes and have to be mentiored on thig consignment Note.

3 Consighor o7 consignes ae nesponsivle for insuring ihe consignment, we will never amange ransit insurance of the consignment uniess and untii agreed upen in regard lo the payment
of premium of the transit insurance to us in advance.

4. Goods bookad under this consignment Note are on basis of said to contain declared by consignorfeonsignee ar its lawlul assignee. Therelor they will be held respongible for viokal
prohibited and dangerous goods and detention/seizure by compietent authority. Consignor/Consignee shall indemnify us against any loss or demage surffered by reason of incorrectness of
incompleteness of the particulars on Consignment Nole. Hence open delivery package wouid not be given under any circumsiances.

5. ConsignornConsignee shall be iable withoul any Timitation, for all costs and expenses imposed by compelent aulhorities such as Colroi, Sales lax, Enlry Tax related 1o consignment.

. Consignment booked under this consignment nole will not ba diverted fo-other place or persan mentioned on consignment note unless a writlen authority Yetter provided by
consignoriconsignae of lawlul assignee of the goads while congignment is in ransit,

7. Wa wil not responsible for delay partial or lotal loss, destruction, demage, deterioration or non delivery of consignment under these events such as act of god act of war of publig enermy, riols
and civil commotion, accident, arresyrestrain under legal proceedings, order or restriction o prohibition imposed by govemment of compatent authority,

8, m&e fight 1o exercise General Lien on any consignment under our custory for recavery of outstanding amount ot vonsignariconsighsg 'or ihe consigamsnt o already Selivered

o

9, Nosdlorohtbgdmmmmmww«wwmmmmmsmmmmm'DemageCerﬁfmaWCeniﬁctaofFaﬂs
{issued by us) under 5} days from date of booking.

10, We wil not ba Kable for damage to consignment booked under part load, unless packad or wrapped for exira safety other than standard packing in accordance with FTL against the
transit damages. . .

11. Pegshable goods are iabla for dispose off atter 48 hours of arrival withoul giving any notice to consignes. We are enlitied to sel aoff unctaimed other goods after a written notice
of 30 days 10 CONSIgheaicONSIgNOr, against recovary of occurred expanses in regard to the said consignment note

12. The competent court in Vadodara only shal have jurisdiction in respect of all dispules or clams anising out of this cariage contract.
Declaration by Consignor/Consignes

By acgcapiing our copies of this consignment nole, 1Wa solemnly deciare o transporier and all conceried that particulars and details furmished in
Consignment Nole are true and correct and same will cormespond to our books of entry and documents in our passession and control.
\We also acknowsedge, undérstand and agree \o he lerms and conditions mentianed over this Consignment Nate/Forwarding Note/ LR or GRN \ W -

{Signature of ConsignoriconsigneelAuthorised Employee of their agent or lawiu! assignee of the consignment.}

Space for Acknowledgement




' E-Way Bill System

Government of India -
e-Way Bill

permem. et e 1 B 2 =8 e e < A e AT i e T

" 71, E-WAY BILL Detalls
Generated Date:27/05/2019 06:47 PM Generated By: 24ADI PP028 THIZH  Valid Upto: 1300612019

T away BillNo: 6311 0745 5534
Approx Distance: 1630km

Mode: Road
Type: Qutward - Supply Document Details: Tax invoice - E0059 - 27I05/2019 Transaction type: Reguiar
e e e 0 e e
2. Address Details
From To
Jibdie e e ———— T e
| GSTIN:24AD: PPO28 THIZH E GSTIN : 20AAA CG446 4B2ZB .
1 KETAV CONSULTANT+ 1 WIS GRASIM INDUSTRIES LIMITED. B!
| GUJARAT gl JHARKHAND
| 4
.- Dispatch From & = Ship To &
PLOT NO 21.25-26-27-28 BLOCK GRASIM INDUSTRIES LIMITED CHEMICAL DIVISION REHLA GRASIM INDUSTRIES
NS, BABALPURA PATIAVILLAGE GEA DEFMGAM MODASA ROAD ! LIMITED CHEMIGAL DI/ISIDN REHLA "
l_ GUJARAT-382305 . GHANSHYAM KUNJ i
A [ S | GHANSHYAMRUN] o e S
[ ST e e m pEmSTES
3. Goods Details ’
e e ———

e T T

Tax Rate {C+5+H+Cess+Cess Non.Advol)
NE+NE+18.000+0.000+0.00
-

e ———————

!
| MSN Code Product Descripition Quantity Taxable Amount RS.

e ——
84198990  Evaporalor Plant And Parts 1.00 SE 13500000.00

Tot. Taxble Amt 2 13500000.00 CGST AmiY 0.00 5GST Amt¥0.00 1GST Ami 72430000,00 CESS Amt 20.00 CESS Non.Advol Amt 20.00
Gther Amt T0.00 Total Inv.Amt T 15930000.00
‘ ‘ Tramp;;;;:l;:t;;n et A R T T et = [

Transporter an:, Mo & Date : 1225 & 27105/2019

Transporier ID & Name : 24 AY JPMBASEP2ZB & JAY CARGO MOVERS

- i e = S S

iy [

5. Vshicie Details

Mode Vehicie / Trans From Enterad Date Entered By CEWE No. Mulii Veh.info
3 Doc No & Dt (F any) {If any)
l. Road RU2TGARBAS § 1225 B ZTION2012 27512019 0547 PM 24ADIPPO28THIZH - -
e e e o e————— -
J—— . e T TR I

RI110TA55534

S m

e .81 Bl e b 1 e = - o

A

Powered By National Informatics Centre
httpsuflawaybillgst.gov.iNBiuGenerationleayBiIlPrint.aspx?ewb_no=631 107455534



E-Way Bill System

Government of India
e-Way Bill

1. E-WAY BILL Details

eWay Bill No: 6311 0745 5534 Generated Date:27/05/2018 06:47 PM Generated By: 24AD1 PP028 TH1ZH Valid Upto: 13/06/2019
Mode: Road Approx Distance: 1630km

Type: Outward - Supply Document Details: Tax Invoice - ED059 - 27/05/2019 Transaction type: Regular

2. Address Details

From To

— - . e st e b s s -

E GSTIN : 24ADI PPO28 THI1ZH GSTIN : 20AAA CG446 4B2ZB
i KETAY CONSULTANT M/S GRASIM INDUSTRIES LIMITED.

i
|
| GUIARAT 1 JHARKHAND
.: Dispateh From = i 1 Ship To i
PLOT NO 21-25-26-27-28 BLOCK o
- LIMITED CHEMICAL DIVISION REHLA

| JUNA BABALPURA PATIAVILLAGE SAPA DEHGAM MODASA ROAD |
GUJARAT-382206 : GHANSHYAM KUNJ

GRASIM INDUSTRIES LIMITED CHEMICAL DIVISION REHLA GRASIM INDUSTRIES

3. Goods Details

HSN Code Product Descripition Quantity Taxable Amount Rs. Tax Rate {C+5+l+Cess+Cess Non.Advol}

IA
e
i

84198990  Evaporator Plant And Parts 1.00 SET 13500000.00

NE+NE+18.000+0.000+0.00

Tot. Tax'ble Amt T 13500000.00 CGST AmtI0.00 SGST Amt 2 0.00 IGST Amt T2430000.00 CESS Amt 70.00 CESS Non.Advo! Amt 20.00
Other Amt 20.00 Tota! Inv.Amt T 1593000000
4. Transportation Details
Transporter 1D & Name ' 24AYJPM84%6P2ZB & JAY CARGO MOVERS Transporter Doc. No & Date : 1225 & 27/05/2019
5. Vehicle Details
j Mode Vahick ! Trans From Entered Date Enterad By CEWB No. Multi Veh.Info
g Do« No & D1t (H any} {M any}
!,A., - S— T S— PR——
Road RJZTGABR44 & 1225 & 27/05/2019 27/05/2019 06:47 PM 24ADIPPR287THIZH - -

A

21107455534

Powered By National informatics Centre
https:HewaybIl!gsLgov.in!BillGeneration!EwayBillPrint.aspx?ewb_no=631107455534




A Grasim Industries Ltd
i Rehla Chemical Plant 1

E ol WEIGHING SLIP
Gate Entry No. : RHI190014678

Gate Entry Date/Time  :04.06.2019 / 09:05:29

Transporter Details :

Vehicle Number 1 RJ27GA8844

Transporter : 2100016402( KETAV CONSULTANT)

Invoice Number : 59 LR No.
Invoice Date 1 27.05.2019 LR Date

Material Details :
Piant

Material

Vendor / Customer

Gross Weight (Kgs) | 25,040.000 Gross Weight Date  : 04.06.2019
‘ Time :09:18:30
Tare Weight (Kgs) 13,380.000 Tare Weight Date  : 04.06.2019
Time :17:43:15
Net Weight {Kgs) 11.660.000
Challan Weight (Kgs) 18.000
Difference (Kgs) 11,644.000 Verified By:

- STORE MATERIAL

1211 (Rehla Chemical Plant 1)

12100016402 (KETAV CONSULTANT)

;-,,;1& & éj;'ﬂm' s

The Ori'en:ta! Ins.Co.Ltd.Policy No.143100
/21/2015/13 Dt.26.12.2018 To Valid Up To

25.12.2019. ]
Payment Within  Days. Due On:27/05/2019 . 16 Total 13500000.00
Document Through Direct Topal ek
Goods Despatched From Junababalpura, Dahegam. o:Palamau, Jharkhang.
Manner of Transport . Jay Cargo Movers IGST @18.00% 2430000.00
if by motor vehicle.its Reg.No: RJ-27-GA-8844
If by Rail/Air, T.R./L.R./R.R/A.W.Bill No. 1225 Dt.27/05/2019
Round Off
¥ (In Words) : One Crore Fifty Nine Lakh Thirty

Thousand Only. NET AMOUNT 3| 15930000.00

Terms & Conditions :

(1) We do not hold responsible for any breakage/demage/shortage/leakage in transit.
(2) Our responsibility ceases when the goods are delivered to the carter.

(3) Goods once sold will not be accepted back.

{4) Interest @24% p.a. will be charged. if invoice is not paid on or before due date,
{5) Subject to Ahmedabad Jurisdiction.




e

Attachment 8A : Waste (management) storage area

New Shed Structure for Site Waste Management {(Hazardous & Non Hazardous) and HDPE Bags

VS HnXIu Y



;fn AR AR S?

GRASIM INDUSTRIES LIMITED,
CHEMICAL DIVISION, ;REHLA
Details of Waste Disposed to M/S Adityapur Waste Management Pvt. Ltd
Sl. No {Name of Waste Date of disposal Category of Waste Quantity (MT)

1 [Ashestos Waste 21.09.2018 15.2 ' 1.72
2 iGraphite Tube 21.09.2018 - 4.16
3 |Glass wool 21.09.2018 - _ 034
4 {Glass wool 16.10.2018 - .54
5 [FRP Tube 16.10.2018 - 3,14
6 {ETP Siudge 06.11.2018 35.3 5.02
7 IFRP Tube 06.11.2018 . " 1.60
8 }Asbestos Waste 06.11.2018 15.2 9.26
9 JETP Shudge 25.11,2018 35.3 . 8.74
10 [Aluminium Dross 25.11.2018 11.5 3.98
11 |FRP Tube 25.11,2018 - 294
12 |Asbestos Waste 28.11.2018 15.2 4.62
13 [ETP Sludge 28.11.2018 353 19.58 -
14  [Contaminated Plastic Bags 31,01.2019 33.1 10.24 -
15 [Contaminated Plastic Bags 04.02.2019 33.1 11.14
16 _[Contaminated Plastic Bags 09.02.2019 33.1 13.54
17 1ETP Sludge 22.04.2019 35.3 31.76
18 JETP Sludge 25.04.2019 353 31.64
19 JETP Sludge 30.04.2019 35.3 31.90
20 [P Sludge 30.04.2019 35.3 3176
21 ETP Sludge 30.04.2019 35.3 32,20

Total o 259,82

\N_. Mishra)

AGM




e

R

e %f%ecumer Name and Mallmg A‘Hdress
t %ng?uding Phone No and g—mall)z

* 2. | Sender’s authonsatnon No- <
3 "AWMPL Membershlp No *
Transporter's’ name and address
& ' (mcludmg Phong No and e-maal)
.5, | Type of Vehicle :

'8 [ 6 |-TransporferRegistrationNo -~ |7SAcB/Ho/RNC/Htum - 15/0216 /207
E' 7.7 | Vehicle Registration No- . : U}/ 22C 8/ "l ~
e Adityapur Waste Managementht Ltd
@ | g Receiver&Name and Mdamng Aiddress _ TSD;YPM No 243, Kita o 325, Dol oora |
¥ - | {including p'-.‘.QEt?«.N" and e-mail) Dist, - Sarakela-Kharsawan Jharkhand - 833210 :
g T : ..  Mob. : 7544003575 / 7544003577, E-mail adityapurwrnpi@ramky.com
EE 9_54;-_& Race:v“ s authoriZation No = = USPCB/”"/MC/ Hum=1S 10 226/ ZDB/ ?7
g‘ 10, '} Waste' descnptlon ’ 57193_{ c.JaoL C o |
3 . Total Quantity : %90 l-(ln-_ i '113 or MT k
=5 - | No of Container : : .. g o '105,;
8 ™2 | Physicalform \s,mf&mems SoI|dIS!udgeIOa[yn'arryISIurrylLl i
oL - -Special handiing Instructions and .
- ”13"% add;tional mformatlon USE pPRoP 5( PP £_§’ _
Co | hereby declare that the contents of the Consngnrf)e’t_‘ are-
S N fully and accurately described” above by proper-shipping -
14. | Occupiers Certificate _g;,u"-" name and are ca!egonsed packed, marked, and !abelleq
1 Q;“a and are in all respects in- proper conditions fortranspon by [
{3--;,, \m\ws@““* \m\N\ - road according to appiicable natlonal govemnment regulations.” |

Typed N\an@ ér_l_d E‘:tzarhb\“-.\C g 2

Signature

Month Day Year

Transpoﬁer acknowledgement of recelpi

(o TTIETIe [11e)

of Wastes | - Month  Day Year .
Driver Name and Stamp: (Eon/Eurziesc} BT Iz i<l
Driver Sighature - SR

Discrepancy, if any

)’,

Recelyer’s ceri?ﬁcauon for l‘ecefpt of Hazardous and other waste

Narne and Stamp:+ Month ‘ Day
= a Signature . . i | i 1 :'-| g
Copy 1 (White). To be fomarded by lhe sender to the Stat Poll
Copy 2 (Yellow) - To be retained by the sender aftar: taking se&natuult":gr? ;n lr‘;?'h li'h‘:‘: rt‘;‘ans rter
Copy 3 (Pink} | - To be retained by lhe receivér after signatire - P
Copy 4 (Orange}. - To be h anded over o the Uransporter by the racaive i
Copy 5 (Greeny . -Tabesentbylh&receh'e{bﬂws :
-Copy 6 (Blug) To be sent by the receiver &5
Copy 7.(Gray) ;

g




- "ADITYAPUR WASTE MANAGEMENT PVT.LTD.
o - . MANIFEST FOR HAZARDOUS AND. OTHER WAST :

MAN!FEST Document No. f!f {i

‘M—“

; Occupier Name and Mailing Address Wh) )X
. (mcludlng Phone No and e-mail) %m @b( j} ; "’f _
2. | Sender's authorisation No
3. | AWMPL Membership No )
| Transporter's name and address Arﬂﬁi 7 toabie. ey JWPG&L :
41 (including Phone No and e-mail) 74D %g "C(%_WI 2 V0 -S527 &y”' oy

g 5. | Type of Vehicle o (Truck/Tanker/Hook liftiCrane Vehicle/Special Vehicie) . |

2 8. | Transporter RegistrationNo 28 [nef pnc/freort -1 £ /o 226'/201'?-/ '-??—

_ E’g 7. | Vehicle Registration No | a2 @1/ . }
-5 g | Receiver's Name and Mailing Address . f‘stgpty&‘;”,{ W%Stlg! l:ﬂ?qnagggm;ntil;vt Ltd, :: 3
N . o ala No ugni Mouza,

% ' (mcluding Phane No and e-mail) Dist. : Saraikela-Kharsawan Jharkhand - 833210 e i :

g 4 Mob. : 7544003576 / 7544003577, E-mail; adtyawrwmpl@ramkym

' s" 9. | Receiver's authorization No J3pc8 /#0/ /(WC / Hoo M - ~ 15 /02.26' jz.ol?/?;g: .
2z | _10. | Waste description FRP Tibe ‘ |

® | 49 | TotalQuantity: A uh M7

= " 1 No of Container = e

| % | 12 | Physical form ' SeftdiSemi Soild!S!udge!OIIyﬂ'arrnyIurryluqmd
= .| ‘Special handling Instructions and
‘ 13. 1 agditional information v pPepey pped |
' V7 | | hereby declare that the contents of the. Con giment are- |
g‘?&b‘ fuly and accurately described above by propea shappmg o
14. | Qccupiers Certificate . ’b\.’éggr 06 e and are categorised, packed, marked, and labelled, :
‘ ' A \'%é‘\ {'5/&nd are in all respects in proper conditions fortramport by
&g“ \ Vi @"\g road according to applicable national government regulations.
Typed Name and Sta{np c\&\f‘l\“ Month  Day Year
Signature L1le[[]e]Ho]fTg]

o g ; Transporter acknowledgement of receipt | :
_g:; S % | of Wastes _ Month  Day Year . |
2= Driver Name and Stamp:_{ore? Zodhos Lol tT&T2Ae T 18]

we _Driver Signature e=—_+ ~ _ )

I
_' g § 16. | Discrepancy, if any | : a
_ E E 17. | Receiver's certification for receipt of Hazardous and other waste
)
. _-g oz Name and Stamp: _ Month Day ..
22 Signature : T

Copy 1 (White} . To be forwarded by the serider 1o the State Poliution Control Board

Copy 2 (Yellow) - To be retained by the sender after Iak(ncwnalum on it from the transporter
Copy 3 (Pink) - To be retained by the receiver after signa ’

Copy 4 (Orangs) - To.be handed over to the transporter bydhﬁfaceiver afer accepting waste
Copy 5 (Green) - To be sent by the receiver to ths SIgala‘ onu'ol Board
Copy & (Blue) | 7+« Tobe sent by the receiver i the 3
Copy 7 (G{ay)‘ - To be sent by the recaiver to the St

% e . ;’ g



lgt.:'.;;j'r

] Occﬁpier Name and Mailing Address ' GIW'W\ _I;yavs‘f‘ T
* | (including Phone No and e-mail) Cubinad U& D N Sfm, "ok i
2. Sender's authorisation No
3. AWMPL Membership No
4 | Transporter's name and address Ad “’Q'Pm Nesfe MAN?&_”""”’" J‘ L
* | (including Phone No and e-mail) TSPPI Pk - 48 | khadolia - 529,_0%1. g,
- 5. Type of Vehicle \Is€kTankerHook lift'Crane Vehicle/Speclal Vehicle)
2 §. | Transporter Registration No I5pcB o] Ree [Hwm -] SIO 216 /JLM;}-,-'_
§ 7. | Vehicle Registration No IKH22¢ g :
> 8 Receiver's Name and Mailing Address %ngyggtugo Wfas ﬂ?{f‘:a%ggmgugtimmud-
. : : : : . : 43, Kheta No. : 529, Dugn ,
% (including Phone No and e-mail) Dist : Saraikels Kharsawan Jharkhand. 933210
3 Mob. : 7544003575 / 7544003577, E-maf : adityapurwmpl@ramky.com
2 9. | Receiver's authorization No ISPCR fiHo | RNCHWMAS 10226} 23Ty
2 10, | Waste description Hoste Agbashod, .
_g _ 1. “Total Quantilty : ). F20 _ M“— m'- MT
e ' - No of Container : o nos
@ - - — S
-g 12, | Physical form Wﬁ/gemi Solid/Sludge/Oily/Tarry/Slurry/Liquid -
[ | Special handling Instructions and Q K ‘
13. -additional information Vs proper p P"'A ~
i | hereby declare that the contents of the Consignment are
_ . fully and accurately described above by proper shipping
14, .'occup;ers Certificate name and are calegorised, packed, marked, and {abelled,
dusm bS, re in all respects in proper conditions fortransport by
A s‘ﬁ\*}‘i’?sm, ReMdroad according to applicable national government regulations.
Typed Name and Stamp \;0 Q( oy Month  Day Year
Signature Y ool 27 |2]of |8 ]
- -f‘:" 45. | Transporter acknowledgement of receipt |
32&sg * | of Wastes Month * Day - Year
2= 8 Driver Name and Stamp: (010 ]2t [G] o] 1 [&]
we Driver Signature RE S
TS 16. Discrepancy, if any B
a5 :
iL '8 | 17. | Receiver's certification for receipt of Hazardous and other waste
o © :
r-3.3 Name and Stamp; ) g, . .- Month Da Year
: PLADMATAL Y. ar
O > :
°3 Signature - N O o i
Copy 1 (While) - To be forwarded by the sende% the State Pollution Control Board
Copy 2 (Ygflw:) - To be retained by the sender afier 1aking signature on it from the transporier
Copy 3 (Pink) - To be retained by the receiver afier signature
Copy 4 (Orange) - To be handed over to the ransporter by the receiver after accepting waste
Copy 5{(Green) - To be sent by the receiver 1o the State Pollution Control Board
Copy 6 (Blue) . - To be sent by the receiver to the sender
Copy T (Gray) - To be sent by ine receiver o the State Pollution Cantrol Board of the sender in case the sender is In anather Stata, SR
- .

s




¥
8

“-ADITYAPUR WASTE MANAGEMENT PVT. LTD.
MANIFEST FOR HAZARDOUS AND OTHER WASTE

MANIFEST Document No, _ mﬁ— -

b

PRI

- To be sent by the receiver to the Stale Pa{ﬂiﬁon Control Board of the sander in case tha senderis in ancther Slale '

1 Occupier Name and Malling Address
* | (including Phone No and e-mail)
2. | Sender's authorisation No
3. AWMPL Membership No _ T
4, | Transporter's name and address Adidyapur Waste Manosenes ';f*P_S" '-*m _
" | {including Phone No and e-mail) 1TeprES plob-wv- 43, K -Szg v Maven.
g 5. | Type of Vehicle \{FrickiTanker/Hook lif/Crane Vehicle/Special Vehicle) |
% 6. | Transporter Registration No Js PC.B[H OIRNCIHNH - 15Jo zzéfionl[;z .
§ 7. | Vehicle Registration No JH22C ~ 311 - L
> g. | Receiver's Name and Mailing Address ?Sd[;;‘!g&“g Wf;;:agmagggmgmi%“ btd.
. . . . : 0. 143, . 1924, Du ouza,
% (including Phone No and e~mall) Dist. : Saraikela-Kharsawan Jharkhm’d-ggmm
2 ' Mob. : 7544003576 / 7544003577, E-mail : adilyapurwmpi@ramky.com-
g 9, Receiver’s authorization No by £ 1 PCB [ﬂol Rw CIH WM =150 11“]291?/?‘?
2 10. | Waste description G]?-APRN“‘Q Fole . _
2 41, | Total Quantity : 4.160 M1 : ,.,é or MT
c _ No of Container :
o
2 12. | Physical form \Serdisemi SolldISIudgeIOﬂleartnylurrylqumd
L Special handling Instructions and '
13. | additional information Used pmper ppes
| hereby declare that the contents of the Cons:gnment are
Jﬁ& and accurately described above by propet shipping
14. | Occupiers Certificate Y L \iéMe and are categorised, packed, marked, and labelied,
14T oL and are in all respects in proper conditions fortransport by
T " /cead according to applicable national government regulations.
Typed Name and Stamp\\\('\\lhg% “‘f"ﬂ Month Day Year
Signature [o] O [2[1 [=2 [ST 114
- E 15 Transporter acknowledgement of rece:pt .
g§ S| " | of Wastes Month Day Year.
22 Driver Name and Stamp: lolo ol [Zfo]lv]8]
o ,g Driver Signature e T
| 85 16. | Discrepancy, if any
25
ol 17. " | Receiver's certification for receipt of Hazardous and other waste
oo
.g (2 Naime and Stamp: .5;5;3 AgmaTAn Month  Day Year
LA Signature \/A_g! T 1T 711 [T T |
Copy 1 (While) - To be forwarded by the sender ta the State ;Pollution Control Board
Copy 2 (Yellow} - To be retained by the sender after taking signature on it from ths transporter
Copy 3 (Pink) - To be retained by the recaiver afier signature
Copy 4 (Orange} - To be handed over lo the transporter by the receiver after accapling waste
Copy 5 (Green} - Tobe sent by the receiver o lh&Stawﬁomn Control Beard
gg _6’ ig.{r:;) - To be senl by the receiver lo the sender |




1

ASTE MANAGEMENT PVT. LTD.
MANIFEST FOR HAZARDOUS AND QTHER WASTE

' Occupier Name and Mailing Address G”‘“S w Tados e -
% | (including Phone No and e-mail) C',L-mcr& Dw. o R\‘ --=l -
2, Sender's authorisation No
PL Membership No
3 | AWM ; - vy Hashe Ma\nmgk W“-W"'P"P&-J.
Transporter's name and address dT rvo sap; .Dv _
4. (including Phone No and e-mail) Tsp Frplab-ne - 43, Kb % 2
5 Type of Vehicle | \_[J'm/k}'rankerlHook lift’/Crane Veh:cleiSpeclal Vehicla) . o
5 = om [Ho[Ret JHWA - 1510 23¢ 307745
: % 6. | Transporter Registration No 1IsPcg
i’:; 7. | Vehicie Registration No U H22( —~& 1] N
> g. | Receiver's Name and Mailing Address ?chgyggg:'ow:;ﬁaﬂ?\ga%g;“gu’;‘tum;td
2 " | (including Phone No and e-mail} Dist.: Sarakela-Khatsawan Jharkhand - 833210 ©
g Mob. : 7544003576 / 7544003577, E-mail : adityapur.wmpi@camky.com -
2 9, Receiver's authorization No - o< P8 [Ha ,RNC[HNH - 15’10226/40!} Fﬁ
g 10. | Waste description Qfa‘ss Mool L
b 41. | Total Quantity : 340 “-‘U? i '34" Mrma.em:r. |
£ | ' | NoofContainer: ~nos, . .
8 [T12 | Prysical form \s{ TiSemi SolldISIudgeIOJlyﬂ'arrylSlurrylL;qu;d
o
~ Special handling Instructions and N .
13. additional information : Useé_ Fro per PF’ <
| hereby declare that the contents of the Cons:gnment are
fully and accurately described above by proper: shipping
14. | Occupiers Certificate name and are categorised, packed, marked, and labelled;
T& are in all respecis in proper conditions for!ransport by
ndust\ @ according to applicable national government regulahons
Typed Name and Stamg \,u;%ﬁ . Month_ Day Year _
| Signature odse gignalory Lo- I ) I ﬂl 1 | QI-O [ 1 lg:l
= E 15, | Transporter acknowledgement of receipt ' |
s § S " | of Wastes Month  Day Year
ﬁE ar Driver Name and Stamp: elz2faen 2]y 8]
,g _ Driver Signature - . L gL -
7 5 | 18. | Discrepancy, if any
25
& '§ 17. | Receiver's certification for receipt of Hazardous and other waste
o0
.g r.: glamet and Stamp: 57'5 D 'A:l Mﬁ\‘ﬂu Month . Day Year
22 ignature LI T T T T 7171
Copy 1 (White) - To be forwarded by the sender to the State Poltution Control Board '
Copy 2 (Yellow) - To be retained by the sender after lakmg signature on it from the transporter
gpy 3 Eg:;lgw) ¥o g: ;‘elag;d by lht: ;ﬁcewer alter signature
- 0 an
Copy S(Green). - To ba sen e ecern Sansparte b ’;z“.%;;;" Control Basceptng waste
chggg?;)’ -Thbesembylhereoerverhhesendw

Te be sent by the recaiver to the Stale Poﬂubm: Control Board of the sehder in case mesendgns h another State.




-

g — e, g W =

ADITYAPUR WASTE MANAGEMENT PVT. LTD.
MANIFEST FOR HAZARDOUS-AND OTHER WASTE

- B854 Fom.10
1 MANIFEST Document No.. ve e ﬂ L . Form - 18

Occupier Name and Mailing Address” @W.ﬁ'm yAZj 4 OMIka( |
| 1. (including Phone No and e-mail) Wﬂ ’ 'Ceu( > ME?'}W m
2. | Sender's authorisation No .
! : g
3. | AWMPL Membership No e
[ : 7 PV O
| Transporter's name and address ggﬁ(% f‘fg;b /”W%?:‘Wsig b@n’“}‘ﬂhﬂ%ﬁ
4. (including Phone No and e-mail) FF ',m.s’.anub?n- o
- 5. Type of Vehicle \(]:m’ckﬁaqkerlHook [ift/Crane Ve_hicl?fSp_eclal Vehicle)
% " 6. | Transporter Registration No ngcg/ﬂo/AWC//ﬂvM ~1510226/20]3 /727
E’ 7. .| Vehicle Registration No Clr84JC 680F E
s iver' i Adityapur Waste Management Pvt. Ltd.
g g, | Receivers Mame and Mailing Address TSDF}:’P%gt No. : 43, Khata No. : 529, Dugni Mouza,
‘J:' (including Phone No and e-mail) Dist : Saraikela-Kharsawan Jharkhand - 833210
§ Mob, : 7544003576 / 7544003577, E-mait : adityapur.wmpl@ramky.qom
2 9, | Receiver's authorization No J5p28, /;m//zﬂc/ Hory 15 /0226 /25[ 7 /??
- . v . N
> 10. | Waste description ETP Mc
"% 41. | Total Quantity : e FOIO ST 3 0r MT
= " | No of Container : i oS, _
3 12, | Physical form Solid/Semi Solid/Sludge/Qily/Tarry/SlurryfLiquid =}
o - .
. Special handling Instructions and : . :
3. 1 Jdditional information _ N USeed proper PPE L
. s | hereby declare that the contents of the Consignment are.
o fully and accurately described above by proper shipping
14. | Otcupiers Certificate .\, - .} name and are categorised, packed, marked, and labelled,
: vl .| and are in all respects in proper conditions fortransport by
R L\:; S na road according to applicable national government regulations.
Typed Name and Stap: Month  Day Year
Stgnature ARIRIA AR
. 15 Transporter acknowledgement of receipt - '
3§ g| " | of Wastes _ Month Day Year
2 = g Driver Name and Stamp; _d_(j@}ﬂl L Tl 3I0T 1<)
= Driver Signature }/4 [ - S
w g | 16 | Discrepancy, if any SR
K
ic @ | 17. | Receiver's certification for receipt of Hazardous and other waste ,
o @ :
-g D;-" Name and Stamp: Month Day -  Year
s A& Signature LI T T T 171171
Copy i (White) - To be forwarded by the sander to the State Poilution Control Board E .
Copy 2 (Yeliow) - T i . _
Copy 3 (P~ To b retaned by he penas e 12K snature on i fom th vransporter : -
Copy 4 (Orange) - To be handed over to the transporter by the receiver aer accapling waste
Copy 5 {Green) - To be sent by the recaiver to the State Pollution Control Board:
Copy 6 {Blue) - To ba sent by the receiver o the sender -
Copy 7 (Gray}) - To

be sent by the recatver o the State Pollution Controi Board of the sende; In'case the senderis in an%er Slate.




“TANIFEST I Document No.

Copy 7 (Gray) .

= To be sent by the recaiver 1o the State Poliution Control Board of the sender.in case {

. 1_ . Occupler Name and Mailing Address
* | (including Phone No and e-maff)
2. Sender's autﬁorisation No
3. AWMPL MembershipNe | .
“| Transporter’s name and address ALy e M‘m%”""”f [ W‘ Cf-é
4| (including Phone No and e-mail) WMP’OWO'VW -529 Qigni maeq
- 5. | Type of Vehicle {IrCkTanker/Hook lift/Crane VehiclelSpecial Veh!cle)
-% 6. | Transporter Registration No Wrch /HO/WHQM—I 579226/263( ?/ 7 -?-
1 7. | Vehicle Registration No Cln el 7C {807 -
& 8 Receiver's Name and Mailing Address ?s%pt'y;&ugowfasg\agigagggm&g‘;A;tfzaud'
) . ol : \
@ (including Phone No and e-mail) Dist: Saraikela-Kharsawan Jharkhand - 833210
2 Mob. : 7544003576 / 7544003577, E-mail ; adttyapurwmpl@ramky.com
g 9. | Receiver's authorization No USRB/;}O/RNC/MJM 15/02.26 /2ol ?/:;?-
2 10. | Waste description F/ep TUbe:
8 | 44, | Total Quantiy: f., B0 MI_ s dr T
= No of Container :
& "!os L
2 12. | Physical form \SetitySemi Solid/Studge/Oily/T amry/Siuny/Liquid
- ' Special handling Instructions and ;
13. | additional information L YSed proper PPE
o,\) | hereby declare that the contents of the Consignment are
Q""’ |, fly and accurately described above by proper shipping
- 14. | Occupiers Cerlificate q .| name and are categorised, packed, marked, and iabelled,
,‘;\ ’o‘"; s and are in all respects in proper condltians'_. o:tmnspoﬂ by
\';? ol road according to applicable national govemmeng regu!aﬂons
| Typed Name agdggt‘am A Month Day Year :
Signature ~ & | {“ I 2|€|2lsl 'IE
=8 1 Transporter acknowledgemeﬁ of receipt o
_gg g 5. of Wastes Month Day __ Year -
=2 Driver Name and Stamp: q 2 L1 /1OT6TZ cj | f ] g]
- lg - Driver Signature ?77 d .
3 = ' 16:. "'Discrepancy, if any
25 - :
iT § 17. | Receiver's certification for receipt of Hazardous and other waste
[0 "
-30’: Name and Stamp: Month Day Year -
e Signature (T T T T T T 711
Copy 1 (White} - To be forwarded by the sender to the State Pallution Control Board h
Copy 2 (Yellow) -« To be retained by the sendar after taking signature on it from the fransparier . - . S
Copy 3(Pink} . - To ba retained by the receiver after signature . L
Copy 4 (Orange) - To be handed over to the ransporter by the recelver after accepting waste : AT e
Copy § (Gresn) - To be sent by the teceiver lo the State Poliution Contro! Board {
Copy 6 (Bue) - To be sent by the recaiver to the sender
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APUR WASTE MANAGEMENT PVT. LTD.

MANIFEST FOR HAZARDOUS AND OTHER WASTE

L > A
i

[ MANIFEST Document No. =

4+ |Oceupiet Name and Mailing Address | G,y Tlbuitvles
| (includi one No and e-mail T Vuas ke
(including Phone No and e-mail) de;m: (’a/ LG
2. | Sender's authorisation No S '
3. | AWMPL Membership No U _ PYJ"(}(D
Transporter's name and address PeHy Y LOaSIC ikl veitinii S 4l e M)
4 I (including Phone No and e-mail) ISDF HoTho -y 3 icheta NO 520 & MOUZA
o 5. Type of Vehicle : : Waqker!}loqk lifﬁc?fle Véhlcle_lSp._e.cl?! Ve?_;lcle)
€ | 6. | Transporter Registration No IS ACB/HOSRNE [Rwore <1516 236 [2o1%/ 77
é | 7. | Vehicle Registration No Colt Je GROF
& _ iver i Adityapur Waste Management Pvt. Ltd. _
_ 3 8. Bece_w_er s Name I?]ru:i Mdalhng ﬁ\lddress TSOF . Pt No. - 43, Knata N+ 329, Dy Mot .
» (including Phone No and e-mail) Qist. : Saralkela-Kharsawan Jharkhiand - 833210
g Mob. : 7544003576 / 7544003577, E-mal : adityapur.wrpk@ramky.com
£ |9 | Receiver's authorizationNo Qspc@/ﬁo/g?ﬂc‘/ﬁmﬂ-/.é‘/om /20/-3/?;!
2 |10 Waste description . M <. _ fe
4 B | 41 | Total Quantity : ' : L0 1 . .
Bl & | 7 | NoofContainer: _ | ; R I
2 12." | Physical form Sefid/Semi Solid/Studge/Oily/Tamy/SlurryiLiquid
= : Special handling Instructions and N RN R
: 13. additional information : L\Qgpf P"’P@)’ ppé: . I
~ | hereby declare that the confents of the Consignment are
: RTLE fully and accurately described‘above by proper. shipping
- 4. | Occupiers Certificate 1 p,d‘dsgéﬁa hame and are categorised, packed, marked, and labelled,
L OraSiTE en N and are in all respects in proper conditions.forfransport by
BN .| _foad according to appicable natonal govemmend eguiatons,
T}fped Name and Stamp; Month Day g Nour ———
Signature m& : e
— N~ [ &1Zlo
| o B‘.g * 45, | Transporter acknowledgemeﬁtsbf receipt R
S 8- of Wastes o Month Day .  Year :
-2 4] Driver Name and Stamp: o - LT3 T6 .
=3} Driver Signature ;ﬂozfﬁf A 4
. . C. - F — :
3 § 18. | Discrepancy, if any | 4
iT'® 17. | Recaivers P e
E 5 . Neceuv§r S cemﬁ‘_’at"’" for receipt of Hazardous ang other waste
ame and Stamp: : ' ' ———
L2 Signature P ﬂoiﬂlh Day
T 1T
Copy 1 (Whi - — A
gopyzw?.ng% . -,Eg,;"g Iﬁig‘éfﬂ;’; ?:Bsnznac:err:o the State Poilution Control Boarg e
: °P¥3_(P|nk)-:=_~ © = To be retaineg by tha aler ak
- ggpyﬂ' GB) -« To'be handed aver lo the
Coygicreen) - Tobe sent by the receiver
P8 (Blue) . Yo be sent by the receivertp
Cop__y?(va) To be sent by the récaiver b the




"> ADITYAPUR WASTE MANAGEM D,
| MANIEEST FOR HAZARDOUS AND

> S o
- MANIFEST Document. No. 0601 R
Occupier Name and Mailing Address W@m ) ina ffﬁ‘f- - G
1. {including Phone No and'e-maif) @C(’MIM s /@/
- 2. | Sender's authorisation No ' '
3. | AWMPL Membership No ) - L
Transporter's name and address ADITYAPUR WASTE MANAGEMERT pyT. m
4 (including Phone No and e-mail) TSOF: Plot No.43, Khata No..579 Do N
. 5. | Type of Vehicle \Frack/Tanker/Hook lift/Crane Vehicle/Special Vehicle)
% 6. | Transporter Registration No =J5PLBIHUIHMTHWM _ L
§ 7. | Vehicle Registration No 1 COHOYIC 680F Lo
5 ver' iti . | "Adityapur Waste Management Pvt, Ltd, -~ -
:,n 8 F.Qecesv.er sPNameNand Mdallmg }}ddress TSDF : Plol No. : 43, Khata No. ; 529, Dugni Mouza,
] (including Phone No and e-mail) Dist. : Saraikela-Kharsawan Jharkhand - 833210
3 ' Mob. : 7544003576 7544003577, E-malf: adityapurwmpl@ramky.com
2 5. | Receiver's authorization No ' Lol RINI
g. 10, - | Waste description
3 | .'_H"' Total Quantity :
= " | No of Container : hos. -
‘ 4:5 {12 | Physical form | - Setid/Semi Solid/Sludge/Olly/Tany/Slurry/Liquid-~
- - Special handling Instructions and _ ' B
13| dditional information : Lfe propet fg. £ o
| hereby declare that the contents of the Consignment are’
N BSU@S fully and accurately. described above by proper shipping
14. | Occupiers Certificate ﬁa\ﬁ%‘a\\\a name and are-calegorised, packed, marked, and. labelled,
-Q«;?ﬂﬁig%\aﬁé‘oﬂ‘ o énd are in all respects in proper conditions fortransport by
R DT e AN :;QQJ‘ oad according to applicable national government regulations,
Typed Name and Stamp:\zﬂflf\i o Month Day Year =
Signature U IIsTele 18]
15, Month Day Year
_ [ITEleTetles - |
B8 | 18 | Discropane 4 . |
NFE 17 T - -«:h...;.r y g
‘Ee 1A M _ pt Hazardous and other waste S
oo 4
g ‘i | w’qa’}g Month  Day Year - -
ature = /- : r—— L
el SN, | N O O i
ggg;; mm} - ?: xm%@nwmme State Pollution Control Board

sender after taking signature on it from th
- ;o g; ;‘eatagle%d by lhbe’ recualh iiver aftar sigrl"lqamgq ® ransparter
- 10 o) nanded over Lo ha bansporter by the recéiver after accepting wasi e
To ba ent by the receiver 0 the State Pollulion Control Basra T > "¢ -
cogdhitby the recelver tothe sender . | - . O
be sent by the receiver 1o the Siate Pollution Controt Board of.
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TTUADITYAPUR WASTE MANAGE!
ADH MANIFEST FOR HAZARDOUS AND OTHER WASTE

o

[ MANIFEST Document No. ﬂﬁﬂz ]

- e | G DAPNS Lin*d
Occupier Name and Mailing Addre BT . ]
i {including Phone No and e-mail) @@fﬂ! ced O ASim k’d& _
2. | Sender's authorisation No '
3. AWMPL Membership No : _ -
Transporter's name and address ADITYAPUR WASTE MANAGEMENT PVT.LT0.
4 (including Phone No and e-mail) TSOF: Plot No.-43, Khata No..529, Dugni. _
g 5. | Type of Vehicle \(TruclT, alnkerIHook llfﬂc_r‘ane _VehicleI_Specla!, Yfﬁ?c’e)
% . Transporter Registration No JSPES'HU HNC HW 1 22&]2[}17[]7 A
§_; 7.0 | Vehicle Registration No choyde E5d8F '
- —— — - - tPvt Ltd, .
) Receiver's Name and Mailing Address . | Adityapur Waste Management dy
8'. Y. . . L o . L gl , ,
£ | 7 | including Phone No and e-mai) Do S rspwin o B2
g Mob. : 7544003576 / 7544003577, E-mail : adityapur.wmpi@ramky.corn
2 | 8. | Receiver's authorization No o EURIRRRL IR T ThT, 11171
z 10. | Waste description oroning oS (2iS¥e. N
- . - T
© 14, | Total Quantity : ~Z: 28 M 8
= | No of Container: P EesmS or MT
2 s : : nos
o 12. i O —— e
o _Physicaiform \Sotd7Semi Solid/Siudge/Oily/Tamy/Slurry/Liquid
13, Special handling Instructions and : =
additional information Ufe P:roﬁef Ppé’_
iu:::rebl’d declare that the contents of the Consignment dre
14. | Occupi . Wy and accurately described above by proper shinni
Cc:u;.Jl.ers Certificate ‘ udi;a?e and are categorised, packed, mérieg. :nd latigl;;gzig
.y Industries 180C &€ In all respecls in proper condtions foitrs '
ok G‘fi‘f-'j‘%%ﬁmn.ﬂeh‘a road according to app!icablepnaﬁzna, govg?:s "?“_’a”sf"’!“ by
Typed Name and SBARG  \ \woqn0d . ment regulations,
Signature ‘“\f o) (o Sl Month - Day Year o
5 - 00 [T 215505 778
o BE| 15 | Transporter acknowlpdpst drny L1%}
CE é | Driver Name and #ta, Ey paa Month _Day Year. .
= | | Driver Signature |2 DE ! Ul TEET5To T
- § 18. | Discrep if any\ 2y /%- -
T8 | 17. |R - % >
_g é’ i a—— ; %‘ G J&eﬁﬂ;@f‘ﬂazardous and other wast,
0 > a tam}y ‘) aste ————
- = L :
e ture j >
_ ] Z /s Month - Day Year
T
ggg; 2 Pk} " 1o be rr:::lnga §’sender aneor ta?dil:ls? Folluion Control Bogrg
5 ég:en:f ' ;".;': handed over g g?::;:: onar "snaturg: BIre on i from the transporter
Copy 6 (8 - Yo be sent by the rpcelye, by the .
Copy7 Gy | Jobe e B e racavr by e State Polfon Comp s SCEPING wasta




T Y W g vvw e

"ADITYAPUR WASTE MANAGEMENT PVT, LTD.
v MANIFEST FOR HA_ZARDOUS'AP‘._!D OTHER WASTE

Eorm ~-10.

MANIFEST Document No. a E ﬂi |

- - : : AR p } rAa 3
Occupier Name and Mailing Address C‘l)’t&m Tnol U?o tyes Chrnted

1= | (including Phone No and e-mail) ezl IVI/on Kehls
2. | Sender's authorisation No o
3. | AWMPL Membership No _ LT
4. | Transporter's name and address ADITYAPUR WASTE MANAGEMENT PVT.LrD,
" | (including Phone No and e-mail) TSOF: Plut No.-43, Khata No.-529, Dugni -
- 5. | Type of Vehicle _ | \OwrekiTanker/Hook lift/Crane Vehicle/Special Vehicle)
‘g 8. | Transporter Registration No JSFEB.{HWR-WH WM. 5l|l2251251 1t
§ | 7. | Vehicle Regisiration No Lloy7C LE0F I
@ 1 g | Recelver's Name and Mailing Address | Adityapur Waste Management Pvt. Ltd, ..
_ S8 ; : T3DF : Plot No. : 43, Khata No. : 529, Dugni Mouza, -~
' % ‘ (including Phone No and e-mail) Dist : SaraikelaKharsawan Jharkhand -833210. -~~~ -~
g , Mob. : 7544003578 / 7544003577, E-mail : adityapur.wmpi@ramiy.com
2 8, | Receiver's authorization No JSP?Q'““!RW{?H‘M!_{,IEIM 11177
y 10. | Waste description ERP Thbe _ '. — |
' E 1. Total Quantify: 2‘- 9 {‘IO.HT.'.B:;:Q-, M‘i’ L
= No of Container : nos. -
& . * N N - —— .‘ .i .
-g 12. | Physical form \SJ:fHG?SemI Solid/Sludge/Oily/Tarry/Slurry/Liquid
= Special handling Instructions and ) L _ : -
131 Jdditional information We pivpey PPE :
| hereby declare-that the contents of the Consignment are
- Jfully and accurately described above by proper shipping
14. | Occupiers Certificate _“c,u-‘les‘- “Hame and are categorised, packed, marked, and, labelled,
i’s}‘}" “‘ en@ | and are in all respects: in proper conditions fortransport by
A DR 0ad according to applicable national govemiment regulations,
- A-Nopphy - =
Typed Name and Stamp; \\‘%QQ St Month pay B Year.
. Signature = =y | Lt [R5 [Z eI 18]
& Transporter ackn?{lg ' Nipt _
2 EE 18. of Wastes / Y - Month Day Year
3%% Driver Name an Ul/1RIET2[6 [1T8]
E Driver Signhature n V o
o= | 16 \ |
2 3 :
ic 8 17. AL A or+eceipt of Hazardous and other waste :
o m 5 G - o N
-g i: o Month  Day Year
=& 155 D S A O
o o
Gopy 1 (White) - To beMoryaiied by-théSgrider Lo the State Pollution Control Board
Copy 2 (Yellow) - Tober d'by-the, senider afier taking signature on # from the transporter
Copy 3 (Pink) - Tobere receiver afer signature

Control Board -

e
S

Copy 4 (Crange} - Tobe handed over to the transporter by the. iver after accepting waste 4 .
Copy 5 (Green) - To be sent by the receiver to the StateE'gugﬁe ; - S

- CopyG{Blue} - Tobe sent by the receiver 10 the sender L \W =,
Copy 7{Gray) - To be sent by tha receiver to the State Pofutian Control Boand of the sender in case the sender is in another State. O

Hovg




s el Bidie s 0 i on e i

ADITYAPUR WASTE MANAGEMENT PVT. LTD.

~T - -

MANIFEST FOR HAZARDOUS AND OTHER WASTE

rMANlFEST Document No L Form - 10
4. | Occupier Name and Mailing Address W "7 Z” : -f 4 7{3‘77
. g o and. e.mai |
(including Phone No and e-mail) C'%ﬁ'*mf Coif KJ{ \4 J. ;m Rd ‘ﬁq
2, Sender’s authorisation No
3. | AWMPL Membership No
4 Transporter's name and address GER
’ {including Phone No and e-mail) " TSDF: Plot No.43, Khata No. 529 Dugm .
o 5. | Type of Vehicle ‘(Imfl?’l’ankerﬂ-look lift/Crane Vehicle/Special. Vehlcla)
£ [ 8| Transporter Registration Na_ JOPLD; i ki tawecol ULl [
2 7. | Vehicle Registration No JHo?2AL5/109
& g. | Receiver's Name and Mailing Address ?S%iéyglptuhf Wfssf; ?ﬂzﬂaggggmizﬂ- Ltd.
'R . : : A ot No ata No ugni Mouza,
n (including Phone No and e mail) Dist. : Saraikela-Kharsawan Jharkhand - 833210 .
g. ; Mob. : 7544903576175440035?? E-mail : adllyapurwmpi@ramky.oom
g 9. | Receiver's authorization No . N AT (R i !‘?m;;pt}@?ﬂ!?
> 10. | Waste description P&Seﬁf‘a Lo dte
3 19, | Total Quantity : C) 4’9 O peT” m3 or MT
= No of Container : nos,
-] [ .
-g - 12. | Physical form Sodrt Seml SohdISIudgelOnlyffany!Slurry!anuud
= : Special handiing Instructions and
3. | additional information Uke F Hpeas P Pﬁ
| hereby declare that the contents of the Cons:gnment are
fully and accurately described above by proper shipping
14. | Occupiers Certificate os Ltd name and are categorised, packed, marked, and labelled,
Tor Grasim Ind: “mn ‘3 " | and are in all respects in proper conditions fortransport by
Crernical Divist m ne v Yaam\ 84 road according to applicable national government regulations.
Typed Name and Stlng\\.,d g (.n: ory Month  Day Year: .
Signature S LI To] e[ 8] 1]
. :
. Transporter acknowt%g '
% § g‘ 16. of Wastes ,{;:3' Month Day
= Driver Name and Stadfo:_ _ I‘
w i o 4 N ! - T
: § R Driver Signature a %F : |
B = | 16. Dtscrepancy, if any\ 2\ > o
- o i} RN o, 7;
' 17. exification\for receipidbHazardous and other waste S
u o :
-g l: ‘ Month Day Year . .
ez I N i

Copy 1 {White)
Copy 2 (Yellow)
Copy 3 (Pink).

Copy 4 (Orange) - FOVeFAY
- To be sent by tha receiver lo the State Pcﬁubon Control Bogrd
- Tobe sent by the receiver o the sander . ‘
- To be sent by the recelver 1o the State Paollution Comrol Board nflhe sendef m casa the sender is i another State

. Copy 5 (Green}
Copy € (Blus}
Copy 7 (Gray)

b




-~ SADITYAPUR WASTE MANAGEMENT PVT. LTD. -
- MANIFEST FOR HAZARDOUS AND OTHER WASTE S

fi | | .

] Occup:er Nama and Mailing Address el _ o
(including Phone No and e-mail) W Jces f@/V?S )M KEA—@
2, Sender's authorisation No
3. | AWMPL Membership No , e
Transporter's name and address " TR
4. {including Phone No and e-mail) nBEYA?UR WASTE M!‘-NAGEM;EHI PVI. lTD
o 5. | Type of Vehicle \(]'juﬁknankerlHodk lift/Crane Véhiclelsbe'mal Vehiclé]
% 6. Transporter Registration No JSPEBIHUIENC '?‘1’1 ] ]Ui} 5!?*3 m f
o
o 7. | Vehicle Registration No JHOZHL 5109 ,
& | g | Receivers Name and Mailing Address Adityapur Wfsstrg‘ ':“1““9539“’5;; m- Ltd.
. . . - . oL INO ata No i Z3,
2 (including Phone No and e-mail) Dist. : Saraikela-Kharsawan Jharkhand - 833210
$ Mob. : 7544003576 /7544003577 Emai: adiyaputwmpi@ramy.com
o 9. | Receiver's authorization No JSPUBIRURRCAN Uzzﬁ} [ﬁ]]‘ HE
o 10. | Waste description E1P \gﬁ;qﬂfk_
g L P
9 | 44, | Total Quantity: |9:5 20 Mr m3 or MT
= No of Container : - fios
-] . — —
-g 12, | Physical form. ' \Setfd/Semi SohdISIudgefOily arry!Slurryit.quId
F Special handling Instructions and
3. | Zdditional mformatlon UE e PYUP ey P F P
\;@’ | hereby declare that the contents of the Consignment are
, he?\% fuly and accurately described above by proper shipping
14. | Occupiers Cenjf‘cate Qe‘ég. & name and are categorised, packed, marked, and labelled,
SE 2° and are in all respects in proper conditions. fortransport by
&@Q\ - \{\&W read according to applicable national government requlations.
Typed Name@ndvéta\}xb“ &3@ Month Day - Year . .
Signature * P (I I<el7Tol /e
a8l Transporter acknow]edaeh -
|2 f §_ 18. of Wastas X o Month  Day Year -
X 19'%3 Driver Name and 1“5 | 7 | / 1/ 19 [€l2io]] <)
E Driver Signature 1‘&5\ .
— 2N
-3 16. Discrepancy, if any &
25 - :
~E&'® | 17. | Receiir azardous and other waste
; ﬂ’ o " "y T - -
‘x,.\.g ;i N' yns/ : . Month Day Year
23 SigBhra®™ )= (T T 1T 1T 11717
. Gopy 1 (While) To be Dy grgbe-by i or 1o the State Pollution Control Board ' ' )
- “Copy 2 {Yellow) - To be retdime e shnder after taking sigriature on it from the transparter
Capy 3 (Pink} ~ To be retained By Hg feceiver aher signature
Cbpy 4 (Orangs) - To be handad cwerto the ransporter by the receiver afler accepting waste
Copy 5 (Green} - To be sent by the receiver io the State Pollution Controt Bogrd
- Copy 6 (Blue) - To be sent by the recaiver 1o the sender
Copy T (Gray) - To be sent by the receiver 1o the Stale Poliution Controt Board of The sender in case lhe sender is in another State, \\ ‘

- I R

EE N



B Rl ol SR e

Occupier Name and Mattmg Address
(including Phone No and e-maif)

;ol\emmf%m;m RQJMQF A

T

e

| (including Phone No and e-maif)

2. | Sender's autherisation No ' G,/Q 3 2.‘2,
3. - | AWMPL Membership No - |
4 Transporter's name and address A&ETY&FH& HASTE i‘@;’&‘,ﬁQEMW{ PYIL. 17D,
* | (including Phone No and e-mail) )SDF Plat to.-43, Kiiaia No.-529, Disgni
5. | Type of Vehicle Vituck/Tanker/Hook lifCrane Vehicle!SpecIa! Vehicle) .
6, Transporter Registration No 8 P CB; ﬁ[ [m c_[H } YR ‘
7. | Vehicle Registration No THo5AWER 6% et
g, .| Receiver's Name and Mailing Address | Adityapur Waste Management Pvt. L!d

TSOF : Piot No. : 43, Khata No, : 529, Dugni Mou
Dzst Saraikeia-l(harsawag Jharkhand 533210

Tabe filled by the waste generator

8, Receiver’s authorization No
10. | Waste description
. “ Total Quantity :
" | No of Container ; “hos
__ 12, | Physical form Solid/Semi SoivdiSludgefOs!yfT arry!S!urry!anuld
‘I aa - Special handling Instructions and }. Jags B
13 | additional information Uee feaper [ -
o | hereby declare that the cantents of the Consignment are
f gy and accurately described above by. proper shipping
14, .| Occupiers Certificate adust \aname and are categorised, packed, marked, and labelted,
L Caas ;x\%{}x ot e\“ and are in all respects in proper conditions fortransport by

x‘\}p@,aﬁ\\{‘ 1 1p

,cad accordmg to applicable national govemment regulations.

Typed Name and Stamp: \\mft\\ égﬁfm

s Month  Day Year
Signature EINREIER 200119

> & Transporter acknow] | T
29 g of Wastes Month  Day
me b s Diver Name and . it ‘ lall { B pE2E

= Driver Signature 83§ ; R .

D 5 | 18 Dtscrepancy if any‘/}, _

£ % 17. | Recsj ification Yag fechi¥ pFHazardous and other waste L
%% ' ‘ Month  Day Year

2 2 B I I

Copy 1 (White)
Copy 2 (Yellow}

‘Copy 3 (Pink}

Copy 4 (Orange) - To be han

the transporter by the receiver after accepling waste
Copy 5 (Green) - o be sent by the receiverto the Siate Poilufin. Confiol Board. - .
Copy 8§ {Blue} - To be sent by the receiver to the sender
Capy 7 {Gray)

- To be sent by the receiver to the State Pollution Gontro Brsard of the sander I aase thgsendens in anothar State,

0. *:‘l‘ : L .
£5 R
- Toge: arded by lhe ;serﬁer to tha State Poliution Control Board P
- To xihy..wé ségder after taking signature on it from the transporter .
- To ba Refgindg py 1B ré€eiver atier signatura C :

\ @zt -



b e— e o e e

ADITYAPUR WASTE MANAGEMENT PVT LTD
MANIFEST FOR HAZARDOUS AND OTHER WASTE

MANIFEST Document No.

| ' Fo;;m -10

4. | Occupier NMMailing Address | @IRaSM Py Us'raz}sg_,l;laf Ch e,

' (including Phone No and e-mail) ,__D,‘-,,,g, oy, Mﬂe qumq ’\qy— - 8
2. | Sender's authorisation No (:_'4 =20 -
3. | AWMPL Membership No | - o :
g, | lransporiersname andaddress . .|  ApITYAPURWASTE WANAGEMENT PVT. UTD.

- | (including Phone No and e-mail) TSTF: Flot No.-43, Khata No.-529; Dugm
5. | Type of Vehicle I {TruckTanker/Hook lift/Crane Vehicle/Special Vehic!e)
8. | Transporter Registration No ‘SPI: HURiL; i 151077207 ;?;;;
7. | Vehicle Registration No CG 15 A Cshg
g, | Receiver's Name and Mailing Address | Adityapur Waste Management Pvt, Ltd.

' (inc!uding Phone No and e-ma") TSDF : Plot No. : 43, Khata No. 529, Dugni Mouza, -

Dist. ; Saraikela-Kharsawan Jharkhand 833210...
Mob. : 7544003576 / 7544003577, E-mail: adi!yapurwmp!@ramky.com

9, Receiver'é authorization No JSPC H ﬂﬂ[[,l Wit IEMZE& TR
10. | Waste description ; :'_mi‘mq.éa’\

To be filled by the waste generator. o

41, | Total Quantity : iL 140 MT m3 or MT
No of Container :
) nos.
12. | Physical form . Solid/Semi Sol:deludgelO:!yfTarrylSlurry!L:quud

Special handling Instructions and >
13- | additional information | Uged pepet PP

| hereby declare that the contents of the. Consagnment are
“fully and accurately described above by proper shipping
14. | Occupiers Certificate SLe_ name and are categorised, packed, marked, and fabelled, -

1ndust 1%\\3 / and are in all respects in proper conditions fortransport by
(3135“ p‘\.\g,\e%\. e E road accerding lo applicable national government regulations.

v
Typed Name anoCS{'ar;m \\\ \ o Month  Day Year
Signature (012 10141210 19]
- Transporter ackno praceint -

83 § 15 | of Wastes §- /.g,‘ Month Day Year
f—’%ﬂ Driver Name an : = (OI2T6 14121011 19]
R Driver Signatur @@F =1 | . |

07 . - |
“;-—" ':'i'; 17. SCRINTT B oDR| Dy forfegRiptAt Hazardous and other waste
F-4 'Y L Month  Day ~ Year
ez O O O Y
o (N;;Ze} eraﬂer Lakin s!gnature on it from the transporter
el g , - | (=
Sﬁg{gg‘?ﬂn‘") - Yo be rtmhcdbe ) ' Z hrefaﬂerslgngtum

Copy 4 (Orange) - To ba handsd over to the transporter by the. mopivef aftar accepling waste

Copy 5 (Green) -Tobamtbvmamhmswhﬁ:&m ntrol Board.
Copy 8 (Blue) - To be sent by the receiver W the sender - -

~ Copy T (Gray) - To be sent by the recelver to the State Poltut#on Control Board of the sender In case the sender is in another State.

b I




B

ADITYAPUR WASTE MANAGEMENT PVT. LTD.

e MANIFEST FOR HAZARDOUS AND OTHER WASTE

\L \N]F[EST Document No ALC ] : ' o S Forrﬁ =10
e , Occupier Name and Mailing Address | (GIRESIM Fydip 1 teq Cfe.mr
{including Phone No and e-mail) Vlf 107) Q GA M %mq
2. | Sender's authorisation No G C’B'SZ 2
3. | AWMPL Membership No
. | Transporter's name and address ABITYAFUR WASTE MANAGEME
4 (including Phone No and e-mail) 1SDF: Plot No.43 k& MPW lTD
- 5. Type of Vehicle . {Truck/Tanker/Hook lift/Crane Vehucle Special Veh:cla)
g 6. | Transporter Registration No JOFUBHDI Mﬁmyq/sﬁ 1813080 50593
[ 4 ot -\-r Lt 4
] 7. _| Vehicle Registration No JHOBY qoFz ol
& 8 Receiver's Name and Mailing Address TAS?}I{_!Y;P’-::' Wfsf(i M?qgagsggﬂgm :‘Vf Ltd
QO . . : A ot No. 1 43, Khata ugni Mouza,
W (including Phone No and e mail) Gist. : Saraiketa-Kharsawan jharkhand - 833210 :
g+ Mab. ; r544n03575f?.>¢4900577 E-mall adiyapurwmpl@ramkym
-8 ¢ 9 | Receiver's authorization No H ‘LBinl; m& A “§ 1 2R
2 310, | Waste description : ﬁé,ch . ( (’aa)—}qm ) nq 7
Q. = -
2| 31 .} Total Quantity : [B5540 ‘T" e m3or MT
= - %, 1 No of Container : '
e = ' ' — N3,
S 12.%] Physical form k Solid/Semi Solid/Sludge/Oily/Tarry/Slurry/Liquid
b 13. } Special handling Instructions and U ‘f _ P Peﬁ
"__| additional information S P’U#/Z
| hereby declare that the conlents of the Consignment are
. fully and accurately described above by proper shipping
14, | Qccupiers Certificate name and are categorised, packed, marked, and labelied,
, and are in all respects in_proper conditions fortransport by
road according to applicable national government requlations.
Typed Name and Stamp: Month  Day Year . K
Signature W) Y& [e12T0o[q] 21 o[l 12
,.,Q 45. | Transporter acknowl AQIIENT OTredond '
g g g . of Wastes . ‘:? | Month ™~ Day : Year
2= 2 Driver Name and S{a3 SH % ‘
w e Driver Signature 1% Tatd
E" 5 18. Discrepancy, if any
-]
= '§ 17. Rification azardous and other waste
od [& ——————
-g [ e and % Month  Day Year -
23 (omert 1 CITT T T 11T
Cbpy 1 (White) rded b{ée ';nder 1o Ihe State Pollution Control Board . -
Copy 2 {Yellow) tofned by fiersdnder after taking signature on it fom the transporer
Copy 3 (Pink) - To be receiver after signature
Copy 4 (Orange) - To be handed over {o the transporter by the receiver after accapling wasle R :
Copy § (Green) - To be sent by the recaiver 1o the State Poliution Control Board S .
Copy 6 (Blus) - Tobesentbyﬂwmeeweﬁphomder - : /‘9’7\.
ﬂopy T@Gray) - To be senl by the receiver 1o the State Pollution Control Board of the sender In case the sender Is in another State, - 7y

R
e e




| 'MANIFEST FOR HAZARDGtiS AND OTHER WASTE

BRI L

,,,.:,f;ss,,.fgﬂhv‘ [ 1 DN i

| MMUFEST Document No 0 g g a |

- Tobemtbymamiverwme StalaPonuuonContm#eoarsomewndwlncau

th sender is in another State.

1 Occuprer Name and Mailing Address
) (Including Phone No and e-mail)
2, ‘Ser_]der’s.aumori'sation' No
3. | AWMPL Membership No _ _
4, | Transporter's name and address ADITYAPUR WASTE MARAGEMENT PYT, LT,
"1 (including Phone No and e-mail) TSOF: Plot No.-43, kliata Nu. 528, Dugni
o 5. - | Type of Vehicle {’fruckl‘i'ankermook lif/Crane VehlctelSpecial Veh!c!e} ]
-3 | 6. [ Transporter Registration No S bg)”m it hlii 15117278
@ -1 7, | Vehicle Registration No C& I'BiAC_i_'
-y g. | Receiver's Name and Mailing Address ?S%{:Wg{ gtuh{owf:ga?gma%ggm&g&;‘;&:‘d-
- E (including Phone No and e-mail) Dist.: Saraikela-Kharsawan Jharkhand - 833210
g Mob. : 7544003578/ 7544003577, E-mall; amtyapurwmp!@mkym_
' g 9, Receiver's authorization No m&m&m ! 2 A il
> 10. | Waste description ETFP-Slidao |
8 | 49, | TotalQuantity: - Bl 7RO D FOEMT
= No of Container : A1 nos. . .
= | L
~ 12. | Physicalform  ~{odias Sohd!SqnyGﬁhd!StudgelOﬂyﬂarry!SIurrylquwd
= Special handling Iisyfuctions\@y. |
"% | additional informdtigh p, . . ﬁ:\ “Uiced o por pPe
#\ :1 + I'hereby declare that the contents of the Cons:gnment are
: %l} '. fuly and accurately described above by proper shipping
14. | Occupiers Cértificatdcal NS name and are categorised, packed, marked, and fa lied,
: and are in alf- respects in proper conditions fortra b
road according to applicable national government regulations :
Typed Name and Stamp: M Month  Day Year P‘"N_" I
. Signature | vo)) (o ed( AN WQ[ 2] o[ ; |q],,,g
o & 45, | Transporter acknow! P ACVGTLIT T
- Suel s * | of Wastes
ey a e
i/ IET
B8 = g . .
' >y - TR et
g § | 1 | Discrepancy. ifany f\ & e e SR
@8 | 17 ﬁpat:on o fechitd\BiAazardaus and other waste
o . . -
’3-53% S d S m; Month  Day Year
R atq._ i CCTTTTT 1713
"\’J Iw\\ .Q . —
Copy 1 ite} - uti n 1 ' P
c«:ﬁzm&) - To bErglains *}?}e:esrii:iear!::fﬂsaeﬂitg:;?:ui::: :? !:craon{u?ho: 1Sansporler o
Copy 3 (Pink) - To be retainad by the receiver after signature . .
Copy 4 (Orang - To be handed over to the transporier by the receiver afier accepling waste :
CupyS{Green) - robuembyme recsiver fo the State Poliution Control Board
Copy 6 (Bise) - To be sent by the raceiver to the sendsr - -
Copy 7 (Gray} W



T ADITYAPURY

. MANIFEST FOR HAZARDO
MANIFEST Document No. p
¢ | Occupier Name and Mailing Address
’ (including Phione No and e-mail)
2. | Sender's authorisation No
3. | AWMPL Membership No
4, | Transporter’s name and address ADITYAPUR WIASTE MANAGEMENT VT 110,
(including Phone No and e-mail) 1SOF; Plot No.43, Khata No.-528, Dugni’
< 5. | Type of Vehicle (Truck/Tanker/Hook iift/Crane Vehicle/Speclal Vehicle) .
3 6. _| Transporter Registration No JOFLBHT RGN BT ul
2 7. | Vehicle Registration No Cé&r- ¢ AC-HR62
g’i 8 Receiver's Name and Mailing Address ?S%i;ygg:g V‘-fda;:; ?ﬂinagsgs'noént !;vt. Ltd.
) . ; i - Piot No. - €3, Khata No. : 529, ugni Mouza, _
; (including Phone No and e-mail) Dist. Sarabela-Knarsawan dharkh nd- 833210 : :
2 Mob. : 7544003576 / 7544003577, 'E-ma_il’: adi;ya;;u;.wmp!@ramky.oom .
2 9. | Receiver's authorization No JOPLEIH HNUHWM*]NUEU, IR
2 | 10 | Waste description i3 ETP. studac. Y
2 | 4 | Total Quantiy: N7 52 -{7%,) mFOTMT
= " | No of Container : N nos. © |
2 [z | Pryscalform So!id!Senj},'z_‘:ﬁid!Sigdg?lOify{l’arfnylprry!anuﬁ. .
e 13, | Special handiing Insiructions and Uge Rsper PPEs k
. i rmation . N o
ad@tmna‘ info I hereby declare that the contents of the Consignment are
flly and accurately described above by proper shipping
. name and are calegorised, packed, marked, and labelled,
14, { Occupiers Certificate | & and are in all respects in proper conditions fortransport by
& road according to applicable national government regulations.
A\ Month Da Year
ppssnamossms WAALIY - o By e
Signature ' |
. N ;
— Transporter acknowfed\" y[(efpt Month Day  Year ‘
o ZE| 16 | ofwastes _ : rikaPEeiencig !
‘gg g' e and gt ‘,g-; — _ , ;s
- : - = : e h
&8 ; = :
— . iscrapancy, if an %\ Eﬂ |
3 § 16 | O : - : Wzardous and other waste — :
=3 | 11| RpAEITE i Month _ Day el i
e, i . 4 TN, - R A
SE q\dgt&\'h rT¥r 1.1 11 [—J.
’ ) Pes
22 : 28N ontr d
N ke e e
Copy 1 (e} -~ of By 10, afer signete . ing waste
E %(i;?ﬂ“ ‘ot over %&?gg:‘em CoolBoad . or State
ﬁ;({ﬂmﬂ - 2":&?‘/& - gi’éex #oiuill Control Board of the sender in case the sender isin anolher :
L - Tobe recallit 10 ;
Copy 7 (G8Y




e f”%wm@?f&n‘évv"v--mr -

APUR WASTE MANAGEMENT PVT. L7D.
_ MANIFEST FOR HAZARDOUS AN

ITYAF

ESTDpeumentNo. IB1L |

US AND OTHER WASTE

P — — - e . —~ T , : '1 '
Occupier Name and Mailing Address Q QL B PN 17‘105 :
: (inéquling__Phone No and e-mail) _ "Qa,{ BNjgleny , \Qo_ﬂ\
_ 2. | sender's autharisation No G - 4 22
: "% | AWMPL Membership No _
; ~ 4 | Transporter's name and address - 'ADIUAPUR‘WASTEMMAEEMEHT .
4. (including Phone No and e-maif) 1SOF: Piot Np..43 Khata Na.-szgpn lTD.
. . 5. | Type of Vehicle {Truck/Tanker/Hook Hfthrane{Yéhlc!e;Special Vehicle)
g 6. Trafhs‘porter Registration Nq WHWCHWW ﬂﬁﬂm],]]
% 7. | Vehicle Registration No A% G [v% ?—; 2 ‘%;i -
¢ = ‘o Receiver's Name and Mailing Address yapuryvaste Managemen .
8. ; . . .
o e : TSDF ; Piot No. : 43, Khata No. : 528, Diigni Mouza,
- (including Phone No and e-mail) Dist. : Saraikela-Kharsawan Jharkhand - §33210 e
: o Mob. : 7544003576 7544003677, E-mail : adityapurwmpl@ramky.com
8§ 9 | Receiver's authorization No g [:B"-mmﬂ iEmWiﬁ' 1h ﬂzz "[2[] }f}‘]
3»_._-" 10. | Waste description ETEO . Cliidac _
§ " 49, | Total Quantity : 21,900 ./ £33 or MT
= No of Container : : nos
o A e L
8 | 12. | Physical form Solid/Ser-Eolid/Sludge/Olly/Tarry/SlurtylLiquid
= Special handling Instructions and " ’01‘0'# —
13. additional information _ Uz Sl ; 2 P P@,&
: ' I hereby declare that the contents of the. Consignment are-
. fully and accurately described above by proper shipping. |
14. | Occupiers Certificate name and are categorised, packed, marked, and fabelled, . |-
: and are in alf respects in proper conditions fortransport by -
' r tuctries Ltd. road according to applicable national govemment regulations.
Typed N AidoPtavin n, Rehia Month. Day Year _
Signature "y}, ca} Yo IR P viki)
3 v i ':r : P
‘g-f g_ 1. Month  Day Year -
kY (aTaI oI A A 17
g § 16- )
mi‘ﬁ 17. ardous and other waste
G
%E. Month Day Year.
R 3 _ | N Y O
Copy 1 {White) - rommwiéﬁ;éﬂu&w the State Pollution Control Board
ggg g gie‘:f;v} : %’ m a %-%*’,’fé‘:ﬁé ra::; rta:;m tst:?:atum on it from the transporter

Copy 4 {Orange) -

opy 5 (Green)
Copy 6 {Slue)

To ba'handed over to the transparter by the recelver aftar accepting waste

-TnbemtbyﬂmMerbﬂpe o - R
- lbbomlbymemmrmmsuhwmmmofgg SNGALin case the sender s iy another Stata.

- To be sent by Ihe recaiver 1o the State Pofiution Controt Board

o




- MANIFEST Document No. ﬂﬁ 1 z ,
: o Occupier Name and Mailing Address
(including Phone No and e-mail)
2, Sender’s autharisation No
3. | AWMPL Membership No L
' 4 Transporter's name and addre'_ss ADITYAPUR WASTE MANAG.EMEW'PVI;LTD.
~ | {including Phone No and e-mail) VSDF: Piot No. 43, Khata No..529, Dugni -
g 5. | Type of Vehicle {Truck/Tanker/Hook {ift/Crane Vehicle/Special Vehicle)
‘3 8. | .Transporter Registration No Jspwmumml RTTT S
2 7. | Vehicle Registration No CAI2pW &2/ -
& 8 Receiver's Name and Mailing Address As%i;yg‘grh{owfssgaﬁz?%ggm;g:&:uh Ltd. - o
. : H ; T P .1 43, KhE : , MUgnL Mouza, .-
2 (including Phone No and e-mail) Dist. - Sraikels Kharsawan dhsranet exto
g Mob, : 7544003576 1 7544003577, E-mail : adityapur.wmpi@ramky.com g
2 8. | Receiver's authorization No SPUBHUIRNCIRWIT: ] =
o 3» 10. | Waste description E..T =Sk o o g
¥4 Total Quantity : =1 . 260 MO ETY
“ - L] P o v .
= . No of Container : : L ‘mav -ioi .
-§ 12. | Physical form Solid/Semi Sofid/Sludge/OilyfTarry/Slurry/Liquid
» Special handiing Instructions and C Donkor DO ‘
'3 | additional information Uz P f&b& ' PPE — %
| hereby declare. that the contents of the. Consignment are
fully and accurately described above by proper - shipping
14. | Cccupiers Cetificate name and are categorised, packed, marked, and fabelled,
and are in ail respects in proper conditions fortransport by
. van road according lo applicable national government regulations.
X T InarstriesHte- - e &
Typed Néﬁh%ﬁﬁ’ 1mmn, Rehla Month Day Year . =
Signature | \y 00~ [ 0] G [ 2[!3 y[ZIETT [T] -
& Transporter acknovAetgEHE SRR - = |
2B 15 | ol : Month ~Day Year e
3% gl Aafte and Stafm) O 418 3| Zfo
E er Signature  f< : _ R o
| 3§ |18 | Oseropancy.reny 1 o8
> it - s -
I £'§ [ [ Receives ficatiog{br.receipt of Hazardous and other waste e | #
z‘gd‘é i \‘ﬁﬁzi{si&/ Month Day ) Yeﬂr *“
hai 8 I - it AP Y i o
Copy 1 (White - To%\v;rded by the"s;nd'er to the State Poliution Cantrol Board ' . '
Copy 2 (Yellow}) - Tob JSotdlned by mg,sgnﬁer afler taking signature on # fram the transporter
82%;’2%8%9) . ;g'g: A feﬁ?&’&eﬁ%ﬁfﬁemhwamh epling waste
Gopy 5{Green) . Tobesantby the receiver to the State Pollution Conrol B&:r?p na s . \M -
A VT

- To be sent by the receiver lg the Slate Poilution Control Board of the sender in case md’_sén&ér is irt another Smé:



A MANIFEST FORWAZA

MANIFEST Bocument No.

R f Occupier Name and Mailing Aﬂdress
" | (including Phone No and e-mail)-
2, Sender's authorisation .N.o )
3 AWMPL Membership No
Transporter's name and address ,qmmpuﬂ WASTE MANAGEME
4. (including Phone No and e-mail) _ TSDF: Plot No.-43, Kh AT Py lTD
o 5. Type of Vehicle (Trucld‘fa nker/Hook Ilft!Crane Vehicle/Speclat Vehicle).
9 ' ; ————
= 8. | Transporter Registration No J_S_E_[;_BJH_U ANCHWL ]5"]22&2[{1}'577
2 7. | Vehicle Registration No | CG-IssAC & 5 3
g 8 Receiver's Name and Mailing Address ?&W;ﬁ:’gowfssﬁaﬁgma%ggm&gﬁlzgzal-td
Q b H H i h
% (including Phone No and e-mail) Dist.: Saraikela-Kharsawan Jhiarkhand - 833210
g ' Mob, : ?544063576!754400357? E-maii : ad.:yapurwmm@ramkycom
2 9. | Receiver's authorization No
it
: ;. 10. | Waste description
b Total Quantity o2
= . No of Container : ) T
.-.gr 12. 1 Physical form SoltdiSenySblrdlSludgelOtlyfr arrylSIurryIquuid
- Special handling Instructions and
13. 1 Ldditional information A e' P 6‘Of>(’/7 P P 6/3'
| hereby declare that the contents of the: Consignment are
_ fully and’ accurately described: abo_ve by proper shipping
14. | Occupiers Certificate name and are categorised, packeds‘f marked, and labelled,
and are in alf respects in 'properﬁoondmons fomansport by
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) SERVICE AGREEMENT

%nais Service Agreement (“this Agreement’) is made at Rehta, Palamu. Jharkhand on this 20"
flay of August 2018,

BY AND BETWEEN
g :

M/s Grasim Industries Ltd.. having its works office st Garhwa Road, Rehla. Palamau,
¥ Jharkhand-822124and registered office at P.O. Birla Gram, Nagda. M.P.45633 1 represented

by its authorized signatory Mr. Brijesh Kumar (A.V.P.-F&C). (hereinafier referred to as
! *GENERATOR™ which expression shail unless repugnant to the subject or context include its
i sdministrators, SUCTESSOrs and Permitted assigns) as Party No.1

AND

i Adityapur Waste Management Private Limited (AWMPL) (A Subsidiary of RAMKY
ENVIRO ENGINEERS LIMITED). a company registered under the ¢ ompanies Act, 1956

g and having its registered office at 13" Floor, Ramky Grandiose. Ramky Tower Complex.
Gachibowli, Hyderabad-300032 having TSDF Address at Plot No. 43, Khata No. 529, Dugni
¥ Mouza; Dist - Saraikela-Kharswan: Jharkhand -833 220 (Hercinafler referred to as “Operator”
which expression shall uniess repugnant 1o the subject or coniext include its administrators,
§ seccessors and Permitted assigns) as Party No.2

{1 The GENERATOR and Operator hercinafier individually referred to as ‘Pamty” and
collectively as *Parties’

¥
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I the event of a spill or incident. the carrier is to notify operator by calling the 24-hour, 7-
day per week number provided on the manifest, as well as notifying appropriate Country,
gtate. local, and other authorities having jurisdiction as required by applicable law.

12. Operators Warranties and Representations

Operator warrants, represents and agrees that:

+ By accepting the GENERATOR Waste Operator acknowledges that it understands any
hazards to persons, property and the environment in transporting, storing, treating. and/or
disposing of the Waste;

»  Waste stream sampling services, where required by Operator and/or requested by
GENERATOR, must be performed by trained personnel familiar with current hazardous
waste sampling methods or any other applicable regulations. and procedures.

+  Operator certifies to Generator that it is familiar with and that its employees have been
frained according 10 country reguiations governing the handling and transporting of
hazardous materials.

* Operator is licensed and permitted by law 1o perform all services described in this
Agreement and shall perform ali such services in a safe, efficient, and lawful manner,
using operating, transportation, storage, treatment, and disposal practices that comply
with all applicable laws and regulations. Throughout the life of this Agreement, Operator
shall fumish, when requested. copies of all permits, licenses and approvals in effect and
shall furnish to GENERATOR copies of new or renewed permits, licenses and approvals
as and when requested to be produced ;

* GENERATOR certifies that it has prepared emergency plans that comply with ali laws
and that it is capable of implementing such plans on its site or during transportation of the
Waste in the event of a release of any "hazardous substance.” as defined by any applicable
iaw or regulation,

*  Operator will for the life of this Agreement, ensure thar atl of its employees performing
work related to this Agreement are made aware of and are knowledgeable of the terms
and conditions of this Agreement. Operator also shall duly notify and ensure that its
employees and subcontractors are informed of any changes to this Agreement. such that
they are able 10 perform their respective responsibilities in full compliance with this
Agreement at all times.

13. lsurance
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Operator shall not begin providing services under this Agreement until generator has been
furnished with certificates of insurance from an established carrier evidencing that Operator
have obtained the Environmental insurance, This insurance shall cover Operator's operations
in all states in which services are to be performed.

Yearly updated certificates must be provided to the authorized signatory listed whenever
demanded submission of,

14. Inspections and Verifications

Generator may inspect and test, al its own expense, any equipment or facilities used by
Operator in connection with its services. Generator may inspect Operator's handling,
treatment, labeling, manifesting, transportation, storage, and disposal operations, and safety
and health programs in connection with the performance of this Agreement. Any problems
found by Generator must be corrected by Operator.

Operator shall keep accurate and complete records of:
% Financial transactions related to this Agreement and

% All services related to performance of this Agreement. including all testing, sampling,
storage, treatment, disposal, and transportation performed by Operator or. All such
records will be subject to audit by Generator for a period of Three (3) vears after the
service has been completed, or tonger where required by law. Generator may verify
all services performed and amounts invoiced by periodic examination of Operator s
premises and records.

Operator grants the generator reasonable access to Operator's facility {ies) and records for
nspection and verification purposes.

For Grasim Industries Ltd. For ADFEYAPUR WASTE MANAGEMENT
{Chemical Division Rehla) PYT.LTD
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ANNEXURE H

PLEASE NOTE THE BELOW MENTIONED ADDRESS/SPOC ARE SUBIJECT TO
CHANGE AND GENERATOR SHALL GIVE PRIOR INFORMATION TG THE
OPERATOR ON ANY CHANGES DONE HEREWITH.

si Digtagee _km

No Usit State Address TSPE Address (two-way)
Garhwa Plot No. 43, Khata

Grasim Road, Rehla No. 529, Dugni
1 Industries | Jharkhand Palamauy, Mouza; Dist - 750
Lid. Jhrkhand- | Saraikela--Kharswan;

822124 Jharkhand -833 220

2
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j Hag .. jyisi 1T {41 t’ hﬁfeb)’ d%‘am that bﬁﬁﬁd

oiv our mdnstrypmduclm émtr ammai mwms we shall be disposing the following
Hazardous Waste types to Operator, (Additional sheets could be used for multiple waste

types)-

PLEASE NOTE ALL THESE QUANTITIES MENTIONED HERE ARE ONLY
APPROXIMATE ANDSHALL NOT GUARANTEE ANY MINIMUM QUANTITY
EITHER FOR THE TYPE OF WASTE OR FOR THE GENERATED LOCATION.

s The Avg. Yearly generation of Hazardous Waste is expected as follows.
i. Total. 1174 MT per year of all type [ETP sludge (in future), FRP, PVC FPR
piping, Aluminium dross ash. Glass wool, Contaminated Waste bags etc] of
Hazardous WASTE

» Avg monthly generation of Hazardous Waste is expected as follows,
1. Total. 97.83 MT per month of alf type [ETP sludge (in future), FRP, PVC FPR
piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc.] of
Hazardous WASTE

s The Totsl sccumulatedStored/buried in pits Hazardous Waste as on 20082018 is
approximately as follows:

. Total. 2000 MT of ail type (ETP sludge. FRP, PVC FPR piping. Aluminium dross
ash, Glass wool, Contaminated Waste bags etc.) of Hazardous WASTE

Authorized Signatory w/— B e
Name: Brijesh Kumar e
Designation: AVE Awgounts & Finance

‘Witness: 6-“

Name: K.N, Mishra

Designation: AGM
Grasim Induswries Limited,
Chemical, Division. Rehia
Sharkhand-822124
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% Moisture content (Loss on ignition at 105°C)
% Organic Content (Loss on ignition at 550°C)
Paint Filter Liquid Test (PFLT)
PH
Sulphur {elemental)
. 24 hour Leaching Procedure
Reactive Cyanide (PPM)
Total Cyanide
Reactive Sulphide (ppm)
Sulphur elemental
Concentration of individual inorganics (Metals), both total and leachable, specific
parameters to be determined based on source of waste
Oil and Grease
Extractable Organics
% Carbon, % Nitrogen, e Sulphur, % Hydrogen
Concentration of Individual Organics
. TCLP-for identified parameters.

rTeBOeRFFTCoF

£E 2 F "8

Note : Applicable parameters will be changed time te time based on the regulations faid down by
CPCB / JSPCB and other bodies.

8. Parameters to be Analyzed for Finger Print Analysis

Physical State of the WASTE

Identification of different phases of WASTE
Colour and Texture

Specific Gravity

Viscosity

Flash Point

% Moisture content (Loss on ignition at 105°C)
% Organic Content {Loss on ignition at $50°C)
Paint Filter Liquid Test (PFLT)

Liquid Retease test

pH

Reactive Cyanide (ppm)

Reactive Sulphide (ppm)

Bl Rl B E T

Note : Applicable parameters will be changed time 1o time based on the regulations laid down by
CPCB / JSPCB and other bodies.

9. Terms & Conditions:

a. This membership is valid as long as GENERATOR is in good standing with the TSDF
and has continued valid authorization from SPCB.
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b. This CHW-TSDF shail accept only hazardous wastes as classified in HW Rules for
disposal and shall not accept radioactive wastes, Municipal wastes. and Bio-Medical
waste.

¢. Acceptance of waste is dependent on the fulfillment of regulatory and statutory guidelines
for operations of TSDF issued from time to time,

d. Pathway of disposal of wastes and its price shall be decided based on guidelines issued
from time 1o time by regulatory authorities and shall be at the discretion of TSDF.

¢. From the date of signing of agreement GENERATOR has to submit its Waste's sample
for comprehensive analysis within 15 days. The analysis report generated by Operator
will form the basis of disposal pathway along with disposal charges (as Annexure §)
which will be annexed after analysis of the sample and will form the part of agreement.

10. Treatments and Disposal of Waste/Contniners

Operator shall transport, store, treat and/or dispose of the Waste, consistent with Appendix A.
and as required by applicable law. Operator shall, within sixty (60) days of receiving any
shipment from generator or its Authorized Purchases, treat or dispose of the waste containers
a1 disposal locations approved by the GENERATOR. and in compliance with country, state
arxl iocal regulations.

Operator shall not dispose of any material that derives from any Waste transported, stored,
and/or treated by Operator, except as prescribed under law and in Appendix A, nor shall
Operator send any Waste to another disposer except upon GENERATOR's prior written
approval. GENERATOR must approve of any storage. treatment or disposal company in the
disposition of Waste.

Operator to provide the following to the GENERATOR Manager of Corporate Envnrcmmami
Affairs (CEA):

@mmmy of GENERATOR waste processed at each Operator location on an annuat basis -

This information for the previous year will be provided only on demand with a prior notice to
that effect. .

1. Packaging and Labeling

The Operator shall comply with all applicable, country, state laws for packaging and labeling
of hazardous waste (currently the "The Hazardous Wastes (Management and Handling)
Rules, 1989"and " The Hazardous and Other Wastes (Management and Trans boundary
Movement } Rules, 2016)".
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Note; Since these comtainers will be replaced after three years. above container maintenance
charges will be-valid for three years only

b} -Haodling / Unleading Charges:
- Additiona! handling / unloading charges will be applicable.
Handling / Unioading Charges ~ Rs. | 50/- per MT

4. Minimum yearly serviee charges:

The GENERATOR has to pay a minimum service charge of Rs. 36,000/~ per year {exchuding
appticable GST and Transportation). This amount shali be adjusted against User Charges invoices

in a financial period of one year. It means if the user charges is more than the service charges then

the Generator have to pay the extra charges occurred over the service charges or if the user charges
is less than service charges then the Generator has to pay the minimum service charge to the

Operator.

5. Lab Analysis Charges:

The lab analysis charges for Comprehensive analysis per sample will be Rs.17,000/- exeluding GST
and handling charges, which have 10 be paid by the GENERATOR.

Bwt as mutually agreed the charges for comprehensive analysis per sample is Rs. 12.000/- excluding
epplicabic GST, which have 1o be paid by Genemtor.

6. Taxes / Levies

Al Government / Municipal / Panchayat Taxes / Duties/ Levies’ Octroi / Tolls etc, as
applicable from time to time. will be payable by GENERATOR. At present AWMPL
setvices are coming urdler Service Act.

7. Parameters to be analyzed for comprehensive analysis of waste:

a

ad

® e
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Physical State: (Liquid/ Shary/ Sludge/ Semi-solid/Solid: Inorganic. Organic.
Metallic)

Different Phases: (in cases of Solid / Slurries / Sludge) contained in aqueous
liquids/solutions

Colour and Texture

Specific Gravity

Viscosity

Calorific Vaiue

Flash Point




"

EAS;

A. Operator is engaged in the business of Waste Management and presently operating as
‘Integrated Common Hazardous Waste Treatment Storage Disposal Facility'
(ICHWTSDF) at Plot No. 43, Khata No. 529, Dugni Mouza; Dist - Sarasikela-Kharswan:
Jharktand -833220, as per the guidelines under The Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 made under the provisions of
The Environmemtal Protection Act 1986, as amended from time o time and which hold
valid authorization bearing no. JSPCB/HO/RNC/HWM- 1510226/2017/77 issued on
23/10/2017 from Jharkhand state poliution control board (JSPCB),

B, The GENERATOR being desirous of availing the services of cotlection, transport,
treatment, storage and disposal / recycle of hazardous and other wastes (hereinafter
referred 10 as “Waste™) generated at their premises approached Operator and the same has
been accepted by Operator on the terms and conditions set out in this Agreement read
with the provisions of The Hazardous and Other Wastes (Management & Transboundary

- Movement) Rules, 2016, as amended from time to time and supervision of SPCB,

NOW THEREFORE in consideration of the above-mentioned premises and the mutual

promises contained hercin. the GENERATOR "and Operator have agreed to enter inlo this

Agreement under the terms and conditions set forth hereinafter.

1. DEFINITIONS AND INTERPRETATION

L.l Defiitions: In this Agreement, including in the recitals hereof. the following words,
expressions and abbreviations shall have the following meanings. unless the context

otherwise requires:

a. “Agreement” means this agreement including all attachments, annexure or
schedules annexed thereto.

b. “Hazardous Rules™ mecans Hazardous and Other Wastes (Management, Handling
& Trans-boundary Movement) Rules, 2016 as amended from time to time,

¢. “SPCB” means State Poltution Control Board.

d. “TSDF" means the Integrated Common Hazardous Waste Treatment Storage
Disposal Facilities operated by Operstor,

e. “Waste” means hazardous and non-hazardous waste gencerated in the premises of
the GENERATOR.

1.2 Iaterpretatiop: In this Agreement, unless the subject or context otherwise requires:
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a. Reference 1o the singular number shall inctude references to the plural number and
vice-versa,

b. References to a “person” shall include references to natural persons, partnership
firms, companies, bodies corporate and associations. whether incorporated or not
or any other organization or entity including any governmental or political sub-
division, ministry. department or agency thereof:

¢. References to recitals. clauses and schedules / annexure are (o recitals, clauses and
schedules to this agreement;

d. Any reference herein to & statutory provision shall inciude such provision, as is in
force for the time being and as from time to time, amended or re-enacted in so far
as such amendment or re-enactment is capable of applying to any transactions
covered by this agreement,

¢. Clause headings used herein are only for case of reference and shall not affect the
interpretation of this agreement.

1.3 The Annexure shall form an integral part of this Agreement.

1.4 All capitalized terms used in this agreement which have not been specifically defined
in this Agreement shall. unless inconsistent with the context have the meanings
assigned 1o them under the Authorizations / Concession Agreement.

2. BCOPE OF SERVICES

2.1 The scope of services to be provided by Operator under this Agreement shall be
collection, transportation, treatment, storage and disposal of Waste generated at the
premises of the GENERATOR in compliance with all legal provisions appiicable to
such services including but not limited to The Environmental Protection Act and the
rules made there under, viz. The Hazardous and other wastes (Management, Handling
and transboundary Movement) Rules, 2016 (hereinafter the “Rutes”) as amended
from time to time.

2.2 Operator shall offer services contemplated in this agreement 1o the GENERATORs as
stated in Annexure 2 through the TSDF operated by Operator and focated at Plot No. 43;
Khata No. 529; Dugni Mouza; Dist. Saraikela — Kharswan; Jharkhand -833 220

2.3 Operator shall dispose the Waste as per the mandate of the SPCB read with the
provisions of Hazardous Waste Rules.
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24

23

Operator also agrees to accept even non-hazardous wastes from the GENERATOR
provided that the JSPCB issues ‘no-objection certificate”.

Operator shall provide “Form 10 to the Generator, along with invoice as per clause
4.4 of the Agreement.

JGENERAL CONDITIONS

33

32

33

l4

3.5
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GENERATOR shall first, become registered member of Operator by paying a
membership fee of Rs. 6.00.000/- (Rupess Six Lacs only) in Between FY 18-19 and
FY 19-20 The membership process is onetime, non-transferable and the membership
fee is non-refundable,

The GENERATOR shall provide to Operator, & representative sample of the Waste, |
to 2 kg, and inform the entire process details which leads to generation of such Waste,
for the purpose of determining the Waste characteristics and to decide parameters for
comprehensive analysis. as well as its final pathway of treatment, storage and disposal
of the Waste.

Operator shall carry on the comprehensive analysis of the Waste in its laboratory at
the cost of the GENERATOR or GENERATOR can also conduct the comprehensive
analysis, as per the parameters identified under Annexure | item No.7 in a Nationat
Accreditation Board for Testing and Calibration Laboratories (NABL) and Ministry of
Enviroament, Forest and Climate Change (MOEFCC) accredited taboratory. The
comprehensive analysis report shall be used by Operator to determine the disposal
pathway based on the waste characteristics & as per Ministry of Environment Forest
& Climate Change (MoEFCC). CPCB {Central Pollution Control Board) and the
concemned SPCB rules and guidelines issued from time to time. Disposal pathway
shall be mutually agreed between the GENERATOR & Operator and shall form basis
for disposal and user charges.

Operator within 30 days on receipt of information from the GENERATOR shall plan
and schedule for collection of the Waste from the GENERATOR Premises and the
safety during transportation shall be the coilective responsibility of the GENERATOR
and the transporter.

The GENERATOR shall provide the details of Waste to Operator as mentioned below:

i) Complete details of the Waste and its characteristics regarding presence of
explosive/ ignitable/ corrosive/ toxic/ odorous compounds in the manifest
provided to the transporter for safe (ransportation and disposal.




38

37

3‘;

39

3.10

3.4

313

3.13

3.14

315
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i) Safety information for Hazardous waste containers in ‘Form §, ‘Waste
transportation manifest’ in ‘Form 10° and TREM Card in *Form 9’ for every Waste
type in each consignment as per Hazardous Waste Rules,

Operator shall analyse the Waste received through finger print analysis as per the
parameters identified under Annexure 1 item No. 8 as prescribed by the concerned
SPCB.

In the event there are any differences in the analysis results of comprehensive analysis
and finger print analysis. the GENERATOR may ¢ither accept the results of Operator
or send their sampies to a mutually agreed third party analysis at their own cost. Any
discrepancy in relation thereto shall be informed to the SPCB.

The GENERATOR shali provide a fresh comprehensive analysis report when there is
a change in the waste characteristics, manufacturing processes, changes in product
mix or upon completion of two (2) years whichever is earlier.

In the event of any faise information or withhoiding information by the
GENERATOR including bul not limited to the nature of information more specificatly
detailed in clause No.3.13, all the liabilities, whether directly or indirectly arising
there from, during transportation, handling. treatment & disposal shall be the
responsibility of the GENERATOR.

The GENERATOR shali provide an advance declaration every year in the month of
April regarding the quantity of waste assuring to send to Operator till March 31 of the
succeeding year, in the format provided under Annexure iH, Declaration.

The GENERATOR shalf also declare Waste quantities on an annual and/or monthly
basis as per Hazardous and Other Wastes (Managemeni, Handling & Trans boundary
Movement) Rules, 2016 in the format provided under Annexure H1.

Operator agrees to provide its containers available at its TSDF to the GENERATOR
provided the GENERATOR pays the container maintenance charges to Operstor as
per Annexure | item No.4.

The Waste supplied by the GENERATOR shall not contain any kind of nuclear and/or
radio-active and/or any other prokibited material.

Operator shall also supply specially designed containers 1o help segregate the Waste
and arrange the transportation of such containers from the GENERATOR premises.

As agreed, there shall be no restriction on minimum quantity per transaction, to be
picked-up from Generator Site.




3,16  The Operator shall indemnify the Generator for any loss on account of not holding 2
valid authorization for service offered and agreed 10 by them and it shall be sole
responsibility of Operator to comply with all the applicable statutes with respect of
such service.

3.17 The Operator shall insure safe handling and transportation of the Waste from the
premiscs of the GENERATOR and take all safety measures. In case of any accident,
loss or damage of any kind to any party including Operator during handling.
transportation and disposal. the GENERATOR will not be responsible for any
criminal, civil, financial or damage action arisen out of such accident, loss or damage
of any kind to any party including Operator during handling. transpottation and
disposal.

3.18 The event of any false information or withholding information by the GENERATOR
wilfully including but not limited to the nature of information more specifically
detailed in clause No. 3.13, suppression of which would be result into any loss or
damage solely on account of non-availability of such information, all the concerned
liabilities, whether directly or indirectly arising there from, during transportation,
Handling, Treatment & Disposai shall be the responsibility of the GENERATOR.

4 UBER CHARGES & TERMS OF PAYMENT

4.1  The GENERATOR shall pay monthly user charges to Operator for its services as per
the rates mentioned under Annexure {, which shall be based upon the Declaration
given by the GENERATOR as provided under Annexure [

4.2  All taxes including Central GST and State GST etc. shall be paid as extra over and
above our quoted rates at the rate applicable, if any, at the time of billing. Tax Laws
are subject to amendments from time to time and accordingly any tax will be
applicable, will be charged as extra, GST is like any other indirect tax to be collected
by the Operator from the customers and the same is remitted 1o the governmens
sccount.

43 5% escrow deposit would be charged over and above the disposal charges for the
wastes disposed into land fill either directly or after treatment. The amount applicable
for the escrow deposit will vary from time to time based on the notification from the
concemed authority.

44  The user charges are subject to annual revision on the basis of Concession /
Authorisation Agreement and including but not fimited to every event of escalation of

fuel costs, power tariff, change in disposal technologies and/or method, wage hike and
others.
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4.5

4.6

4.7

48

49
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Operator shall send the monthly user charges invoice to the GENERATOR on or
before Sth of every succeeding month and the bill amount shall be payable by the
GENERATOR on or before 30 of the same month.

Any objection and/or clarification on the waste disposal invoices and monthly bills
submitted by Operator 1o GENERATOR shail be communicated to the Operator
within 7 working days from the date of receipt of the invoices. In case of non-receipt
of any clarification or objection it shall be deemed that the invoices are acceptable and
shall fall due for payment as per clause 4.5 of this Agreement.

In case of delayed payments the GENERATOR shall be fiable to pay interest at the
rate of 1% per month on the outstanding amount during the default period. In the
event of any bili amount along with interest is due for more than three (3) months,
Operator reserves the right to refuse 10 extend its services 10 the GENERATOR and
even to terminate this Agreement with immediate effect.

The Operator will communicate the Comprehensive Analysis Report to the
GENERATOR and on the basis of which the disposal cost / estimate will be finalised
at the prevailing rate and a Work Order will be issued by the GENERATOR against
the same prior to collection of waste from Generator’s Premises.

In the event of any changes in the prescribed user charges by the authority because of
any unforeseen circumstances, the same will be informed to and if agreed will be
applicable to the Generator as per the Concession agreement.

TERM OF AGREEMENT

This Agreement shall be valid for a period of 2 year(s) effective from 20" August
2018 subject to earlier termination by either party in accordance with this Agreememt.

FORCE MAJEURE

Notwithstanding anything else contained herein, neither Party hereto shall be liable
for damages or to have this agreement terminated for any delay or default in the
performance of such Party hereunder if such delay or default in performance derives
from conditions beyond the reasonable control of such Party. including but not limited
to, acts of god. strikes, fires, floods, extreme drought. shortage of supply, riots, work
stoppages, embargoes, governmental actions or damage to the plant or facility or any
cause unavoidable or beyond the control of either party including continuing domestic
or international problems such as wars or insurrections. The Parties shall have right o
terminate this Agreement upon giving & prior written notice to the other Party if the
Force Majeure event continues for more than sixty {60) days.




T INDEMNITY:

@ The GENERATOR, its directors. officers. employees. agent and contractors,
including their employees. shall not be liable 1o indemnify for any Losses incurred by
Operator, its. director, officers, empioyees, agents, servants or third parties arising
from this Agreement unless such losses have arisen solely as a result of the wilful
misconduct and/or gross negligence of the GENERATOR (or any of its directors,
officers, or employees) in performing itstheir obligations under this Agreement
whether during collection or transportation or treatment or storage or disposal, as a
result of:

1. The Waste supplied by or collected from the Generator in case of any mismatch of
waste from trem card or finger prins; and any non-disclosure or wrong disclosure of
any information as 1o the characteristic of waste, or

2. Any civil or criminal proceedings or liability under any law for any unlawful
dumping of untreated wastes by the waste Generator either at the project site of
Operator or anywhere else.

" () The Operator, its directors, officers. employees. agent and contractors, including
their employees. shall not be liable to indemnify for any Losses incurred by the
GENERATOR, its director. officers, employees. agents. servants or third parties
arising from this Agreement unless such losses have arisen solely as a result of the
wilful misconduct and/or gross negligence of the Operator (or any of its directors,
officers, or employees) in performing its/their obligations under this Agreement.

8 EVENTS OF DEFAULY
The following shall constitute GENERATOR's events of defaulr:

a) If the GENERATOR fails / refuses to pay its bills / dues for the user charges payable
under this Agreement within a period of 90 days from the receipt of the invoice,

b) If the GENERATOR fails / refuses to pay within the time stipulated the advance
amounts and deposits etc. called upon to do so by Operator.

¢) If the Waste supplied by the GENERATOR contains any radioactive or prohibited
material.

d) Ifthe GENERATOR commits gross violation of the terms of this agreement,

9 TERMINATION

9.1  The Operator shail have the right to terminate this Agreement in case of




9.2

12

14

t4.1
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with ninety (90) days' notice from the date of receipt of written notice for rectification
from the Operator and to the extent such events of default result in material breach of
this Agreement. The GENERATOR may terminate this Agreement in case of
Operator’s breach of this Agreement and if such breach remains uncured for a period
of thirty days from the date of termination notice issued by the GENERATOR.

Either party may terminate this Agreement, if the other party violates any term of this
agreement or becomes insolvent or files a voluntary petition in bankruptcy ("Cause”),
to the extent permitted by law. Such termination will be effective at the end of a
ninety (90) day written notice period.

ENTIRE AGREEMEENT

This Agreement shall be deemed to represent the entire Agreement between the
parties hereto regarding the subject matter hereof and shall supersede, cancel and
replace any and all prior agreements or arrangements. if any, in this behalf, by and
between the Parties hereto.

RELATIONSHIP OF THE PARTIES

Nothing contained herein shall be deemed to constitute a partnership, joint venture or
agency by and between the Parties hereto.

VARIATIONS

This Agreement may be modified or amended only by writing, duly executed by or on
behalf of the Parties hereto.

In the event that any provisions of this Agreement is held to be illegal, invalid or
unenforceable under any present or future laws of the Republic of India such
provisions shall be deemed erminable and the remaining parts & provisions of this
Agreement shall remain in full force & effect.

NOTICES

Any notice, request. demand or other communication given or made under or in
connection with the maners contemplated by this Agreement shall be in writing and
shall be delivered personally or sent by registered post acknowledgement due or by
facsimile or by courier:




Hend Finance & Commerce,

Grasim Industries Ltd, (Chemical Davison Rehla)
P.O.- Rehla, Station- Garhwa Road,

Distt.- Palaman

Jharkhand- 822124

Incase of Qperator (o

Aftn: Praject Head, Adityapur Waste Management Pvt. Lid.
Plot No. 43; Khata No. 529; Dugni Mouza; Dist. Sarnikeln ~ Kharswan; Jharkhand -833 210,

and shal! be deemed to have been duly given or made as follows:-

(a)  If personaily delivered, upon delivery at the address of the relevant Party;

{b)  If sent by registered post-acknowledgement due seven (7) days after the
posting;

{c) If sent by facsimile upon receipt of confirmation by sender. from the receiver.
that the facsimile has been received:

{d}  [If sent by courier four (4) days after the date of dispatch.

14.2 A Party may notify the other Party of # change to its name, relevant addressee or
address number for the purposes of Clause 14.1 as provided herein.

1§  DISPUTE RESOLUTION

Any dispute arising on any clause or clauses of this Agreement and the contents of the
Annexure, hereto between the GENERATOR and Operator shall be referred to
Arbitration in accordance with the provisions of the Arbitration and Conciliation Act.
1996. The arbitration proceedings shall be conducted in English and the seat of
arbitration shall be at Ranchi. The arbitral award shall be final and binding upon both
the Parties. No Party shall make the contents of the award public unless upon the
written approval of the other Party. The arbitration shall be conducted by a sole
arbitrator to be appointed by mutual written consent of both parties.

1§ SURVIVAL

The terms which by nature are meant to survive the term of this Agreement shall

continue 1o survive with respect to events that arose before expiry/termination of this
Agreement.
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In accordance with the regulatory requirements, Operator certifies with regard to all
wreatment/disposal facilities listed in their proposal that Operator and its subcontractors:

<>

&
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Have the necessary permits to perform all services described in the proposal to
GENERATOR and shall perform such services in a safe, efficient, and lawful
manner using industry-accepted operating. (ransporting, storage. treatment.
disposal, and reclaiming/recycling practices.

Comply with the laws applicable to the waste intended to be placed therein.
including without limitation, all sampling, monitoring, record keeping. spill
containment, closure and post closure, insurance. and financial security
requirements.

Will notify GENERATOR promptly, in writing, of any administrative order.
lawsuit, or other administrative action by any governmental entity or private party,
or the eatry into any consent decree or settlement with a govemmental entity or
private party in connection with any environmental matters at facilities used for
GENERATOR'’s waste. Said notification shall include any action 1o be taken by a
governmental entity or private party alleging a violation of environmental law.

Will advise GENERATOR of any civil or criminal penaity citation and the amount
of any said penalties imposed for the misuse, mistreatment. or improper disposal
of any waste materials,

Will advise GENERATOR of any business or financial conditions which may
impact the ability to perform services.

Will allow GENERATOR or its agent to inspect and test, at their own expense,
any equipment or facilities used by Operator with the prier approval of the
operator in connection with its services, GENERATOR or its agent may also
inspect Operator's handling, treatment, lsbelling, manifesting, transportation,
reclamation, storage and disposal operations, and safety and health programs in
connection with any resuitant contract.

Will have the capacity to accept the expected quantities of wastes.

Assure that the prescribed disposal method as agreed upon is followed for each'
waste stream till the waste characteristics remain the same as per comprehensive
analysis.




- ]

17 GOVERNING LAW & JURISDICTION

This Agreement shall be governed in accordance with the laws of India. Operator and
GENERATOR mutually agree that the courts of competent jurisdiction at Saraikefa
Kharswan and Palamau shall have the exclusive jurisdiction over this Agreement.

18, INTELLECTUAL PROPERTY

This Agreement does not grant either party the right to use the other party's or their
Affiliates’ trademarks, trade names or service marks or any other intellectual property

rights.

19.  LIMITATION OF LIABILITY
In no event will cither party be liable to the other for any lost revenues. lost profits,
incidental, indirect, consequential, special or punitive damages. The GENERATOR 's

aggregate liability under this Agreement shail be limited to the paid value of services
that is the subject of claim,

In ﬂac?memo\ in the Presence of
2 Komdan —Kom g
Desi: ion: - Name: Mundan [Kyumian
BIRHON: T gt Designation: A, 4. Mﬂhv‘fdtﬂ
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ANNENURE

Based on the sample provided, disposal charges for

RETTIOTONODO® >

. ETP Sludge - Rs. 2, 819/ Per MT

Contaminated Cotion Waste- Rs. 18, 547/- Per MT

Spent Carbon & Resins - Rs. 18, 547/- Per MT

Waste Membrane - Rs. 2, 819/- Per MT

Waste Dross Residues from ALCI, Plant- Rs. 2, 819/- Per MT
FRP Waste - Rs. 2, §19/- Per MT

. Glass Wool - Rs. 13, 519/- Per MT
- Empty Paint Drums / Contaminated Liners & Containers - Rs, 18, 547/- Per MT

Discarded Asbestos Sheet — Rs. 4, 011/- Per MT
Oil & Grease Skimming Residues - Rs. 18, 547/- Per MT
E-waste- rates have to be decided mutually.

Note: Additional Transportation charges applicable as per clause ne. 2 of Annexure - .and Taxes as
per clause no. 6 of Annexure - .

The bases for arriving disposal charges for other wastes which are not mentioned above are
given below in clause no. 1 of Annexure -1,

1. User Charges

The GENERATOR shall pay the following applicable User Charges based on the Waste Types.

2

b}

€)

Page 13 of 21

Direct Landfill: per MT
Direct disposal into Landfill i Rs. 2391/- per MT

The user Fee will be considered for increment a1 the rate of 7% per annum compounded in line with
concession agreement with Adityapur Auto Cluster. However actual revised gser foes would be
spplicable from stanting of finaacial year for every two years period from 2015 as per concession
agreement,

The user charges are subjoct to revision based on the conditions prescribed in clause no. 4.4 &
4.9 as per the agreement,

Stabilization Charges: per MT

Cost of Direct Land filling (1+Bulking Factor) + Cost of Stabilization Reagems + Rs.35(0/-
per MT for re-handling expenses,

Incineration Charges: 18,547/-per MT (also depends on Material Density)

" : i : of ded in fine with
ve will be considered for increment at the rate of 7% per annvm compoun

m agrecmwent with Aditvapar Auto Claster.  However actual revised user fees Md_ be

wlﬁblc from starting of fieancial year For every two veurs perind from 2015 as per concession

sgrecment,




The user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
4.9 and based on the density of the material and other pollutants.

*Wiste should be packed by Generators in approx. 20Kg. leak-proof Bags.

2. Transportation Charges: [Optional, applicable when Operator Services are utilized)

)

b)

1)

&)

Waste Transport Charges:
Transportation charges will be applicable Rs. 6.60 per Ton per KM or Rs. 1800 per
consignment whichever is higher.

The criteria for weight (MT) consideration will be minimum 90% of the container loading
capacity. In case the quantity of waste received in the consignment is more than 90 % of the
container capacity, actual quantity witl be considered.

The distance will be calculated for both-ways.

Diesel Escalation Clause

The diesel escalation clause is applicabie as below:

Base price / Old diesel price* Current diesel price = Transportation Cost,
Truck Detention Charges

Maximum time of 12 hours (8:00 AM - 6:00 PM) hours is allowed for the truck to be
detained at the GENERATOR premises from the time of reporting to their Security
Gate. In the event this period is exceeded then Rs. 500/ per hour shall be charged as
detention charges unless it is mutually agreed and accepted between both parties in
writing.

Truck No- show Charges

In case after planning and scheduling of a truck for the GENERATOR, the
GENERATOR decides not to send waste and wishes to send the empty truck to
Operator, the GENERATOR shall pay the transportation charges at actual 1o and fro
distance as per the agreed transportation charge only.

3. Container Maintenance Charges: [Optional, applicable when Operator Services are utilized]

8
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The GENERATOR has 10 pay the following cimtrges as mentioned below towards the services -
of the Container, if opted for by the GENERATOR.

Container Maintenance charges: The Container deposits are: -
¢ 10.0 MT Hook Loaders Rs.3,75,000/« per Container




Grasim Industries Limited,
Chemical Division,
Rehla, Palamu

Periodic status update based on JSPCB direction
(Letter Ref No: B-82, Dated: 18/01/19)

MaA;‘Tez‘)-

B ADI TY RLA
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Direction 1: The calibration of pH meter should be done and ensure the correctness
of the pH meter.

Current Status: Closed, working satisfactorily by

Calibration record TSS Calibration record pH

P




e
Direction 2: Drawing, design with completion timeline of Storm water drain sheczll b e
submitted. Moreover, the storm water drainage and its functioning may be

examined. ,

Wal afrea) . \W
Current Status: Storm water channel separa{ed from effluent drain. The effluent
from various section are transferred'to central ETP overhead line.

Pipes to neutralization pit Effluent to ETP




Direction 5: New Brine sludge lagoon with liner and provision of

leachate collection along with its completion time line shall be
submitted.

Current status: We are working on constructing new brine sludge
lagoon with liner and leachate collection as per JSPCB guidelines.

\Wivee

ADITYA BIRLA




Direction 4: Drawing, Design with completion timeline of Garland Drain ‘-
around sludge lagoon shall be submitted.

Current status: All the side wall raised above 1 metre height. Rain water
collection pit completed and pumping system work in progress. There
will be no surface runoff outside the lagoon. Rain water runoff will be

collected through collection cum leachate well-constructed inside the
lagoon and will be treated through ETP

Brine Sludge Lagoon Leachate, rain water runoff collection

Cont... \‘V@'_’)& '




Cont...

Meter Scale

Side-wall all along lagoon: raised>1 meter \4

GRAM



Direction 6: The empty salt bags shall be disposed off within 3 months.

Current status: Bags being send to authorised recycler. Storage facility
made available at site through restructuring of available godown, new
dedicated facility been constructed.

Interim Storage Facility

Bags Stacked at Storage Facility

ADITYA BIRLA

\ge



Direction 7: They will submit action plan for achieving Zero Liquid

Discharge (ZLD), construction of new shed for coal stockyard and shed
over salt unloading point.

Current Status: pH and TSS, modified equipment erection completed.

e

Flash Mixing and Flocculation Tank

Lamella Clarifier

o

Cont...




cont...

* Current status
* Enhanced RO : Order placed, Completion by 30t August 19, on Track
(Attachment 7B: Copy of LOI and purchase order)

* MEE + ATFD: Oder placed, site civil work in progress and critical equipment
arrived on site (Attachment 7C: Site receiving copy of equipment).

* Overall site completion by 30th Sept 2019, mostly on track.

Civil work for MEE + ATFD MEE Equipment

Cont...




Cont...

. Coal Shed: Civil work in progress, target date 15t July 19, mostly on track.

« Shed over Salt handling: The facility been notified by JSPCB for shed had been
sbandoned. The salt containers are now being directly unloaded at covered

salt godown.

ot




Direction 8: The provisions of Hazardous Waste management,
Collection and its disposal facilities should be submitted.

Current Status: Two Shed structures of sizes 23x30 meters (Hazardous

and Non Hazardous Waste) and 10x25 meters (HDPE bags and FRP)
have been completed.

'''''''
A !

New Shed Structure for Site Waste Management (Hazardous & Non Hazardous) and HDPE Bags

ADITYA BIRLA

W .

Cont... & .
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We ensure our commitment towards
Environmental Compliances

Thank you







- JHARKHAND STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE, C.T.I. COLONY, E-1, DHURWA, RANCHI
Ref. no. - was Ranchi, Date:- . 719
From,

R.N. Kashyap,
Regional Officer,
Regional Office, Ranchi.

To, Member Secretary,
Jharkhand State Pollution Control Board,
Ranchi.

Sub: Regarding submission of Inspection Report of M/s Grasim Industries Ltd, Chemical
Division, Rehla, Dist.-Palamu.

Ref: NGT 0.A. No.-809/2018 dated-03.05.2019 and H.O. Office order no.-B-79 dated-
- 21.06.2019.

Industries Ltd, Chemical Division, Rehla, Dist.-Palamu and to evaluate the compensation for
recovery from the unit.
In this regard the committee visited the unit on dated 02.07.2019 & 03.07.2019 and

inspection of the unit was carried out. Inspection report of the committee is enclosed for
needful action.

Encl. As above. W ours Faithfull
TG e /fﬂa&‘!ﬁ{ !

OAMJ,LC,»\
(R.N. KhdHgs9

Regional Officer,
Ranchi

Jharkhand State Pollution Control Board, Ranchi (M
Received cn at HO Ranchi ((

SIGNALUIE . vrrrns e . @%( 0:’/ 7
Sent tc..&.&;\...‘( " K- ’\)C\-Hf\_c»«l'-l S- H— .

/
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING, DHURWA, RANCHI - 834004

Inspection Repert in the matter of Original Application No.809/2018 pertaining to Anwar
Hussain Ansari, Jhamumo Alpsankhayak Morcha v/s State of Jharkhand

Background

Grasim Industries Limited, Chemical Division Rehla, was incorporated in 1984 as Bihar Caustic
and Chemical hinited (BCCL), a joint venture between the Aditya Birla Group and the Bihar
State Industrial Development Corporation. In June 2003, it became fully owned Aditya Biria
Group Company and in 2009 it was renamed as Aditya Birla Chemicals (India) Led.
Subsequently i Jan 2016, Aditya Birla Chemicals (India) Ltd. was merged into Grasim
Industries {imited. Now Unit is operating in the name of Grasim Industries Limited, Chemical
Division Rehla.

Unit operation started with 100 TPD Caustic Soda mamufacturing through Mercury Cell
Technology. In Sept 2000, 30 MW Thermal Power Plant was commissioned for caplive
requrement. In Nov 2005, Mercury Cell Technology was abandonied and in Feb 2006, plant
operation restarted with enhanced caustic capacity to 225 TPD (later upgraded to 300 TPD)
using Membrane Cell technology through TKIS (then UDHE). As a part of enhancing chlorine
internal consumption, Aluminum chloride of capacity 25 TPD installed in May 2006 and Stable
Bleaching Powder (SBP) of capacity 50 TPD installed in May 2008. Further production capacity
of Aluminum Chloride increased to 50 TPD in May 2011. In May 2014 additional power plant of
capacity 30MW was installed to facilitate caustic capacity enhancement to 550 TPD in staged

manner.

Sea Salt is the major raw material and is sourced from Gujarat, unit has progressively shified
from storing salt in bags (in railway wagons) to salt in containers eliminating the possibility of
spillages during handling, salt unloading and salt containers are being unloaded in the sak
storage yard and storage is now being performed under shed structure.

In brine purification (removal of Ca*", Mg™, SO4~ and insoluble) process, brine shudge is
generated and stored at SLF within the company boundary. In a quest to reduce quantity of brine
shidge generation, over years unit has been sourcing washed and super washed salt with lowest
impurity as:-



s

P d

Impurity Type UOM Previous Present
Ca™" % Wiw 0.18 0.06
Mg"™ % wiw 0.06 0.04
S04~ % wWiw 0.5 0.22

Insoluble Yo w/w 0.3 0.18

Also unit is in process of upgrading current salt purification system from conventional clarifier

based system to Nano Filtration (along with membrane bases sulphate removal .system) with an

objective to reduce brine sludge generation by 35%.

Company has installed ETP system with Membrane Reverse Osmosis (RO), RO reject 18

processed back in salt dilution and dust suppression at Coal storage area. RO permeate is utilized

for further attaining desired TDS, before being discharged as an effluent to Challiya Nalah,
leading to North Koel River. Unit is also in process of enhancing the treatment capacity of ETP,
along with installation of Multi Effect Evaporator (MEE) and Agitated Thin Film Dryer (ATFD}
with objective to recycle all treated water back to process and a major step towards attaining

Zero Liquid Discharge (ZLD).

Solid wastes apart from brine sludge are disposed through to authorize TSDF within state of

Jharkhand.
\

Unit is in agreement with two cement plants for utilization of fly ash generated by the unit. Unit
too has promoted Fly ash brick making facility at its owned (lease land) premise ;all d
Belchampa site (an identified Industrial Area), outside the plant boundary with le
capacity of 6000 bricks/day. Fly ash has been used at the low lying are at Belcha O?eratmg
deVél-O pment (till 2013). Majority of the area is duly capped with ;!antation le?a T
additional fly ash demand by cement plant, capped fly ash has been regrie: - Loping to the
ed from this premise

also. Bed Ash i ili .
. sh is been utilized at community for back filling of low lying ar
with undertaking by end user. YIg area for construction,

m any manufacturing process. Unit water is being used

alse facilitates supply of treated drinking water ¢ Reh
" 10 Rehla

. e,
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e
community through water tankers (12 to 14 nos. per day) and through pipeline to adjoining
village (Bishunpur and Ghordhia).
Agreement for water supply from North Koel River was made between M/s Aditya Birla
Chemicals (India) Ltd. and Water Resource Department (WRD), Government of Jharkhand for
withdrawal of water, 2.646 MCM/Annum for the period up to 31/03/2017. As per the
information provided by the unit, the unit has applied for renewal of water agreement (enclosed
as Annexure- XI) in the office of Water Resource Department (WRD), Government of
Jharkhand, but till date no renewal has been made.
Current Status:
Document Document Number Issue Date Yalid Up to Remarks
EC for Expansion of Caustic | F.No.J- 11.02.2009
Soda Lye plant from 225 TPD | 11011/1213/2007-1A- Annexure -A
to 550 TPD and CPP from 30 | 1I(3) {Attached)
MW to 60 MW
1. CTE for expansion Caustic | PC/NOC/RNC/176/11/G- | 22.01.2014 | Six months from
Soda- Total capacity 550 TPD 341 the date of issue.
2.CTE for expansion CPP- 30 12* month from Annexure -B
(Attached}
MW to 60 MW PC/NOC/RNC/176/11/G- | 17.07.2014 | the date of issue
2692
CTO for- ISPCB/HO/RNC/CTO- | 23.12.2016 | 31.12.2021
1. Caustic Soda- 550 TPD. 1024931/2016/1062
2. Electricity generation -60
MW
3. AL:Ck- 50 TPD Annexure -C
4.Stable Bleaching Powder- 50 (Attached)
TPD
S.Hydroegen Boiler & Bottling
Plant 4 TPH & Hydrogen
Boiler 4 TPH
Hazardous Waste | HW/G-4322 18.11.2014 | 31.08.2019 Annexure- D
Autherization (Attached)




W
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TSDF Agreement

Hazardous waste
Agreement - Adityapur
Waste Management
PVT. LTD., Jamshedpur,
Jharkhand.

E-Waste Agreement -
Meliorate Lube PVT.
LTD., E-Waste Division,
Ranchi, Jharkhand.

Biomedical Waste
Agreement — Medicare
Environmental

Management PVT. LTD.
Lohardaga, Jharkhand.

20.08.2018

30.04.2019

01.08.2018

Two Years for
commercial

revision,

Five Years

Five vears
01.10.2023

Annexure- E
(Attached)

Brief History of Aditya Birla Chemicals (India) Ltd:-

BRIEF HISTORY

1976

Aditya Birla Chemicals (India) Ltd. was founded & co-promoted by Aditya Birla Group of

Company and Bihar State Industrial Development Corporation as a Joint Venture Company.

Commercial Production was started with product line comprising of Caustic Soda (initial
1984 | capacity of 100 TPD), Liquid Chlorine and Hydrochioric Acid. As the manufacturing process

is highly power intensive (power accounts for 65% of its cost of production).

2000 | The unit -1 commissioned its Captive Power Plant of 30 MW

2003 | The company became subsidiary of M/s Hindalco Industries Limited.

2006

cell Technology of 225 TPD capacity

Mercury cell process plant was replaced with environment friendly state of the art Membrane




2008

The plant capacity was enhanced to 300 TPD, by adding one more electrolyser

2009

Name of the Company was changed from Bihar Caustic & Chemicals Limited, to Aditya

Birla Chemicals (India) Limited, Rehla

2014

The unit - 2 commissioned its Captive Power Plant of 30 MW

2016

The company merged into Grasim Industries limited as Chemical Division.

Pollution Control Measures Adopted by the Unit:-

1.

Water Pollution: - The unit has installed ETP of capacity- 1200 cum/day for treatment
of industrial effluent. The unit has also installed Packaged STP of capacity- 100 cum/day
for treatment of domestic effluent.

Air Pollution: -

a. The unit has installed Electrostatic Precipitator in both units of captive power plant
(of capacity 2x30 MW) and for control of HCL mist, caustic scrubber is installed in
Sodium Hypo Plant.

b. 36 Nos. of Static Sprinkiers has been installed in the Coal Handling Plant.

¢. Online Continuous Emission Monitoring System (OCEMS) for online monitoring of
parameters such as SPM, SOz, NOx, CO, HCL and Cl; has been installed.

d. One No. of CAAQMS Station has also been installed in the hospital area and display
board has been provided near the main gate of the unit.

Solid & Hazardous Waste Management: - A lagoon has been constructed inside the

premise of the unit for storage of brine sludge generated during brine purification.

Ceniralized waste storage facility construction is under progress for storage of graphitc

waste, aluminum dross etc. Hazardous waste such as burnt oil, ion exchange resin, ETP

shudge, Asbestos Sheets, oil soaked cotton, aluminum dross and contaminated bags are
being disposed through authorized TSDF, Adityapur, Jharkhand.

Fly Ash Disposal: - Fly Ash generated from Captive Power Plant is being transferred in

the bulkers through the chute for dispatch to the cement plants. Remaining fly ash is

being utilized in their own Fly Ash Bricks Manufacturing Plant situated at Belchampa

Industrial Area, Garhwa.

(Photographs of ETP, STP, ESP, Static Sprinklers, OCEMS, CAAQMS, Brine Sludge

Lagoon, and Fiy Ash Disposal System Silo enclosed as Annexure- XIi).



Applications have been filed by the applicant in the matter in Hon’ble National Green

Tribunal at New Delhi. The issue emerged inter alia include ground water pollution,

discharge of toxic effluent without safeguard etc.

SL. EVENTS DATE REMARKS
NO.
Anwar Hussain Ansari letter no.- Regarding pollution of Koel River due to
1 04/07/2015
061 caustic soda water released by the Unit.
2 Mukhmantri J d, . . ] : ]
e ansamwa 1. Complain against Aditya Birla Chemicals,
Grievance No.- 2016-22735 . .
Rehla, Palamu regarding Irregularity.
03/03/2016 | 2.Constitution of Committee consisting of
different Departments officials for
inspection of the Unit.
Complain regarding contarnination of nearb
Anwar Hussain Ansari letter no.- o garcine y
3 o7 03/07/2018 | drinking water sources and dumping of caustic
solid waste in open areas.
4 Inspection By JSPCB officials 16/01/2019 Annexure- I {Attached)
Show Cause issued by JSPCB
5 17/01/2019 Annexure- II (Attached)
vide letter no. D-22
Direction Issued by JSPCB during
6 . 18/01/2019 Annexure- II1 (Attached)
Show Cause vide letter no. B-82
Compliénce of direction issued by
7 JSPCB vide letter no. B-82 dated | 20/01/2019 Anncxure- I'V(Attached)
18.01.2019
Inspection By JSPCB officials on
basis of Compliance report
submitted by the unit in the light
8 12/02/2019 Annexure- V(Attached)
of directions issued by JSPCB
vide letter no. B-82 daled
18.01.2019
Inspection By JSPCB officials, in
the light of directions issued by
9 28/03/2019 Annexure- VI(Attached)

JSPCB wvide letter no. B-82 dated
15.01.2019




NGT Original Application No.

809/2018 Anwar Hussain Ansari
10 03/05/2019 Anncxure- VII(Attached)
Jhamummo Alpsankhayak

Morcha v/s State of JTharkhand

Constitutions  of  Committce
11 Members vide office order no. B- | 21/06/2019 Annexure- VIII{ Attached)
79

Hon’ble National Green Tribunal Original Application No. 809/2018 vide order dated
03/05/2019 mentioned that “the unit is causing pollution as found in the reports. While
requirement of performance guarantee may be step to remedy the pollution, compensation for
the damage caused is required to be assessed and recovered. Quantum should not only be
sufficient to restore the environment but also deterrent. Since the unit is highly polluting and
falls under the category of seventeen most polluting industries, the period of one year may be

required to be reduced appropriately and amount of performance guaruntee enhanced.”

In pursuance of the said order committee comprising of members from Department of Forest,
Palamu, CMD, MECON Ltd. Ranchi, or his representatives not less than Rank of General
Manager, CMD, CMPDIL, Ranchi, or his Representatives not less than Rank of General
Manager, HOD, Department Of Environmental Science & Engineering, IIT(ISM) Dhanbad, or
his representatives not less than Professor, Regional Officer, JSPCB, Ranchi and Assistant

Professor, Zoology, Ranchi University was constituted.

The committee comprising of following members visited Rehla, Palamu for monitoring

and inspection during 2°¢ -3 July 2019

1. R.N. Kashyap, Regional Officer, JSPCB, Ranchi
2. Abhijit Sinha ,GM ( Environment) CMPDIL, Ranchi
3. S.K. Maiti, Professor, (Department Of Environmental Science & Engineering) IIT(ISM)

Dhanbad
4. Dr. Bipul Kumar, Sr. Manager (Environmental Engineering Division) MECON Lid.
Ranchi

5. Dr. Nageswar Prasad, Sr. Manager (Environmental Engineering Division) MECON Ltd.
Rancln

6. Dr. Anand Thakur, Assistant Professor, Zoology, Ranchi University.




At the time of inspection and monitoring Shri Chandan Kumar and Shri Sumit Kumar Jha

both Consulting Executives, Regional Office, JSPCB, Ranchi were also present.

Applicant Shri Anwar Hussain Ansari was contacted to be present during the inspection of
the unit but due to his health issue he was not able to come. He was also asked to send

representatives on his behalf, but no representatives came at the time of inspection.

Details of observation, findings and information are as below:-

1. Brine Lagoon: Height has been raised from all the side by approximately 1 meter, Ramp
needs improvement also some IHDPE bags visible within layers should be completely
removed from Brine sludge lagoon and Runoff pit water collection further needs

improvement.

2. Housekeeping: - Housekeeping especially near salt storage area is a concern and needs

further improvement.

3. Dust Separation: Unit has installed sprinkler system all across the Coal railway siding
and also inside the coal shed area. Unit confirmed usage of water tankers for spraying on

dust potential roads.

4. Lime Dosing System at Power Plant: - At present the unit has adopted manual dozing

of lime in coal.

5. Effluent Drains: Section of drain after continuous effluent monitoring station, leading to

Chhaliya Nalah needs repair.

6. Tree Plantation: In Brine sludge lagoon arca 55 Nos. (Spaced at a distance of 4 meters)
of tree sapling planted, Hazardous/ Non Hazardous waste shed area 11 Nos.(spaced at a
distance of 4 meters) of tree sapling planted, ETP section no plantation was carried out as
all section arc with concrete and other potential area arc falling as part of moditied

facility.

7. Ground Water , Surface Water :- At the time of inspection, samples from ETP Inlet,
Outlet of the unit, Chhaliya Nallah, Mecting point of Belwa & Chhaliya Nallah, Hand
pump in the prenmse of Primary Madhya Vidyalaya of Gordiha Village and from resident
of Gordiha Village were collected for analysis. The samples were analyzed in the

laboratory of unit by ISPCB independently om the same day. From analysis report it




g JHARKHAND STATE POLLUTION CONTROL BOARD

; TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax) 2400851/2400852/2401847/2400979/2400139

Ref No. ISP(}BIHO/RNCICTO-IOZ@B11201611062 Dated : 2016-12-23

Consent to opiate (CTO) under Mﬂlzs 126 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section

t

1 of the Alr (Prevention & Control of Pollution) Act, 1981

Applicption g) dated 2016-08-31 of Grasim Industries Ltd. Chemical Division Rehla, Occupier Name
:Dilip Gaur for consent under section 25 (1) (b)/25 (1) (c)/26 of the Water (Prevention & Control of
Pollutibn) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981.

Decuments Relied Upon:

{a) The content of EC Ref. No.- J-11011/1213/2007/-1A-1I(1) MOEF, Dated 11.02.2009.

{(b) The content of Consent-io-Establish (CTE), vide Ref. Nos. (i) 3839, dated. 26.10.2007 for Caustic Soda
Lye-225 to 300 TPD; (ii) G-341, dated. 22.01.2014 for CPP- 30 MW 10 60 MW and (iii) G-2692, dated.
17.07.3014 for Caustic Soda- 300 to 550 TPD,

{¢) Thg content of Consent-to-Operate (CTO), Ref No.- G-5929, Ranchi, Dated - 31.12.2015.

(d) Th; content of CTO of RM supplier of M/s Puja Minerals Pvt. Ltd. for Hydrated Lime- 36000 TPA and
Quick k.ime- 45300 TPA from RIPCB.

(e) The content of Inspection Report (I/R) Ref. No.- 1665, Dated- 13.10.2016.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and urgler section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Dandila , P S -Rehla , District -PALAMU |, as follows:

Project Site-Area Investmen Product & Period of Total

f (Rs) Capacity CTO

Plot Nos. Ares

Betore
Expansion 9 Sqm 550 MT/Day, (2)

12706. 245 Crore (1) Caustic Soda - 01.01.2017

to

Electricity 31.12.2021
8 Generation-60
‘ MW, (3)
Aluminivm

| Chloride -50 TPD,

* (5) Stable

| Bleaching Powder

© -50TPD, (4)

i Hydrogen Boiler &
, . Botlling Plant 4
! | TPH & Hydrogen
’ | Boiler 4TPH

e e




(A)

(1

2

(3)

(4)

(5}

Gencral Conditions :

"That, the occupier shall comply with all conditions of EC, Ref No J-11011/1213/2007/-1A-11(1) MOEF
, Dated 11/02/2009, CTE, Ref No G-2692, and dated 17/07/2014 , previous CTO, Ref No G-

50720dated3 1/12/2015 and shall submit report to this effect with supporting documents.

That, the oceupier shall maintain the ambient air quahty within thestandard given below:

SN Parameter Standard
1 Respirable Suspended 100 pg/Nm?
Particulate Matter
_ Sulphur Dicxide 80 yg/Nm®
3 Oxides of Nitrogen 80 pg/Nm*

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter ngmm?“

That, the occupier shall keep process effluent in close-circuit and the qualily of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 coD 250 mg/L

4 Ol & Graase 10 mg/L

5 Quantity of Discharge 1.0 KL/T Caustic Soda
roduce excluding cooling
ower Blow Down

That, the occupier shall dispose of solid wastes as follows:




B

SN Waste Type Mode of Disposal

1 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

2 Hazardous Carbonaceous Wastes | In co-processing in high

temperature furnaces or kilns

‘i 6. That; the occupier shall keep D G_Setglwiﬂﬁn acoustic enclosure (s) and shall keep the height(s) of

~ exhaust pipe(s) as per Central Pollution Ci ntrol Board norm.

7. That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water

Directorate approved system of rain water harvesting-cum-ground water recharge.

8. That, the occupier shall create and maintain new water body (ies) / remove deposit(s) of existing
water body(ies) and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

9. That, the occupier shall grow and maintain greenery in the periphery and other aveilable spaces and
shall continue enhancing its plant density and biodiversity.

10. That, the occupier shall submit environmental statement with supporting stochiometric calculations
analyses reports, beforo 30th Septeniber every year,

11. That, the occupier shail submit report(s) duly monitored and issued by an NABL/ISO 9001 with
OHSAS 18001 accredited laboratory in compliance of sub-para (2), (3), (4)and (5) of paragraph 3 of
this CTO quarterly. :

12. That, the occupier shall compljr with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air

(Prevention & Control of Pollution) Act, 1981; and the Environment {Protection) Act 1986 and Rules
there under. ,

Specific Conditions:

s6°



(1) That, the occupier shall maintain and operate systems for online menitoring of ambient air quality

and stack emission and effluent quality with connectivity to Jharkhand State Pollution Control Board
server.

(2) That, the occupier shall establish and operate well equﬁed environmental laboratory with
Y

facilities to monitor at least all regulatory parameters and accredited by NABL.

(3) That, the occupier shall install and operate i i

Fuctory site.in whgchchlngd rds ,. Qiine: acil gan eho) gpﬁm&@ -
1o Jharkhiand-State Pollution Control Board, bead office server, T co

(4) That, the occupier shall complete the installation and trangmission work of online stack monitorin g
system with all 6 stack up to 31.12.2016 failing which B.G. shall be forfeited,

(5) That, the occupier shail submit effluent analysis report of STP quarterly and shall bring its treated
water i captive use in entirety. L

(6) That, the occupier shail keep waste water including wash water of plant in close circuit.

(7} That, the occupier shall transmit the stack cmission data through newly installed online emission

gnloggt%réxll% system in "Hypo plant and in 'CPP' to Jharkhand State Pollution Contro! Board by

(8) That, the occupier shall transmit ali the relevant pollutants data through newly instalied CAAQMS
to Jharkhand State Pollution Control Board.

{9) That, the occupier shall maintain the quality of emission of "Hypo Plant”, "HCL Plant”, "CPP" and
other plants or points and that of effluent (if any) within the norms and shall submit monitoring report
monthly. ) '

110} That, the occupier shallmai i RO IRt 5 . -

mg/Nm? and hydrochl

{11) That, the occupier shall submit compliance report of above conditions %Barterly to the Board
failing which the Bank Guarantee of Rs. 10.00 Lac, vide BG no. 087GT02140110001, dated.
11.01.2014 with extended validity up to 31.12.2016 will be forfeited.

(12) That, the occupier shall re-validate the Bank Guarantee of Rs. 10.00 Lac with extended validity up
to 30.06.2017 by 30-11-2017.

13) That, the occupier shall provide Fly Ash for road construction project/Public Works Department/
Sna.%ufac?uring of agh based gooductslusc of soil conditioner in agriculture activity within a radius of
three hundred kilometres.

upier shall upload on their website the details of stock of types of ash available with
Elllgr}n-[f;ﬂztﬁgm;i?l?ﬂ?g l(;:antity op} fly ash utilized at least once a month and shall install dedicated dry ash

silos.

(15) That, the occupier shall ensure utilization of Fly Ash as per the time frame fixed in the rule.

i i i i il to 31st
i 11 submit annual implementation l:eport‘(for the period Ist Apri ,
g\;ﬁ) "!'ha t’ézfd?:;“sﬁ?fni?ﬁm about the compliance of provision in the notification by the 30th day of
A;;T r)mpr year to SPCB, CPGB and Conce:ned Reg;onal Office of MoEF & CC..

(17) That, the occupier shall sgbmit compiance repost of CTO Conditions every year to the Board.

er shall Qubmit applications for renewal of consent under section 25 / 26 of the

W e f Pollution) Act, 1974 and under section 21 of the Air (Prevention &
gﬁéﬁ;ﬁm ioc:ulaﬂlsq ag.;l'm I?D)days prior to the date of expiry of this consent 1.e.

31.12.2021 with document$ showing compliance of all of:_ thc above conditions.




Wr,

4. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

This is issued with the approval of the Competent authority
_. [Sanjay Kumar Suman]

| Remirnotans
ggxﬁ: }% Member Secretary

Memo No. : JSPCB/HO/RNC/CTO- KUMAR/" S Dated : 2016-12-23
1024931/2016/1062
Copy to: s Aditya Birla, chemicals (Indm) Lumtcd, At- Garhwa Road , Rehla, Distt- Palamaw/ Director
of Industries jGovernment o ‘of Mines, Government of Jharkhand, Ranchi/

Chief Inspactor of Factories, Ranch:/ Dcputy uomrmss'oncr, Palamaw DFO, Palamaw DMO, Paiameay/

er, RO, Ranchi for information & ensuring compliance of the above conditions. He is

ine the compliance report and shall submit report to H.Q. year wise.
SUMAN A
SANJAY ; g==i=ms
KUMAR’ ==

Gl ML1ALT W ArIr ol

[Sanjay Kumar Suman]
Member Secretary
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‘ . Phone. 2400881
— _ WRErE i ygwyr P g Fax 2400850
? JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING {GROUND FLOOR). H.E.C . DHURWA, RANCHI 834004

GRANT/RENEWAL OF Auruomﬂoumrou COLLECTIOR, RECEPTION, TREATMENT,
MGI.WMD X OF WASTIMWSM)OFTHE
WASTES s HANDLING AND TRANSBOUNDARY MOVEME.'T) RULES,

1 Number of autharization uw:...gml of ksus ---------1-75--'-11-'1!1

Rehia, Dist.-
k] mmuonr-udum_a facility for generation, collection, recaption treatment,
storage, tranmpart and disposal W hamrddus wastes.

a. mmmma»mmrw-mmmm.zouu:1.0..:01!

5. mmmumpummmmmmmmnmum
in the rules for the time baing in force uncer Environment (Protection) act, 1986
Date: . Skt

(R.N.Kashapy

Board Analyst

3. mmmmmm lend sell, transfer or atherwise transport the hazardous wastes
WMWWqumfxc

4, mnmmmm o ummumbndhthclpmhthn
wnmmmm of his sthorization. '

. ﬂnuﬂtmunmumumm uub«m_nmmmm

. Mmummmmmmmwmmmnumm_

V1. The urit shall eap £TP siudge v secured land 1.
:I' 2. Unit shall compty atl the conditions otherwiie authorisation thall be revoked.
a,
M/S. Aditys Birla Chemicals {india) Limited,
At- Gartrwa Road, P.O.-Rehia,
Dist.- Palama, -

Khoo'Hax' 147 . 4-..







reveals that chloride content in most of the samples collected was found on higher side.

{Analysis Report is enclosed as Annexure-IX)

8. Online Continuous Effluent Monitoring System for pH, TSS & Flow has been

installed.

In the Hon’ble NGT order, the general recommendations given during the third

inspection carried out by JSPC Board on dated 29.03.2019 has been mentioned as:-

SL

NO.

General Recommendations

Current Status

The timelines given by the unit in compliance status

submitted to the Board should be strictly implemented

The timeline for implementation of
ZLD is 30.09.2019. The unit has
purchased the equipments regarding
this. Also foundation has already
been started and is under progress.

(Photographs Enclosed as Annexure-
XIII)

The Retaining wall should be raised uniformly on all sides
and for hassle free dumping of brine sludge via vehicle,

ramp has to be constructed.

Height has been raised from all the
side by approximately 1 meter.
Ramp has to be constructed from
one side for dumping of Brine
Sludge via Vehicle. The unit was
directed to complete the construction

work at earliest.

The plastic waste mixed inside the brine sludge should be

separated and disposed properly.

As per obscrved at the time of
inspection, few quantity of Plastic
(HDPE) Bags visible within layers
were removed by the unit and should

be removed completely.




S

SL

NO.

General Recommendations

Current Status

The surface run off pit constructed is not a proper
substitute of leachate collection pit and much

improvement is needed

Runoff pit water collection has been
constructed by the unit and needs
further improvement. During
inspection unit has been directed to
maintain the gradient in the lagoon
so that Runoff may be collected into
collection pit and to construct peep

holes.

tn

Static water sprinklers should be installed on the internal

roads, appreach road and dust prone areas.

Unit has installed sprinkler system
all across the Coal railway siding
and also inside the coal shed area.
Unit uses water tankers for spraying
on dust potential roads. The unit has
been directed to install Static
Sprinklers in approach road of CHP

area and other dust prone area.

The damage part of effiuent drain needs maintenance.

Section of drain after continuous
effluent monitoring station, leading
to Chhaliya Nallah needs repair

which is under progress.

Automatic system of lime dosing should be implemented

instead of manual one.

Unit has confirmed technical

evaluation is in progress to
implement Automatic System for

lime dozing in coal.

Tree plantation should be properly provided in all the
areas especially in ETP outlet/Sludge Lagoon/Hazardous

Waste Storage area, ctc.”

In Brine sludge lagoon area and
Hazardous/ Non Hazardous waste

shed area approx. 55 Nos. and 11

Nos. of tree sapling, respectively has

been planted. ETP section no

plantation was carried out as all




SL

NO.

General Recommendations

Current Status

section are with concrete and other
potential area are falling as part of
modified facility. Still the unit has
been asked for possibility to be
explored for plantation around ETP

arca.

In this regard Hon’ble NGT has asked to furnish a report of the assessment and recovery of

damages, reduction of period for remedial action and increasing the amount of the performance

guarantee. The same report may be furnished by the Jharkhand Statc Pollution Control Board

(JSPCB) within three months by email at ngt.filing@gmail.com.

Recommendations:-

1. Recommendation for Ramp:

a. RCC Beam to be laid in section of the disposal Side.

b. 2 Meter wide RCC Platform to be constructed at the Brine Sludge disposal site.

2. Recommendation for HDPE bags at salt sludge lagoon

a. Bags embedded/ trapped within layers too shall be removed completely.

3. Recommendation for Run off pit

a. Slope Staging to be done to ensure gradient flow of rain water to collection pit.

b. Peep Holes diameter to be increased from existing 100mum to at least 200mm,

with extra holes.

c. Cross section details of brine lagoon to be submitted to the committee members.

4. Recommendations for Housekeeping:-

a.  Hump to be provided at Salt storage godown cntry at both the sidcs.

b, Additional drainage to be provided at humps, approaching trom outside.



5., Recommendations for Tree Plantation:
a. Soil testing report to be carried out.

b. Additional plantation to be carried out around Hazardous/ Non Hazardous waste

shed area after completion of pending civil activitics.
c¢. Possibility to be explored for plantation around ETP area.
6. Recommendation for Dust Separation : Static Sprinklers to be installed at -
a. Road approaching the Coal yard.
b. Across Coal handing plant building,

7. Recommendation for Environmental Compensation:- During visit it has been found
that ground water has been contaminated by the unit in terms of Chloride, the committee
is in view that Environmcntal Compensation may be decided by conducting

comprehensive study in aspect of ground water, ecology and habitation and Re-visit after.

Other Recommendations:

A) Sodium Hypo Lagoon: The abandoned lagoon to be capped with top soil and plantation

to be carried out. Unit to submit the time lines for the same.

B) Rain Water Harvesting: Details of existing rain watcr harvesting is to be submitted for
assessment and rain water harvesting should be done near the Tube Wells of affected

villages.

C) Piezometers Installation: - Two Nos. of Piezometers, one in upstream of Village
Ghordiha and another in downstream of Bishunpura may be installed by the unit. One

number of Piezometer should be installed in the plant premises.

D) Disaster Management Plan (DMP) is to be prepared and safety checks are to be adopted
with intimation to JSPCB.

E)} Hazard Identification and Risk Assessment (HIRA) matrix shall be developed and
furnmished to JSPCB.

¥) Possibility of HCI regeneration plant to be explored.



3

/r* G) Detadls of Fly Asl/ Bottom Ash yearly Generation/utilization should be farnished as per

Annqxure X.

H) Details of Solid waste generation and disposal shall be furnished to JSPCB.
I) Details of Effluent generation, treatmemnt, discharge including quantity shall be furnished

to JSPCB.

Juard—

{Dr. Anand Thakur)
Assistart Professor

Zoology Department
Ranchi Umiversity

*

O SK Mty

Professor
HT(ISM), Dhanbad

WA
hstoe

{Dr. Bipul Kumar)

Sr. Manager,

MECON Ltd.

{Abhijit Sinha)
General Manager
CMPDIL, Ranchi

Ve

(Dr. Nageshwar d)

Sr. Manager
MECON Ltd

O,wb.unw

(R.N. Kashyap)
Regional Officer
JSPCB. Ranchi
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- By speed post
Lok i
T @ W S
Government of India
Ministry of Environment & Forests
{IA Division)}
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 11003
E-mail; hymalviyadi:gsail.com
Telephune: 011: 2436 7076

F. No. J-1101171213/2007-1A-I() Dated : February 11, 2009

To .
,/ﬂ!s Bihar Caustic & Chemicals Ltd

" Rehla, Garwa Road,

istrict Palamau,

Jharkhand

!Li_lgmgghc{g"ggimbir!gwm

Sub:  Expamsion of Caustic Soda Lye Plant from 225 TPD 10 550 TPD and CPP from 30

MW to 60 MW at Rehls, Garwa Road, Distriet Pulemau, Jharkhand by M/s Hihar

-

Caustic & Chemicals Ltd - Environmental clearance reg. ’

Kindly refer 1 your letter No. nil dared November 17, 2008 alongwith EIA/EMP report
and Public hearing Report sceking environmental clearance under the £E1A Notification. 2006

0 The Ministry of Environment and forests has examined your application and noted thun
the proposal for expansion of Caustic Soda Lye Plant from 225 TP} to 550 TPD and CPP from
30 MW to 60 MW at Rehla, Garwa Ruad. District Patamau, Jharkhand by Mes Bibur Casstic &
Chemicals Ltd. Expansion will be in two phases for caustic soda plant. Existing kand of 1 94
acres will be used for the project. 24.62 acres and open lawn will be covered by precn belt. ¢ os
of the project will be Rs. 320 Crores,

bouse and Urine revyvele and saturarion. Dienister wili oe provided in Hydrochloric Avid Plam
ESP will be provided for control of emissions from CFBC boilers of power plant, Coal mifl will
he pravided with bag filfers.

1.0 All the Chlur-Alkali plants with > 300 TPD are listed at S.N Hd) under Categery *A* of
EIA Notification 2006 located outside the notified industrial area, The proposal was considered
and appraised at central level by the Fxpert Appraisal Committee Cndustiyy inits 90" Mecting
held during 6™ - g™ January 2009. Public hearing meeting was held on 28% Augnst 2008

b} Based on the information submited by vou. the Ministry of Favironment and Foseas
herehy accords environmental clearance 10 shove project under the provasions o L1A Notificaiom
dated 14" Seprember 2006 subject to the compliance of the fallewing Specific and General

conditions:
/’.&{U’fi
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()

(i)

(iif)

(iv)

)

(vi)

(vii}

(vifi)

{ix)

x)

{1}

(xii}

SPECIFIC CONDITIONS:

All the mercury cell operation shall be based on membrane celt and no mercurs cell

hased operation shal) be carried.

The company shall install Waste Air Dechlorination {WAD) system with sodium b
sulphite for heutralizing chlorine emissions as waste gases from cell house and brine
recycle and saturation. Demister shult be pravided in Hydrochloric Acid Plamt vents  The
vent gases from Sodium hydrochlaride plant and HC! acid plant shall he controdied a
source by effective absorption system so that Chlorine concentration in the vem gases
shall not exceed 5 ppnt. i

The (’.:ompany shall install Chlorine gas detectors to defect leakage of Chlarine at tiquid
Chlorine storage tanks, Sodium hypo plant, HCI syathwsis uni wnd Eleelrolysis arca. The
company shall install on-ltine amalyzer in HCi plant and hypo stach with recording
facility.

Cytlone & ESP to the CFBC boiler of power plint with inter Jocking facility. Dust
extractor & bag filter v coal handling plant and preumatic & closed ash vollection &
conveyiug system shall be provided in power plunt for control of particulate winission
below 100mg/Nm".

The company shall provide the momitoring  arrangement with vents and regslar
monitoring shall be carried out and reports submitted to the Sharkhand SPCR. CPCE and
Ministry’s Regional Office st Bhuhaneshwar.

Fugitive emissions in the work zone envirenmen, product and mw maleriats storge area
shull be regularly monitored, The emissions shall conform to the limits imposed hy
Jharkhand SPCB.

The water requirement and waste water generation shall not exceed 9888 Ki.1) and 840
KLD respectively. *

The company shalk instalt futl fledged offluert wreatment plant 1o treat the wastew aler
generated frum the plant including RO system to recycle or reuse all the treated
wastewater.

Lireen belt shall be developed in 24.62 ha out of total §1.94 ha 10 mitigate the offects of
fugitive emissions all around the plant. The development of green belt shall he as per the
Central Pollution Control Board guidetines.

The tly ash gencrated from the power plant shall be handled preumanically and disposed
of in accordnnce with the provisions of Fly Ash Notification, 20003,

The hazurdous wastes generuted from the plant shall be disposed of in accordance with
the Hazardows Waste (Management and Handling) Rules 1989 and as amended

During transfer of materials, spillages shatl be avoided and gatland drains be conshructed
W avoid mixing of accidental spillages with domestic wiste 2nd storm drains,

A?\ Page 2 of 3
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(xiity  Occupational health surveillance of the workers shail be done on a regular basis and

records maintained as per the Factories Act.

ixiv) Training shall be imparted 10 all employees on safety and health aspects of chemicals

handling. As informed 1o the Ministry, OHSAS 18001 shal be continied, Pre-cinplovmen
and routine periodical medical exnminations for glf employees shall be undertaken on
regular basis. Training 10 al) employess an handling of chemicals shall be imparted.

txvi Usage of PPEs by ali emplayees’ workers shall be ensured.

{xvi) The company shall strictly follow ail the recommendations mentioned in the Charter on

Corporate Rcsponsibilit_v for Environmentat Protection (CR EP) for caustic soda plam.

{(%+ii) I'ne company shall comply with all the commitments made during public hearing held on

28" August, 2008,

{xviii} Provision shall be made for the housing of construction labour within the site with ali

B.

(i)

[1if}

(w)

{v)

(vi)

necessary infrastructure and facilities such as fuel for couking, mobile tailets, mobile
STP. Safe drinking water, medical heakh care, créche et The housing may be i the
form of temporary structures 1o he removed after the completion of the project.

GENERAL CONDITIONS

The project authorities shall sirtly adhere 1o the stipulatiins ol the SPClstate
govermunent or any stawtory body.

No further expansion or modifications in the plant shall be carried out withoul priey
approval of the Ministry of Environment and Ferests, I case of deviations or alterations
in the project proposat from thase subttiitted to this Ministry for clearance, a {resh
refercace shall be made w the Ministey to assess the adequacy of conditions impoved
and to add additional envirenmental protection measores reguired. if any

Al no time, the emissions shall exceed the preseribed limits, In the event of failore of

any pollution control system sdopted by the unit, the unit shall be immediately put out
of operation and shall not he rostarted until the desired efficiency has been achieved.

The gaseous emissions (S0;, NOx, HCI, €:0) and particulate matter along with RSPM
levels fiom various process units shall conform o the standards prescribed by the
cencerned authorities from time to time. At no fime, the emission levels shalt o bevond
the stipulated standards. In the event of failnre of pollution congro! system{s} adopted by
the unit, the respective unit shall not be restarted until the control meusures are rectified
to achieve the desired efficiency.

The locations of ambient air Quality monitoring stations shall be roviewed in
consultation with the State Pollution Control Board {SPCH) and additional stations shall
be insialled, if required. in the downwind direction a5 well as where maximum ground
level concentrations are anticipated.

Dedicated scrubbers and stacks of appropriate height as per the Central Polluton

LControl Board guidetines shati be provided to conteod the emissions from various yents.
The serubbed water shall be sent 1o ETP for further treatment
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All the <torage tanks will be under negative pressure to avoid any leakoges Breather
valves. N blanketing and secondary condensers with brine chilling system shall be
provided for all the storage tanks to minimize vapour Josses. Al liquid raw material
shall be stored in storage Tanks and Drums, '

T'he company shali undertake Tollowing Waste Minimization measures.

Metering and control el quantities of active ingredients to minimize waste.

Rzuse of by-products from the process as raw materials or 25 raw material substitutes
other processes,

Use of automated filling to nsinimize spillage.

Use of “Closed Feed™ system into batch reactors.

Venting equipment through vapour recovery system.

Lse of high pressure hoses for equipment cleaning to reduce wastewater generation,

The project authorities shall strictly comply with the rules and guidetives under
Manufacture, Storage and [mpont of Hazardous Chemicals Rules. 1989 as amended in
October. 1994 and January, 2000 and 1lazardous Wasie (Manapement and | landfing)
Rules. 1989, as amended from time to time. Authorization from the SPCH shall e
ohtained for collection. treatmenl. storage. and disposal of hasardous wastes,

The overall naise levels in and anwund the plant area shall be kept well within the
standards by providing noise control measurcs including acoustic hoods, silescers.
enclosures ete. on all sources of noise generation. The ambient noise lovels shall
conform to the standards prescribed under Environment (Protection) Act, 1986 Rules.
1989 viz. 75 JBA (day time) and 70 dBA (night time).

The company shall develop rain water harvesting structures to harvest the run oft waler
for recharge of ground water and to reduee requircment of the Itesh water.

The company shall wndenake eco-developmental meusures including community
wellare mvasures in the project area for the overall improvement of the envisonment,
The eco-development plan should be submitted to the SPCT within thrée months of
receipt of this letier for approval,

The project proponent shall also comply with all the environtnental protection measures
and safeguards proposed in the ESA/EMP report.

A sepasate Environmental Management Cell equipped with full fledged Jaboratony
facilities shall be set up to carry out the Environmentat Management and Monitoring
functions.

The project authorities shall carmark separate funds t implement the conditions
stipulated by the Ministry of Environment and Forests as well as the State Government
aloang with the implementation schedule for all the conditions stipulued hercin The
funds so provided shall not be divened for any other purpose.

The impicmentation of the project vis-d-vis euvironmental action plans shatl be
monitored by the concerned Regional Office of the Ministey' SPCE ¢ CPCR A sia
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monthly compliance status report shall be submitied o moenitoring apencies and shall be
posted on the website of the Company. -

{xvity  The project proponent shall inform the public that the project has been uccorded
envirommental clesrance by the Ministry and copies of the clearance letter are available
with the SPCB/Committee and way also be scen ar Website of the Minisin at
htp: 7envfor.nic.in. This shall be advertised within seven days from the date of issue of
the clearance letter, at least in twao local newspapers that are widely circulated in the
region of which onc shall be in the vernacular fanguage of the locality concernid and o
copy of the same shall be forwanded to the converned Regions! Office of the Minisiny.

(xviii)  The project authorities shall inform the Regionsl Office a3 well as the Ministry, 1he daste
of financial closure and final approval of the project by ihe concemned authoratzes and {w
date of start of the project.

6.0 The Ministry or any other competent authority may stipulate any further conditiongs) om
recziving reports from the project awtherities.  The above conditions shatl be mondored by the
Regional Office of this Miniswy.

70 The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory.

30 Amy appenl against this environmentat clearance shall liv with the National Environment
Appellate Authority, if preferred within.a pericdd of 30 days as preseribed under Section |1 ef the
National Environment Appeliate Act, 1997, . '
9.0  The above conditions shall e enforced. inter-aliz under the provisions of the Water
{Prevention and Control of Pollution) Act. 1974 the Air (Prevention and Control of Pollution)
Act, 1981 the Lnvironment (Protection) Act, 1986 and the Public 1iability Insurunce Avt. 1991
along with their amendments and rules.

(FIL S, Malviva}
Joint Director
Copy o . -
1. The Secretany, Department of Environmeat, Govt. of Jharkhand, Jharkhand.
2. Chairman, Central Pollution Control Board,  Parivesh  Bhavan, CBD-cam-Olhee
Complex, East Arjun Nagar, New Dethi? 110 032,
3. Chairmwn, Jharkhand Poilution Control Board, Jharkhaod., Town Administeative
Building. 1LE.C.. Dhruwa, Raanchi - 824004 Jharkhand.
4. The Chuwef Conservator of Forests (Eastern). Regional  Uffice (B2 A%3,
Chandrasekharpur. Bhuvaneswar - 751 023, Orissa.
$. Monitoring Cell, Ministrv of Eovironment and Forests, Parvavarun Bhbavan, €GO
Complex. New Dethi.

6. Monitoring Cell

7. Guard File.

8. Record File, P
(//

(1.8, Malviva)
Joint Directur
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wriaoE JHARKHAND STATE POLLUTION CONTROL BOARD
e T.A Division Building (Ground Floor) HEC Campus, Dhurwa, Ranchi- §34004.
? Phone No:-0651- 2400852, 2400851, Fax No:- 2400850..
Ref. No. pcmocmnc,mm(g%gg‘ Ranchi, Dated- |-} 1Y

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act,
1981

1. Reference: Application (s) No. 29151 dated - 24.04.2014 of M/s Aditya Birla Chemicals
(India) Ltd; ABCIL, Rehla, Distt- Palamau (occupier) for consent under section
25 /26 of the Water (Prevention & Control of Pollution} Act, 1974 and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981

2. Documents Relied Upon:

() The content of Environmental Clearance (EC), Ref No J-11011/1213/2007-1A-11 (DMOEF/
Dated- 11.02.2009.

(b) The content of Consent-to-Operate (CTO), Ref. No. 183 Ranchi, Dated - 15.01.2014.

*

(¢) The content of Inspection Report (I/R} Checklist, Ref INo. 1474 /R G; Dated - 02.06.207 4.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish the project in Mauza - Dandila Khurd, P S - Rehla, District - Palamau as

follows:
Project Site-Area Investment Product& | Periodof |
(Rs) Capacity CTE
Before Plot Nos. List - Area- 245 Crore | Castic Soda-
Expansion enclosed as +12706.9 300 TPD
| Apnexure-1. ! Sqm. N
In Expansion { Plot Nos. List | Area- 245 Crore | 250 TPD
enclosed as | 12706.9 |
Annexure-1, Sqm. ‘
Total Plot Nos. List | Area- | 245 Crore | 550 TPD 12" month
enclosed as 12706.9 from the date |
Annexure-1, Sqm. of issue |
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(A)General Conditions :

(1) That, the occupier shall construct pucca (i) minimum ten feet high boundary wall and (ii)
approach road and internal roads and shall keep the premises neat and clean and tidy.

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of
unloading of raw materials, the equipments of their processing & transferring, the places
of loading of products, by products and wastes for prevention of fugitive emission and
shall install such automatic inbuilt system(s) that in house dust/ gases collect(s) and
undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such autematic inbuilt system(s) that process flue gas(es) /
process gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s).
having height(s) as per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Envircnment
(protection) Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall
keep the height(s) of exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to
wastewater and shall keep process effluent in close-circuit and effluent from other sources
in conformity with the standard (s).

(6) That. the occupicr shall install Central Ground Water Board/ State Ground Water
Directorate approved system of rain watei Larvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water
body(ies) and nearby stream(s) and pond(s) and shall maintain the wholesomeness of
water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and
shall continue enhancing its plant density and biodiversity.

(9) That, the occupier shall comply with all applicable provisions of the Water (Prevention &
Control of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act,
1977; the Air (Prevention & Control of Pollution) Act, 1981; and the Environment
(Protection) Act, 1986 and Rules there under.

(B) Specific Conditions:

(1) That, the occupier shall install systems for online monitoring of ambient air quality eEnd
stack emission and effluent quality with connectivity to Jharkhand State Pollution
Control Board server.

(2) That, the occupier shall establish well equipped enviromner_nal laboratory with facilities
to monitor at least all regulatory parameters and duly accredited by NABL.

Yess NOC 173 ¢
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(3) That, the occupier shall install facilities to dispose of carbonaceous hazardous and non-
hazardous solid wastes for co-processing in high temperature kilns/ furnaces and shali
dispose of non-carbonaceous hazardous wastes to TSDF and shall use non-
carbonaceous non-hazardous solid wastes of mine overburden as a substitute of live seil

or as a land fill.

(4) That, the occupier shall install and operate a conlinuous Ambient Air Quality
Monitoring Station at T'actory site in which chlorine and hydrochloric acid gas should
also be parameters with connectivity to Jharkhand State Pollution Control Board, Head
Office server.

4. This order shall be valid subject to compliance of all other legal requirements applicable
to the unit.
T'his is issued with the approval ot the competent authority.
Sd/-

[Dr Mahendra Mahto]
Member Secrefary

Memo No - 9490 e Ranchi, Dated- |} 14

Copy t0; M/is Aditya nirla Chemicals (India) Ltd; ABCIL, Rehla, Bisti- Dmamas fthe
Director of Industry, Government of Jharkhand, Ranchi/ the Deputy Commissiongr,
Palamau / the Director of Mines, Government of Jharkhand, Ranchi/ the Chief Inspector of

D

Factories, Ranchi/ the DFO, Palamau/ the R O, Ranchi/ the DMO, Palgmau for
information & necessary action. @{f/ ?(
& /
[Dr Ma Jendér\v‘l htd]

Member Sicretary
@y
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Ref. No, PC/NOC/RNC/176/11 [

Av\w\t)(U\’C -8

T.A Division Building (Ground Floor) HEC Campus, Dhurwa, Ranchi- 834004,
Phone No:-0651- 2400852, 2400851, Fax No:- 2400850/138; www jspeb.org

% JHARKHAND STATE POLLUTION CONTROL BOARD

’4— A4l

FaR

i, Dated-991 )Y

SR T
Pt

l.Reference application No. 16496 dated 08.03.2011 of M/s Aditya Birla Chemicals India Ltd., Vill-
Dandilis Khurd, PO- Rehla, Dist- Palamau for expansion of Caustic Soda Lye Plant and Captive Power
Plant at Plot No. as per list annexure Il enclosed in the letter ref. No. ABCIL/MD/CPP/10-11/ dated
08.03.201 1 total area 9850 Sqm., Mauza- Dandila Khurd, PO+PS- Rehla, Dist.- Palamu -822 124. The

produdicn capacity znd prapesed investmest of the Expansion will be as follows:-

2]

0]

(i)

(iiiy

2

Expansion of Captive power plant from 30 MW to 60 MW
Proposed investment: - Rs.:-  130.00 crore

The documents relied upon:

The contents of N.QO.C. application, Project report, EIA/EMP survey maps marked with plot No. of as
per list annexure II enclosed in the letter ref. No. ABCIL/MD/CPP/10-11/ dated 08.03.2011 and the
documents furnished in support of application.

The related provisions of the Water (Prevention & Control of Pollution) Act, 1974 and under section
21 of tha Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection) Act,
1986.

On the basis of its environmental clearance issued by Ministry of Environment and Forest, Govt. of
India, New Delhi vide No. J-11011/1213/2007-1A-11 (1) dated 11.02.2009

After considering the above, N.O.C. {Consent to establish) is accerded subject to the compliance

of the foliowing conditions :-

th

2y

(4)

Xeas-Power Pfanr.l‘{: | W

Thal, the proponent shall obtain consent to operate under section 25 & 26 of the Water (Prevention
& Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution} Act, 1981 prior to commissioning of the plant.

That, the proponent shall install water meter to measure the water to be consumed for different
purposes to meet the requirement of the water, furnish returns of water to be consumed and pay
water-cess under the Water {Prevention & Control of Pollution) Cess Act, 1977,

That, the proponent shall obtain authorization under the Hazardous Waste (Management, Handling
& Transboundary Movement) Rules, 2008, the Bio-medical Waste (Management & Handiing Rules,
1998 and the Municipal Solid Waste (Management & Handling) Rules, 2000 whichever is
applicable and shall dispose off the wastes in the manner as specified in respective Rules,

That, he (they) shall instali Continuous Ambient Air Quality Monitoring system (CAAQMS) and

stack online monitoring system for'emission from the chimneys of the plant with connectivity to the
Board server and ensure that the data transmission to JSPC Board and CPCB must be done within

one month;
0 .
w /

e
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(3)

(6}

(7

(8)

(9}

(10}

(1)

(15)

(16)

(17}

(18)

{19)

=2 ‘

That, the proponent shall collect and treat the effluent in foolproof latest system and shall recycle
treated effluent to the system for reuse and shall ensure the discharge of effluent (if at all necessary)
in upstream of the water intake point.

That, the proponent shall make stack(s} of required height and with the provision(s) of emission
monitoring (port hole(s), ladder(s) and platform(s)} as prescribed by Central Pollution Controi
Board.

That, the proponent shall ensure continuous and uninterrupted power supply with provisions of
separate energy meters for the pollution control systems to enable the systems to function
uninterruptedly.

That, the proponent shall upgrade pollution control systems as and when new technologices are
available. ’

That, the proponent shall abide by the provisions of the Environment (Protection) Act, 1986 and shall
maintain the quality of effluent, emission, ambient air and noiss level in conformity with the
standards of the Environment (Protection) Rules, 1986.

That, the proponent shall use D.G. set(s) of standard as prescribed in the Environment (Protection)

Rules, 1986 and shall house it (them) in integral acoustic enclosure(s) and shall keep the height of ~

exhaust pipe as per Central Pollution Control Board norms.

Thal. the proponent shall install fixed type automatic water sprinklers to cover all dusty places in
the premises to impart water spraying intermittently and during loading, unloading of raw
materials/products and wastes in existing plant and proposed expansion.
That. the proponent shall do tree plantation in at least 33% of the area of the total land available.
That, the proponent shal! implement plan of rainwater harvesting with establishment of the project.
That, the proponent shall install air pollution control devices such as dust catcher, cyclone separator,
Bag filters, venturi scrubber, E.S.P. etc. in suitable combination to keep emission levels below 100

mg™Nm’ for the CPP.

That, the proponent shall make all roads pucca and shall mairtain a good housekeeping by regular
cleaning and wetting of the roads and dust prone areas.

That, the proponent shall store all raw materials and products under shed as far as practicable, do their
processing and transfer under foolproof cover (s).

That, the proponent shall implement all pollution control measures recommended in EIA/EMP and
shall submit post EIA moritoring report within three months from the date of commissioning of the
plant.

‘That. the proponent shall obtain permission from concerned department of State Govt. for withdrawal
of waler from any river.

That, the proponent shall use fly ash and or fly ash bricks in construction of the project and fly-ash
generated from CPP shall be utilized as per Fly Ash Noatification, 1999 and as amended in 2003.

That, the proponent shall maintain the quality and table of ground water.

That, the proponent shal! keep the waste water in close circuit and ensure zero discharge outside the
premises.

That, the proponent shall use all solid wastes as resource or as a raw material or as a product.
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(23) That, the proponent shall interlock the production plant with pollution control measures.
{24} That, the proponent shall adopt clean development mechanism.

{25) That, the proponent shall monitor ground water around the solid waste disposal site/secured landtill
(SLF) regularly and submit report to Jharkhand State Pollution Control Board.

(26) That, the proponent shall implement/comply all recommendations made in CREP,

(27) That, the proponent shall do occupational health survey of the workers on regular basis and maintain
records properly.

(28) That, the proponent shall do socio-economic works in nearby villages for their welfare and shall pay
due compensation to the affected people as per laws and government schemes.

{29y Tha, the proponent shall alsc use river water in existing plant aiso for industriai purposes witn
establishment of the project.

{30) That, the proponent shall provide all necessary arrangement for the treatment of domestic effluents.

(31} That, the proponent shall provide separate arrangements for storm water drainage.

1. This shall be valid subject to authenticity of documents furnished in support of application and
bonafide ownership and possession of the land by the proponent.

5. The Jharkhand State Pollution Control Board reserves the right to revise and/or add any
other conditions, if necessary, for the protection of Environment and to ensure pollution control or
any.

6. The present N.O.C. should not be considered as an assurance for granting consent to operate
the proposed plant and is subject to installation of ali pollution control devices and their monitoring
facilities with establishment of the facilities and compliance of all conditions as mentioned above.

7. This N.O.C. is valid for a period of six months from the date of issue.

Sd-
{Dr. Mahendra Mahto)

Member Secretary
Memo No.PC/NOC/RNC- !q Sl / Ranchi, Dated. 22| 1Y
Aditya

Copy forwarded to; M/ irta Chemicals India Ltd; Vill- Dandila Khurd, PO- Rehla, Dist-

Palamau / Chief Inspector of Factory, Doranda, Ranchi / Director Industry, Govt. of Jharkhand, Ranchi/
Director of Mines, Govt. of Jharkhand, Ranchi / Deputy Commissioner, Palamau / DFQ; Palamau/

District Mining Officer, Palamau / General Manager, DIC, Palamau / Regional Office, J.S.P.C. Board,

v

Ranchi  / concerned officer dealing with consent for informatig.@ncicrmc(sﬁy‘ action.

(Dr. Mahendra Mahto)
Member Secretary —

=
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S JWD D 178721
] 1 SERVICE AGREEMENT

¥ This Service Agreement (‘this Agreement’) is made at Rehla, Palamu, Jharkhand on this 20"
day of August 2018,

; BY AND BETWEEN

M/s Grasim Industries Ltd.. having its works office al Garhwa Road, Rehla, Palamau, '
! Jharkhand-822124and registered office at P.O. Birla Gram, Nagda. M.P.-456331 represented
by its authorized signatory Mr. Brijesh Kumar (A.V.P-F&C), (hereinafter referred to as
"GENERATOR™ which expression shall unless repugnant to the subject or context include its
i admihistrators, successors and Permitted assigns) as Pasty No. |

AND

| Adityapur Waste Management Private Limited (AWMPL) (A Subsidiary of RAMKY
ENVIRO ENGINEERS LIMITED), a company registered under the Companies Act, 1956
§ and baving its registered office at 13" Floor, Ramky Grandiose, Ramky Tower Complex,
Gactfibowli, Hyderabad-500032 having TSOF Address at Plot No. 43. Khata No. 529, Dugni
| Mouza; Dist - Saraikela-Kharswan; Jharkhand -833 220 (Hereinaficr referred to as *Operator™
which expression shall unless repugnant to the subject or context include its administrators,
J successors and Permitted assigns) as Party No.2

§ The GENERATOR and Operator hereinafier individually referred 10 as ‘Party’ and
collectively as ‘Parties”

L
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In the event of a spill or incident, the carrier is to notify operator by calling the 24-hour, 7-
day per week number provided on the manifest, as well as notifying appropriate Country.
state. local, and other authorities having jurisdiction as required by applicable law.

12. Operators Warranties and Representations
Operator warrants, represents and agrees that:

* By accepting the GENERATOR Waste Operator acknowledges that it understands any
hazards 10 persons, property and the environment in transporting, storing, treating, and/or
disposing of the Waste;

* Waste stream sampling services, where required by Operator and/or requested by
GENERATOR, must be performed by trained personnet familiar with current hazardous
waste sampling methods or any other applicable regulations, and procedures.

* Operator certifies to Generator that it is familiar with and that its employees have been
trained according to country regulations governing the handling and transporting of
hazardous materials.

* Operator is licensed and permitted by law to perform all services described in this
Agreement and shall perform all such services in a safe. efficient, and lawful manner,
using operating, transportation, storage, treatment, and disposal practices that comply
with all applicable laws and regulations. Throughout the life of this Agreement, Operator
shall furnish, when requested, copies of all permits, licenses and approvals in effect and
shall furnish to GENERATOR copies of new or renewed permits, licenses and approvals
as and when requested to be produced ;

* GENERATOR certifies that it has prepared emergency plans that comply with all laws
and that it is capable of implementing such plans on its site or during transpartation of the
Waste in the event of a release of any "hazardous substance,” as defined by any applicable
law or regulation.

* Operator will for the life of this Agreement, ensure that all of its employees performing
work related to this Agreement are made aware of and are knowledgeable of the terms
and conditions of this Agreement. Operator also shall duly notify and ensure that its
employees and subcontractors are informed of any changes to this Agreement, such that
they are able to perform their respective responsibilities in full compliance with this
Agreement at all times.

13. Insurance
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Operator shall not begin providing services under this Agreement until generator has been
furnished with certificates of insurance from an established carrier evidencing that Operator
have obtained the Environmental insurance, This insurance shal! cover Operator’s operations
in all states in which services are to be performed.

Yearly updated certificates must be provided to the authorized signatory listed whenever
demanded submission of.

14. Inspections and Verifications

Generator may inspect and test, at itls own expense, any equipment or facilities used by
Operstor in connection with its services. Generator may inspect Operator's handling.
treatment, labeling, manifesting, transportation, storage, and disposal operations, and safety
and health programs in connection with the performance of this Agreement. Any problems
found by Generator must be corrected by Operator.

Operator shall keep accurate and complete records of*
*» Financial transactions related to this Agreement and

* All services related to performance of this Agreement, including all testing, sampling,
storage, treatment. disposal, and transportation performed by Operator or. All such
records will be subject to audit by Generator for a period of Three (3) years after the
service has been completed, or longer where required by law. Generator may verify
all services performed and amounts invoiced by periodic examination of Operator s
premises and records.

Opertor grants the generator reasonable access to Operator's facility (ies) and records for
inspection and verification purposes.

For Grasim Industries Lid. For ADITYAPUR WASTE MANAGEMENT
{Chemical Division Rehla) PVYT.LTD

Desn g;tation .:
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PLEASE NOTE THE BELOW MENTIONED ADDRESS/SPOC ARE SUBJECT TO

CHANGE AND GENERATOR SHALL GIVE PRIOR INFORMATION TO THE
OPERATOR ON ANY CHANGES DONE HEREWITH.

i Unit State | Address | TSDF Address %f:::"—f:;e-—-—"m
Garhwa Plot No. 43, Khata
Grasim | Road. Rehla No. 529, Dugni
i Industries | Jharkhand Palamau, Mouza; Dist - 750
Ltd. Jhrkhand- | Saraikela—Kharswan;
822124 Jharkhand -833 220
2
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ANNEXNURE T

DECLARATION

We M/s. Grasim Industries Limited, Chemical Division, Rehla., hereby declare that based
on our industry production and our annual projections we shall be disposing the following
Hazardous Waste types to Operator. (Additional sheets could be used for multiple waste

types).

PLEASE NOTE ALL THESE QUANTITIES MENTIONED HERE ARE ONLY
APPROXIMATE ANDSHALL NOT GUARANTEE ANY MINIMUM QUANTITY
EITHER FOR THE TYPE OF WASTE OR FOR THE GENERATED LOCATION.

e The Avg. Yearly generation of Hazardous Waste is expected as follows.
. Total. 1174 MT per year of all type [ETP sludge (in future), FRP. PVC FPR
piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc] of
Hazardous WASTE

* Avg. monthly generation of Hazardous Waste is expected as follows.
. Total. 97.83 MT per month of all type [ETP sludge (in future), FRP. PVC FPR

piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc.] of

Hazardous WASTE

o The Total accumulated/stored/buried in pits Hazardous Waste as on 20.08.2018 is
approximately as follows:

I. Total. 2000 MT of all type (ETP sludge, FRP. PVC FPR piping, Aluminium dross
ash, Glass wool, Contaminated Waste bags etc.) of Hazardous WASTE

For and on behalf of M/s. Grasi

Authorized Signatory &:M/ ¥

Name: Brijesh Kumar
Designation: AVP. Asgounts & Finance

Witness:

Name: K.N. Mishra

Designation: AGM
Grasim Industries Limited,
Chemical, Division. Rehla
Jharkhand-822124
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% Moisture content (Loss on ignition at 105°C)

% Organic Content (Loss on ignition at 550°C)

Paint Filter Liquid Test (PFLT)

PH

Sulpbur (elemental)

24 hour lL.eaching Procedure

Reactive Cyanide (PPM)

Total Cyanide

Reactive Sulphide {(ppm)

Sulphur elemental

Concentration of individual inorganics (Metals), both total and leachable, specific
parameters to be determined based on source of waste
Oil and Grease

Extractable Organics

% Carbon, % Nitrogen, % Sulphur, % Hydrogen
Concentration of Individual Organics

w. TCLP for identified parameters.

"LV O 33 mET

< =2 & w»

Note : Applicable parameters will be changed time 1o time based on the regulations laid down by
CPCB / JSPCB and other bodies.

8. Parameters to be Analyzed for Finger Print Analysis

3~ &

S EE e e g

Physical State of the WASTE

Identification of different phases of WASTE
Colour and Texture

Specific Gravity

Viscosity

Flash Point

% Moisture content (Loss on ignition at 105°C)
% Organic Content (Loss on ignition at 550°C)
Paint Filter Liquid Test (PFLT)

Liquid Release test

pH

Reactive Cyanide (ppm)

. Reactive Sulphide (ppm)

Note : Applicable parameters will be changed time to time based on the regulations iaid down by
CPCB / JSPCB and other bodies.

9.

a.
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Terms & Conditions:

This membership is valid as fong as GENERATOR s in good standing with the TSDF
and has continued valid authorization from SPCB.,




b. This CHW-TSDF shali accept only hazardous wastes as classified in HW Rules for
disposal and shall not accept radioactive wastes, Municipal wastes. and Bio-Medical
waste.

¢. Acceptance of waste is dependent on the fulfillment of regulatory and statutory guidelines
for operations of TSDF issued from time to time.

d. Pathway of disposal of wastes and its price shall be decided based on guidetines issued
from time to time by regulatory authorities and shall be at the discretion of TSDF.

e. From the date of signing of agreement GENERATOR has 1o submit its Waste's sample
for comprehensive analysis within 15 days. The analysis report generated by Operator
will forin the basis of disposal pathway along with disposal charges (as Annexure I)
which will be annexed after analysis of the sample and will form the part of agreement.

10. Treatments and Disposal of Waste/Containers

Operator shall transport, store, treat and/or dispose of the Waste, consistent with Appendix A.
and as required by applicable law. Operator shall, within sixty (60) days of receiving any
shipment from generator or its Authorized Purchases, treat or dispose of the waste containers
at disposal locations approved by the GENERATOR. and in compliance with country, slate
and local regulations.

Operator shall not dispose of any materiai that derives from any Waste transported, stored,
and/or treated by Operator. except as prescribed under law and in Appendix A, nor shall
Operator send any Waste to another disposer except upon GENERATOR's prior written
approval. GENERATOR must approve of any storage, treatment or disposal company in the
disposition of Waste.

Operator to provide the following to the GENERATOR Manager of Corporate Environmental
Affairs (CEA):

Quantity of GENERATOR waste processed at each Operator location on an annual basis

This information for the previous year will be provided only on demand with a prior notice to
that effect. .

11. Packaging and Labeling

The Operator shall comply with all applicable, country. state laws for packaging and labeling
of hazardous waste (currently the "The Hazardous Wastes (Management and Handling)

Rules, 1989"and " The Hazardous and Other Wastes (Management and Trans boundary
Movement ) Ruies, 2016)".
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Note: Since these containers will be replaced after three vears, above container maintenance
charges will be valid for three years only
b} Handling / Unloading Charges:

Additional handling / unloading charges will be applicable.

Handling / Unloading Charges - Rs. 150/- per MT

4. Minimum yearly service charges:

The GENERATOR has to pay a minimum service charge of Rs. 36,000/- per year {excluding
applicable GST and Transportation). This amount shall be adjusted against User Charges invoices
in a financial period of one year. It means if the user charges is more than the service charges then
the Generator have to pay the extra charges occurred over the service charges or if the user charges
is less than service charges then the Generator has to pay the minimum service charge to the

Operator,

5. Lab Analysis Charges:

The lab analysis charges for Comprehensive analysis per sample will be Rs.17,000/- excluding GST
and handling charges, which have to be paid by the GENERATOR.

But as mutually agreed the charges for comprehensive analysis per sample is Rs. 12,000/- excluding
applicable GST, which have 1o be paid by Generator.

6. Taxes / Levies

All Government / Municipal / Panchayat Taxes / Duties/ Levies/ Octroi / Tolls etc. as
applicable from time to time, will be payable by GENERATOR. At present AWMPL
services are coming under Service Act.

7. Parameters to be analyzed for comprehensive analysis of waste:

a. Physical State: (Liquid/ Slurry/ Sludge/ Semi-solid/Solid: Inorganic. Organic.
Metallic)

b. Different Phases: (in cases of Solid / Slurries / Sludge) contained in aqueous

liquids/solutions

Colour and Texture

Specific Gravity

Viscosity

Calorific Value

Flash Point

® mpoao0
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WHEREAS;

A. Operator is engaged in the business of Waste Management and presently operating as
‘Integrated Common Hazardous Waste Treatment Storage Disposal Facility’
(ICHWTSDF) at Plot No. 43, Khata No. 529, Dugni Mouza; Dist — Saraikela—Kharswan:
Jharkhand -833220, as per the guidelines under The Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 made under the provisions of
The Environmental Protection Act 1986, as amended from time to time and which hold
valid authorization bearing no. JSPCB/HO/RNC/HWM- 1510226/2017/77 issued on
23/10/2017 from Jharkhand state pollution control board (JSPCB).

B. The GENERATOR being desirous of availing the services of collection, transport.
treatment, storage and disposal / recycle of hazardous and other wastes (hereinafter
referred to as “Waste™) generated at their premises approached Operator and the same has
been accepted by Operator on the terms and conditions set out in this Agreement read
with the provisions of The Hazardous and Other Wastes (Management & Transboundary
Movement} Rules, 2016, as amended from time to time and supervision of SPCB,

NOW THEREFORE in consideration of the above-mentioned premises and the mutual
promises contained herein, the GENERATOR "and Ogperator have agreed to enter into this
Agreement under the terms and conditions set forth hereinafier.

L. DEFINITIONS AND INTERPRETATION

1.1 Definitions: In this Agreement. including in the recitals hereof. the following words,

expressions and abbreviations shall have the following meanings. unless the context
otherwise requires:

a. “Agreement” means this agreement including all attachments, annexure or
schedules annexed thereto.

b. “Hazardous Rules™ means Hazardous and Other Wastes (Management, Handling
& Trans-boundary Movement) Rules, 2016 as amended from time 10 time.

¢. “SPCB™ means State Pollution Control Board.

d. “TSDF" means the Integrated Common Hazardous Waste Treatment Storage
Disposal Facilities operated by Operator.

e. “Waste” means hazardous and non-hazardous waste generated in the premises of
the GENERATOR.

1.2 Inferpretation: In this Agreement. unless the subject or context otherwise requires:
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1.3

a. Reference to the singular number shall include references to the plural number and
vice-versa;

b. References to a “person™ shall include references 10 natural persons, partnership
firms. companies, bodies corporate and associations, whether incorporated or not
or any other organization or entity including any governmental or political sub-
division, ministry, department or agency thereof:

¢. References to recitals, clauses and schedules / annexure are to recitals, clauses and
schedules to this agreement:

d.  Any reference herein to a statutory provision shall include such provision. as is in
force for the time being and as from time to time, amended or re-enacted in so far
as such amendment or re-enactment is capable of applying to any transactions
covered by this agreement.

e. Clause headings used herein are only for case of reference and shall not affect the
interpretation of this agreement.

The Annexure shall form an integral part of this Agreement.
All capitalized terms used in this agreement which have not been specifically defined

in this Agreement shall. unless inconsistent with the context have the meanings
assigned to them under the Authorizations / Concession Agreement.

2. SCOPE OF SERVICES

2.1

2.2

23
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The scope of services 1o be provided by Operator under this Agreement shall be
collection, transportation, treatment, storage and disposal of Waste generated at the
premises of the GENERATOR in compliance with al} legal provisions applicable to
such services including but not limited to The Environmental Protection Act and the
rules made there under, viz. The Hazardous and other wastes (Management, Handling

and transboundary Movement) Rules, 2016 (hereinafter the “Rules”} as amended
from time to time.

Operator shall offer services contemplated in this agreement to the GENERATORs as
stated in Annexure 2 through the TSDF operated by Operator and located at Plot No. 43;
Khata No. 529; Dugni Mouza; Dist. Saraikela ~ Kharswan; Jharkhand -833 220,

Operator shall dispose the Waste as per the mandate of the SPCB read with the
provisions of Hazardous Waste Rules.




2.5

Operator also agrees to accept even non-hazardous wastes from the GENERATOR
provided that the JSPCB issues ‘no objection certificate.

Operator shall provide “Form 10” to the Generator, along with invoice as per clause
4.4 of the Agreement.

3 GENERAL CONDITIONS

3.1

3.2

3.3

34

35
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GENERATOR shall first, become registered member of Operator by paying a
membership fee of Rs. 6,00.000/- (Rupess Six Lacs only) in Between FY 18-19 and
FY 19-20 The membership process is onetime, non-transferable and the membership
fee is non-refundable.

The GENERATOR shall provide to Operator, a representative sample of the Waste, 1
10 2 kg. and inform the entire process details which leads to generation of such Waste,
for the purpose of determining the Waste characteristics and to decide parameters for
comprehensive analysis. as well as its final pathway of treatment. storage and disposal
of the Waste.

Operator shall carry on the comprehensive analysis of the Waste in its laboratory at
the cost of the GENERATOR or GENERATOR can also conduct the comprehensive
analysis, as per the parameters identified under Annexure 1 item No.7 in a National
Accreditation Board for Testing and Calibration Laboratories (NABL) and Ministry of
Environment, Forest and Climate Change (MOEFCC) accredited laboratory. The
comprehensive analysis report shall be used by Operator to determine the disposal
pathway based on the waste characteristics & as per Ministry of Environment Forest
& Climate Change (MoEFCC), CPCB {Central Pollution Control Board) and the
concerned SPCB rules and guidelines issued from time to time. Disposal pathway
shall be mutually agreed between the GENERATOR & Operator and shall form basis
for disposal and user charges.

Operator within 30 days on receipt of information from the GENERATOR shall plan
and schedule for collection of the Waste from the GENERATOR Premises and the
safety during transportation shall be the collective responsibility of the GENERATOR
and the transporter.

The GENERATOR shall provide the details of Waste to Operator as mentioned below:
i) Complete details of the Waste and its characteristics regarding presence of

explosive/ ignitable/ corrosive/ toxic/ odorous compounds in the manifest
provided 10 the transporter for safe transportation and disposal.

( \/\J ‘
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36

3.7

38

39

310

3.1

312

313

3.4

3.15
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ii) Safety information for Hazardous waste containers in "Form 8°. *Waste
transportation manifest” in *Form 10" and TREM Card in *Form " for every Waste
type in each consignment as per Hazardous Waste Rules,

Operator shall analyse the Waste received through finger print analysis as per the
parameters identified under Annexure | item No. 8 as prescribed by the concerned
SPCB.

In the event there are any differences in the analysis results of comprehensive analysis
and finger print analysis, the GENERATOR may either accept the results of Operator
or send their samples to a mutually agreed third party analysis at their own cost, Any
discrepancy in relation thereto shall be informed to the SPCB.

The GENERATOR shali provide a fresh comprehensive analysis report when there is
a change in the waste characteristics, manufacturing processes, changes in product
mix or upon completion of two (2) years whichever is earlier.

In the event of any false information or withholding information by the
GENERATOR including but not limited to the nature of information more specifically
detailed in clause No.3.13, all the liabilities, whether directly or indirectly arising
there from, during transportation, handling, treatment & disposa! shall be the
responsibility of the GENERATOR.

The GENERATOR shall provide an advance declaration every vear in the month of
April regarding the quantity of waste assuring to send o Operator tilt March 31 of the
succeeding year, in the format provided under Annexure HI, Declaration.

The GENERATOR shal! also declare Waste quantities on an annual and/or monthly
basis as per Hazardous and Other Wastes (Management. Handling &Trans boundary
Movement) Rules, 2016 in the format provided under Annexure 111

Operator agrees to provide its containers available at its TSDF to the GENERATOR
provided the GENERATOR pays the container maintenance charges to Operator as
per Annexure i item No.4.

The Waste supplied by the GENERATOR shal! not contain any kind of nuclear and/or
radio-active and/or any other prohibited material.

Operator shall also supply specially designed containers to help segregate the Waste
and arrange the transportation of such containers from the GENERATOR premises.

As agreed, there shall be no restriction on minimum quantity per transaction, to be
picked-up from Generator Site.




3.16

307

3.8

The Operator shall indemnify the Generator for any loss on account of not holding a a
velid authorization for service offered and agreed to by them and it shall be sole
responsibility of Operator to comply with all the applicable statutes with respect of
sech service.

The Operator shall insure safe handling and transportation of the Waste from the
premises of the GENERATOR and take all safety measures. In case of any accident.
loss or damage of any kind to any party including Operator during handling.
transportation and disposal, the GENERATOR will not be responsible for any
criminal, civil, financial or damage action arisen out of such accident. loss or damage
of any kind to any party including Operator during handling. transponation and
disposal.

The event of any false information or withholding information by the GENERATOR
wilfully including but not limited to the nature of information more specifically
detailed in clause No. 3.13. suppression of which would be result into any loss or
damage solely on account of non-availability of such information, all the concerned
liabilities, whether directly or indirectly arising there from, during transportation,
Handling, Treatment & Disposal shall be the responsibility of the GENERATOR.

4 USER CHARGES & TERMS OF PAYMENT

4.1

4.2

44
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The GENERATOR shall pay monthly user charges to Operator for its services as per
the rates mentioned under Annexure 1, which shall be based upon the Declaration
given by the GENERATOR as provided under Annexure [I1.

All taxes including Central GST and State GST etc. shall be paid as extra over and
above our quoted rates at the rate applicable. if any. at the time of billing. Tax Laws
are subject to amendments from time to lime and accordingly any tax will be
applicable, will be charged as extra. GST is like any other indirect tax to be collected
by the Operator from the customers and the same is remitted to the government
account.

5% escrow deposit would be charged over and above the disposal charges for the
wastes disposed into land fill either directly or after treatment. The amount applicable
for the escrow deposit will vary from time to time based on the notification from the
concerned authority.

The user charges are subject to annual revision on the basis of Concession /
Authorisation Agreement and including but not limited to every event of escalation of

fuel costs. power tariff. change in disposal technologies and/or method. wage hike and
others.
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4.5

4.6

4.7

43

4.9
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Operator shall send the monthly user charges invoice to the GENERATOR on or
before 5th of every succeeding month and the bill amount shall be payable by the
GENERATOR on or before 30™ of the same month.

Any objection and/or ¢larification on the waste disposal invoices and monthly bills
submitted by Operator to GENERATOR shall be communicated to the Operator
within 7 working days from the date of receipt of the invoices. In case of non-receipt
of any clarification or objection it shall be deemed that the invoices are acceptable and
shall fall due for payment as per clause 4.5 of this Agreement.

In case of delayed payments the GENERATOR shall be liable to pay interest at the
rate of 1% per month on the outstanding amount during the default period. In the
event of any bill amount along with interest is due for more than three (3) months.
Operator reserves the right to refuse to extend its services to the GENERATOR and
even to terminate this Agreement with immediate effect.

The Operator will communicate the Comprehensive Analysis Report to the
GENERATOR and on the basis of which the disposal cost / estimate will be finalised
at the prevailing rate and a Work Order will be issued by the GENERATOR against
the same prior to collection of waste from Generator's Premises.

In the event of any changes in the prescribed user charges by the authority because of
any unforeseen circumstances. the same will be informed to and if agreed will be
applicable to the Generator as per the Concession agreement.

TERM OF AGREEMENT

This Agreement shall be valid for a period of 2 vear(s) effective from 20" August
2018 subject to earlier termination by either party in accordance with this Agreement.

FORCE MAJEURE

Notwithstanding anything else contained herein, neither Party hereto shall be liable
for damages or to have this agreement terminated for any delay or default in the
performance of such Party hereunder if such delay or default in performance derives
from conditions beyond the reasonable contro! of such Party, including but not limited
to, acts of god. strikes, fires. floods, extreme drought, shortage of supply, riots, work
stoppages. embargoes, governmental actions or damage to the plant or facility or any
cause unavoidable or beyond the control of either party including continuing domestic
or intemational problems such as wars or insurrections. The Parties shall have right to
terminate this Agreement upon giving a prior written notice to the other Party if the
Force Majeure event continues for more than sixty (60) days.

*
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(a)

(b)

a)

b)

d)

INDEMNITY:

The GENERATOR. its directors. officers. employees. agent and contractors,
including their employees, shall not be liable to indemnify for any Losses incurred by
Operator. its director. officers, employees. agents, servants or third parties arising
from this Agreement unless such losses have arisen solely as a result of the wilful
misconduct and/or gross negligence of the GENERATOR (or any of its directors.
officers, or employees) in performing its/their obligations under this Agreement
whether during collection or transportation or treatment or storage or disposal. as a
result of:

I. The Waste supplied by or collected from the Generator in case of any mismatch of
waste from trem card or finger prints; and any non-disclosure or wrong disclosure of
any information as 1o the characteristic of waste, or

2. Any civil or criminal proceedings or liability under any law for any unlawful
dumping of untreated wastes by the waste Generator either at the project site of
Operator or anywhere else.

The Operator. its directors. officers. employees. agent and contractors. including
their employees. shall not be liable to indemnify for any losses incurred by the
GENERATOR, its director, officers, employees. agents, servants or third parties
arising from this Agreement unless such losses have arisen solely as a result of the
wilful misconduct and/or gross negligence of the Operator (or any of its directors,
officers. or employees) in performing its/their obligations under this Agreement.

EVENTS OF DEFAULT
The following shall constitute GENERATOR s events of default:

If the GENERATOR fails / refuses to pay its bills / dues for the user charges payable
under this Agreement within a period of 90 days from the receipt of the invoice.

If the GENERATOR fails / refuses to pay within the time stipulated the advance
amounts and deposits etc. called upon to do so by Operator.

If the Waste supplied by the GENERATOR contains any radioactive or prohibited
material.

If the GENERATOR commits gross violation of the terms of this agreement.

TERMINATION

The Operator shall have the right to terminate this Agreement in case of
GENERATOR's failure to rectify any of the events of default, listed in clause 8 above,
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14.1
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with ninety (90) days" notice from the date of receipt of written notice for rectification
from the Operator and to the extent such events of default result in material breach of
this Agreement. The GENERATOR may terminate this Agreement in case of
Operator’s breach of this Agreement and if such breach remains uncured for a period
of thirty days from the date of termination notice issued by the GENERATOR.

Either party may terminate this Agreement, if the other party violates any term of this
agreement or becomes insolvent or files a voluntary petition in bankruptey ("Cause™).
to the extent permitted by law. Such termination will be effective at the end of a
ninety {90) day written notice period.

ENTIRE AGREEMEENT

This Agreement shall be deemed to represent the entire Agreement between the
parties hereto regarding the subject matter hereof and shall supersede. cancel and
replace any and all prior agreements or arrangements. if any, in this behalf. by and
between the Parties hereto.

RELATIONSHIP OF THE PARTIES

Nothing contained herein shall be deemed to constitute a partnership. joint venture or
agency by and between the Parties hereto.

VARIATIONS

This Agreement may be modified or amended only by writing, duly executed by or on
behalf of the Parties hereto,

INVALIDITY

In the event that any provisions of this Agreement is held to be iltegal. invalid or
unenforceable under any present or future laws of the Republic of India such
provisions shall be deemed terminable and the remaining parts & provisions of this
Agreement shall remain in full force & effect.

NOTICES

Any notice, request, demand or other communication given or made under or in
connection with the matters contemplated by this Agreement shall be in writing and

shall be delivered personally or sent by registered post acknowledgement due or by
facsimile or by courier; ]
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In case of GENERATOR

Attn:

Head Finance & Commerce,

Grasim Industries Ltd. (Chemical Davison Rehla)
PO.- Rehla, Station- Garhwa Road,

Distt.- Palamau

Jharkhand- 822124

In case of Operator to:

Attn: Project Head, Adityapur Waste Management Pvt. Ltd.
Plot No. 43; Khata No. 529; Dugni Mouza; Dist. Saraikela - Kharswan; Jharkhand -833 210.

and shall be deemed to have been duly given or made as follows:-

(a) If personally delivered, upon delivery at the address of the relevant Party;

b If sent by registered post-acknowledgement due seven (7) days afler the
posting;

(© If sent by facsimile upon receipt of confirmation by sender, from the receiver,
that the facsimile has been received;

{d) If sent by courier four (4) days after the date of dispatch.

A Party may notify the other Party of a change to its name. relevant addressee or
address number for the purposes of Clause 14.1 as provided herein.

DISPUTE RESOLUTION

Any dispute arising on any clause or clauses of this Agreement and the contents of the
Annexure, hereto between the GENERATOR and Operator shall be referred to
Arbitration in accordance with the provisions of the Arbitration and Conciliation Act,
1996. The arbitration proceedings shall be conducted in English and the seat of
arbitration shall be at Ranchi. The arbitral award shail be final and binding upon both
the Parties. No Party shall make the contents of the award public unless upon the
written approval of the other Party. The arbitration shall be conducted by a sole
arbitrator to be appointed by mutual written consent of both parties.

SURVIVAL

The terms which by nature are meant to survive the term of this Agreement shall
continue 1o survive with respect to events that arose before expirv/termination of this
Agreement.




Appendix A

Additional Waste Handling/Shipment/Treatment - Operational Requirements

In accordance with the regulatory requirements, Operator certifies with regard to all
treatment/disposal facilities listed in their proposal that Operator and its subcontractors:
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Have the necessary permits to perform all services described in the proposal to
GENERATOR and shail perform such services in a safe. efficient. and lawful
manner using industry-accepted operating, transporting. storage. treatment.
disposal. and reclaiming/recycling practices.

Comply with the laws applicable to the waste intended to be placed therein.
including without limitation, all sampling, monitoring. record keeping. spill
containment. closure and post closure. insurance, and financial security
requirements,

Will notify GENERATOR promptly. in writing, of any administrative order,
lawsuit, or other administrative action by any governmental entity or private party,
or the entry into any consent decree or settlement with a governmental entity or
private party in connection with any environmental matters at facilities used for
GENERATOR's waste. Said notification shall include any action 1o be taken by a

governmental entity or private party alleging a violation of environmental law.

Will advise GENERATOR of any civil or criminal penalty citation and the amount
of any said penalties imposed for the misusc. mistreatment. or impraper disposal
of any waste materials,

Will advise GENERATOR of any business or financial conditions which may
impact the ability to perform services.

Will allow GENERATOR or its agenl 1o inspect and test, at their own expense,
any equipment or facilities used by Operator with the prior approval of the
operator in connection with its services, GENERATOR or its agent may also
inspect  Operator's handling, treatment, labeiling, manifesting, transportation,
reclamation, storage and disposal operations, and safety and health programs in
connection with any resultant contract.

Will have the capacity to accept the expected quantities of wastes,

Assure that the prescribed disposal method as agreed upon is followed for each
waste stream till the waste characteristics remain the same as per comprehensive
analysis.
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For Grasim Industries Ltd.

mical Divison Rehl 3
{Chemica chla) {\\oe,us‘ 2R
“\ \‘-\ -’

GOVERNING LAW & JURISDICTION

This Agreement shall be governed in accordance with the laws of India. Operator and
GENERATOR mutually agree that the courts of competent jurisdiction at Saraikela
Kharswan and Palamau shall have the exclusive jurisdiction over this Agreement,

INTELLECTUAL PROPERTY

This Agreement does not grant either party the right to use the other party’s or their
Affiliates” trademarks, trade names or service marks or any other intellectual property
rights.

LIMITATION OF LIABILITY
In no event will either party be liable to the other for any lost revenues, lost profits.
incidental. indirect, consequential, special or punitive damages. The GENERATOR s

aggregate liability under this Agreement shall be limited to the paid value of services
that is the subject of claim.

/

M/Qg
A

C};

Name: Brijesh Kumar  \Spr~—err’
Designation: A.V.P. (F&Cw

Name:

In the Presence o\ In the Presence of
..,Koh) 3 i om Y-

e 1 - Sl

: h [ a
De51gnat|on prAm Name: 1vnde <Uman

Designation: A, 4, Mah%]aﬁ
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For Adityapur Waste Management Pvt. Ltd.,

O




AMNENERE
Based on the sample provided. disposal charges for

ETP Sludge — Rs. 2, 819/- Per MT

Contaminated Cotton Waste- Rs. 18, 547/- Per MT

Spent Carbon & Resins - Rs. 18, 547/- Per MT

Waste Membrane - Rs. 2. 819/- Per MT

Waste Dross Residues from ALCI; Plant- Rs. 2, 819/« Per MT
FRP Waste - Rs. 2, 819/- Per MT

Glass Wool - Rs. 13, 519/- Per MT

Empty Paint Drums / Contaminated Liners & Containers — Rs. 18, 547/- Per MT
Discarded Asbestos Sheet — Rs. 4, 011/- Per MT

Oil & Grease Skimming Residues - Rs, 18, 547/- Per MT
E-waste- rates have to be decided mutually.

AT IOMmMOO®»

Note : Additional Transportation charges applicable as per clause no. 2 of Annexure -1.and Taxes as
per clause no. 6 of Annexure — 1.

The bases for arriving disposal charges for other wastes which are not mentioned above are
given below in clause no. I of Annexure -1,

1. User Charges

The GENERATOR shall pay the following applicable User C harges based on the Waste Types.
a) Direct Landhll: per MT
Direct disposal into Landfill : Rs. 2391/- per MT
The user Fee will be considered for increment at the rate of 7% per annum compounded in line with
concession agreement with Adityapur Auto Cluster. However actual revised user fees would be

applicable from staning of financial year for every two years period from 2005 as per concession
agreement,

The user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
4.9 as per the agreement.

b) Stabilization Charges: per MT

Cost of Direct Land filling (1+Bulking Factor) + Cost of Stabilization Reagents + Rs,350/-
per MT for re-handling expenses.

¢) [Incineration Charges: 18,547/-per MT (also depends on Material Density)

The user Fee will be considered for increment at the rate of 7% per annum compounded in line with
concession agreement with Adityapur Auto Cluster. However actual revised user fees would be
applicable from starting of financial year for every twa years period from 2015 as per concession
agreement.

Page 13 of 21
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The user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
49 and based on the density of the material and other pollutants.

s\Waste should be packed by Generators in approx. 20Kg. leak-proof Bags.

2. Transportation Charges: [Optionat, applicable when Operator Services are utilized]

a)

b}

c)

d)

Waste Transport Charges:
Transportation charges will be applicable Rs. 6.00 per Ton per KM or Rs. 1800 per
consignment whichever is higher.

The criteria for weight (MT) consideration will be minimum 90% of the container loading
capacity. In case the quantity of waste received in the consignment is more than 90 % of the

container capacity, actual quantity will be considered.

The distance will be calculated for both-ways.

Diesecl Escalation Clause

The diesel escalation clause is applicable as below:

Base price / Old diesel price* Current diesel price = Transportation Cost.
Truck Detention Charges

Maximum time of 12 hours (8:00 AM — 6:00 PM) hours is allowed for the truck to be
detained at the GENERATOR premises from the time of reporting to their Security
Gate. In the event this period is exceeded then Rs. 500/- per hour shall be charged as
detention charges unless it is mutually agreed and accepted between both parties in
writing.

Truck No- show Charges

In case afler planning and scheduling of a truck for the GENERATQR. the.
GENERATOR decides not to send waste and wishes t& send the .empty truck to
Qperator. the GENERATOR shall pay the transportation charges at %tual tognd fi

distance as per the agreed transportation charge only. e

3. Container Maintenance C harges: [Optional, applicable when Operator Services are ut'l'#]
' ili

a) Container Maintenance charges: The Container deposits are: - §
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING, DHURWA, RANCHI—W

Inspection report regarding air, water and lang pollution caused by M/s Grasiin Industries
Limited, Chemical Division at Mouza - Rehls, P.Q. —Rehls, District -Palamay in lig
the directions received from the Hon'ble NGT vide  lutte
NGT(PBYPG/17/2018/1 91/1962-1964 dated :20/09/2018,

M/s Grasim Industries Limited, Chemical Division at Mouza - Rehla, P.O. - Rebla, District -
Palamau was inspected on date 16.01.2019 by the Member Secretary, JSPCB along with Sti RN, |
Kashyap, Regional Officer, Ranchi, Sri Gopal Kumar, JEE, Sri Kumar Manibhushan and Sri |
Ashutosh, both Consulting Executives in presence of Sri Vivek Mishra, Head Technical, Sri
K.N. Mishra, AGM, Quality and Sri Deepak Sharma, DGM, CPP of the unit.

M's Grasim Industries Limited, Chemical Division ot Mouza - Rebls, P.0, - Rehla; District -
Palamau is producing Caustic Soda- 5350MT/day, Stable Bleaching Powder - SOTPD. The Chior i
alkali plant is based on membrane cell process. The unit has captive power plant.of capacity —
2x30 MW

WATER POLLUTION |

Coatrol Arrangement

The unit has installed ETP of capacity — 1200cum/day for treatment of industrial effluent, The
unit has also installed STP for treatment of domestic effluent,

Observations

l. Online Continuous Effluent Monitoring System (OCEMS) was found instalied for
monitoring of pH & TSS of treated effluent. pH meter did not scemeod to be correct, as the
reading was fluctuating on a regular basis,

2. There is storm water drain adjacent 1o the treated effluent drain. The continuous flow was
found with respect to discharge of un-treated water in storm water drain which was directly
meeting into Chhalia Nala,

3. No garland drain was found around the lagoon area and there was no lining of the lagoon
which was contaminating the ground water and land in the vicinity,

4. No garland drain was found around the coal stock yard. The toe wall and garland drain with
settling tank is also not provided.

5. That Zero Liquid Discharge (ZLD) was not being maintained by the unit.

AIRPOLLUTION
Cotlfrd] Arfangiment ~ ¢

The unit has instalied ESP with both units of captive power plant. The unit has instalied water
scrubber in hydrochloric plant for control of HCL mist and has installed caustic scrubber in

sodium hypo plant,




(=

Observations

1. The salt was stored in closed containers when asked Sri Vivek Mishra, Head Technical stated
that presently the salt is being transported from Gandhi Dham, Gujarat m clqsed connipets
only. They have also constructed a concrete platform for salt unloading which is not provided
with shed and conveyor belt for carrying salt has also not been covered. Moreover, the rubber
lining was:also not provided on the Concrete platform. '

2, HugeunbuhtofooalwnsstomdincoalsmckyardinopmamNoamgementswerethm
for proper covering of the coal dumps. _

3. The Online Continuous Emission Monitoring System (OCEMS) was installed and when
i the data at that point of time was being noted; for Unit 1 the readings were: SPM-
78.8 ug/Nm’, SO; — 364.12 pg/Nm’, NOy — 280.13 u@/Nm® ;For Unit 2 the readings were
SPM - 4.3 pg/Nm’, SO; — 338 pg/Nm’, NO, - 192 ug/Nm®. |

NOISE POLLUTION

The test repost for Ambient Noise Monitoring vide report no PCS/AN/01/2018 iasued on
20/09/2018 was produced. The noise levels were under the limit as prescribed by CPCB.
Moreover, there was a provision of PPE’s in the high noise area for the workmen.

SOLID:& BAZARDOUS WASTE MANAGEMENT

Observations

1. The lagoon area located in the plant premises was inspected by the team and found that bed
agh of the CPP and brine sludge were being disposed in the lagoon in haphazard manner.
Whereas, the brine sludge is hazardousinnatmesostomgeshwldnotbemorethmmdays
8 per setion 8 (1) the Hazardous and  Other  Wastes
m'am and Tnml;om:lchvr:g ll\?;;:lts:s, 2016.Moreover, Brine Sludge and bed ash should

sposed separately. Sri Vi ishra stated that £ :
sludge is presently dumped in the lagoon. "pprox 16000 MT of bed ash & brine

2. The house keeping of the factory premises was not proper.
3. The Authorization for collection, reception treatment,

hazardous wastes is granted vide authorizati s mmsport and disposal
d is valid upto 31082019, o Pmeer = 4322, dite of issue- 18/} VZO:{

BIO MEDICAL WASTE MANAGEMENT

1. The CTO is granted to G

IL CDR- Adi iki
] tya Chikitsalaya (O &FWC) ;
SPCB/HO/RNCICTO-2168563IZOISII908 datedSllZfZOlBirali: 0 ide Ref No.

N



disposed by M/s Bio-Genetic Laboratories Pvt. Limited,

CONSTRUCTION AND DEMOLITION WASTE MANAGWNT

Observations

Demolition of building near the canteen was done and debris of demolished part was
haphazardiy dumped in nearby area,

FLY ASH DISPOSAL

silos is for unit one whose capacity is 200 m’ for fly qsh storage
Storage and two silos is for unit two whose capacity is 300 m” for fly
forbeda:hstoquheﬂyashgenemtedﬁ'omtheCPPwasbeing
through the chute to the ciosed containers for dispatch to the cement

3. The Ghordihe area located near the above said unit was inspected and during inspection no
fly ash was dumped in Ghordiha area,

4. The unit has obtained NOC for setting of fly ash Brick manufacturing plaat at plot 0. 89, to
146,151 to 160, 162 to 168 at Belchampa Industria] Area, Belchampa, Gathwa vide Ref. No.
N128 dated 25/02/2005,

5. The unit has obtained CTO for manufacturing of Fly ash brick at Belchampa Industrial Arca,
Garhwa, Dist- Garhwa vide Ref, No.-1-253/2005/1856 dated 09/07/3015 for production
capacity of 36000 fly ash bricks per day. The CTO is valid upto 30.06.2019,
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. |
4. The Specifie Condition No. (5) “That, the occupier shall submit effluent: analysis report

of STP quarterly and shall bring its treatod Water in captive use in entirety” is.not being

5. The Specific Condition No. (6) “That, the
wash water of plant in close circuit” js not be

PUBLIC LIABILITY INSURANCE .

ing complied with,

Public Liability Insurance under the Public Liability Insurance Act, 1991
- 3133202252753700000 is valid till 31* March, 20 Indystriés Li
Morcover this public liability insurance is for Grasim Industries Limited of which GIL«CD Rehla

is a subsidiary unit.

Inlightoftheabove,ashowcausemnybeissuedtoWsGruim

19 in favour of Grasim

« Division, at Mouza ~ Rehla, P.O.-Rehla,Dmrict-Palamautmder;aoqﬁod 2 of the Wi
(Preveation and:Control of Pollution) Act, 1974 and under section: 21 of the: Air (Prevention and

Control of-quhxtion).Acr, 1981.

vide' policy no.

Industries Limited — Chemical
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p == JHARKHAND STATE POLLUTI

T DVSION B ON CONTROL BOARD
L A, : ILDING (GROUND FLOOR), H.E.C., DHUR -
e < Phone.:2403852 2403851, Fax:0651- 24 3850 Website lN m.'AsNC::ﬁgﬁfOM
Ref.No.
Ranchi, dated-
From,
Kamlakant Pathak
Section Head, Ranchi
To,
Unit Head,
M/s. Grasim Industries Ltd,
(Chemical Division)

At+P.0.- Rehla,
Dist. — Palamau.

Sub:- Notice to show cause under section

25 of the Water (Prevention & Control of Polluti
1974 and under section 21 of the Air ( ontrol o1 Follution) Act,

(Prevention & Control of Pollution) Act, 1981.
Sir,

Whereas, the Board is in receipt of several
of toxic effluent into water bodies,
pollution in the surrounding areas.

public complaints regarding water pollution due to discharge
ground water pollution due to dumping of fly ash, causing air

Whereas, your unit was inspected on date 16.01.2019 by Sri Gopal Kumar, JEE, Sri R.N. Kashyap,
Regional Officer, Ranchi, Sri Kumar Manibhushan and Sri Ashutosh , both Consulting Executive along

with Member Secretary, ISPCB in presence of Sri Vivek Mishra, Head Technical, Sri K.N, Mishra,
AGM, Quality and Sri Deepak Sharma, DGM, CPP of the unit.

Whereas, during inspection following observations were found:-

1. Online Continuous Effluent Monitoring System (OCEMS) was found installed for monitoring

of pH & TSS of treated effluent. Your pH meter did not seemto be correct, please mention the
last date of calibration.

2. It was also observed that there is storm water drain adjacent to treated effluent draiq. Please
explain why continuous flow was found with respect to discharge of un-treated water in storm
water drain which was directly meeting into Chhalia Nala.

i i i by the team and found that bed ash

3. The lagoon area located in the plant premises was.mspected yt bed
of the gCPP and brine sludge were being disposed in the lagoon in ha}phazard manner. Sl; Y1\;}elk
Mishra stated that approx 16000 MT of bed ash & brine sludge is presently dumped in the

lagoon.

4. No garland drain was found around the lagoon area a'nd there is no lining of the lagoon which is
. contaminating the ground water and land in the vicinity.

3"@(‘?’ /}/L[f 19
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5. Huge quantity of empty salt bags were found dumped in open area near the lagpon. No
provision has been made to check the surface run off of this area. This may contaminate the
ground water and land in the vicinity.

6. The platform where the salt containers are being unloaded is not provided with shed and
conveyor belt for carrying salt has not been covered.

7. The huge amount of coal was stored in coal stock yard in open area.
8. No garland drain was found around the coal stock yard.

9. That zero liquid discharge is not being maintained by your unit. So you are not complying the
specific condition no. 6 of CTO issued vide Ref. No. JSPCB/HO/RNC/CTO-
1024931/2016/1062 dated 23.12.2016.

10. That no lining has been made in the raw material storage area of Fly ash bricks plant located at
Belchampa Industrial Area, Garhwa.

11. During inspection demolition of building has been made near canteen area and debris of
demolished part were haphazardly dumped in near by area.

The competent authority l.1as, therefore, been pleased to grant an opportunity to hear you in person on
17.01.2019 at 2.00 PM in the Office Chamber of Member Secretary as to why your CTO under
reference should not be revoked and an order for closure be passed for the reasons as aforesaid.

Yours faithfully,
Sd/.
( Kamlakant Pathak )
Section Head, Ranchi
Memo No- D ~ 22,

. L] '/
Copy to Regional Officer, Regional Oﬂic\e_,}aﬁchi for information and necessary action.

Koo T,

Section Head, Ranchj

Show Cause/RNC/8

Ranchi, dated- | 2 - ¢~/ / ‘?‘
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s JHARKHAND STATE POLLUTION CONTROL BOARD

<

- T.A. DIVISION BUILDING {(GROUND FLOOR), H.E.C., DHURWA, RANCH! -834004 o
. ‘,g{ Phone.:2403852, 2403851, Fax.0651- 2403850, Website — www.jspcb.nic.in
Ref No. Ranchi, dated-
From,
Kamlakant Pathak

Section Head, Ranchi

To,
Unit Head,
M/s. Grasim Industries Ltd. - Chemical Division
At+P.0.- Rehla, Dist. — Palamau.

Sub: - For compliance of directions issued during show cause — reg.

Sir,

In connection with the aforesaid subject you were issued a show cause notice vide letter no D-22, dated
17/01/2019 to appear on 17/01/2019. During show cause Sri Vivek Mishra, Head Technical and Sri
K N. Mishra, AGM, Quality was present.

The directions during show cause were as follows:-,

1. The calibration of the pH meter should be done and ensure the correctness of the pH meter.

2. Drawing, design with completion timeline of Storm Water Drain shall be submitted. Moreover,
the storm water drainage and its functioning may be examined.

3. Bottom Ash will not be used in brine sludge lagoon.

4, Drawing, design with completion timeline of Garland Drain around sludge lagoon shall be
submitted.

5. New Brine sludge lagoon with liner and provision of lechate collection along with its

completion time line shall be submitted.

6. The empty salt bags shall be disposed off within 3 months.

7. They will submit action plan for achieving Zero Liquid Discharge (ZLD), construction of new
shed for coal stockyard and shed over salt unloading point.

8. The provisions of Hazardous Waste management, Collection and its disposal facilities should be

submitted.
9. The up-keeping of the factory premises should be made upto mark.

You are therefore directed to submit the compliance of the aforesaid directions by 21/01/2019.

20 Yours faithfully,
J j_.—-f Sd/-
a3
( Kamlakant Pathak )
),‘5\3\\0\ Section Head, Ranchi
Memo No- @ ~ 32— Ranchi, dated- ’8/ ! / '9
Copy to Regional Officer, Regional Office, Ranchi for information and necessary action.
W*L/c, \x
( Kaxiakant Bathal )

Section Head, Ranchi

ey
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GIL-CDR/UH/Env/2018-19/1475 20" January,2019

Shri Kamlakant Pathak, #
Section Head, Ranchi,

Jharkhand State Poliution Control Board,

T.A. Division Building, Dhurwa,

Ranchi

Sub: Compliance of j issue PCB vide lette B-8: 0

Dear Sir,

We are in receipt of the aforesaid letter, the serial wise compliance of directions are as follows: |

1. As per your direction now pH meter is calibrated and working satisfactorily. We would like to
inform you that the Central laboratory at our Unit is having fully fledged analytical laboratory and the
laboratory is registered by ISPCB vide memo no.D-276 dated 20/02/2017 and its validity is upto
31/03/2021.

Annexure -1A: Calibration Record Details
Annexure -1B: Certificate of registration no. D-276 dated 20/02/2017

2. Our Unit is an integrated chemical plant where storm water drain is very important. Here we
are submitting a map showing Storm Water Drains in the factory premises. The storm water
drain is shown in green colour in the map which is being submitted. These drains mainly meet
Challiya Nala and some part of it also meets Bhelwa Nala. Bhelwa Nala passes through factory
premises where as Challiya Nala also collects storm water from the surrounding areas.

Waste water from individual plant section pits are being interconnected to central ETP via
overhead line with an approved budget of 57.7 lacs in current FY 18-19. Targeted date for

completion of activity is 31st May 2019.

Annexure -2A: Concept Note l
Annexure -2B: Site Layout of Waste water routing and Storm Water droin. ‘
|
3. The bottom ash from boiler section after its collection is used in brick manufacturing unit and
filling of low lying areas (on community requests). We were currently using little volume of
Bottom Ash to avoid slippage of brine sludge shifting troliey. Now it is stopped with immediate
effect. ‘

N s |
i>/ gfé ’ah')/‘l}oﬂ,," “ Poge 1 0f 3 ‘

Telephone +91 6584 262211/221/488 Website  www.grasim.com
+91 6584 262205 - PN L17124MP1947PLCO0G4 10
Email  grasim.rehta®adityabigia.com

|

Grasim Industries Limited
Chemical Division, Rehla

Garhwa Road, Rehla 822 124 Fax
pist. Palamau, Jharkhand, India

Regd. Office P.O. Birlagram, Nagda 456 331 (M.P.)
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g::sn:?;allnl;ji:sﬂm, Rehla Telephone +91 6584 262211/221/488 Website www.grasim.com

ADITYA BIRLA

. Brine Sludge Lagoons are bottom shield and also plucked from side to avoid seepage and

further. percolation, if any. With capacity on verge of being exhausted, we have decided to raise
the height of lagoons by 1 meter. Considering the monsoon season we would also construct

drain along the periphery with collection pit. The collected overflow would be pumped back to '
our central ETP. In Financial year 18-19 a total budget of INR 27.3 lakhs has been allotted. The

targeted date of completion is 15/06/2019. We are enclosing herewith - the design and drawing
of garland drain for your further satisfaction please.
Annexure -4: Drawing of proposed extension to Brine Sludge pit.

. As way ahead we are exploring option of associating with authorized SLF agency at Jharkhand

for disposal of brine sludge from our site. Discussions are in progress and would be finalized by
15" Feb 2019. On our end we have proposed for budgetary approval for disposing accumulated
brine sludge in a phased manner over next 4 years, which is due for approval by our
management. Under this option we would continue using existing brine sludge Iagoonj
Moreover, Unit has proposed for Sulphate Recovery System - SRS (in brine circulation), with SRS‘
our brine sludge generation would be reduced to approximately 60% of current level.

Due to non-availability of appropriate land at our site, options need to be explored for suitable
land in plant vicinity.

Requesting your authority to grant us extension till 15™ March 2019 for submission of our
commitment against this directive.

 We assure commitment to this directive, we would also build a new intermittent storage facility

(PCC floor under Roof Shed) for empty bags.

 For ZLD: In FY 18-19 we have allocated budget of 1000 Lacs for upgrading our existing ETP with

introduction of MEE and ATDF {required for achieving ZLD for waste water). Work is phased in
three section, with includes
1) Automated pH and T55 correction with Filter Press. Current Status - Equipment have
been ordered.
2) Enhancing existing RO capability to inlet TDS of 5000 ppm, with recovery up to 85-90%.
Current Status — Technical evaluation in progress, ordering by 20 Feb 2019.
3} New MEE + ATFD. Current Status - gased on the RO selection, Bids to be evaluated
(technical offer available through group units). Order placement by 15% March 2019.
4) Over all site completion by 30" Sept 2019.

for Shed for Coal Stock Yard: In FY 18-19 we have allocated budget of 106.1 Lacs for extension.
Contacts has been finalized and work has been held back due to engagement of our site
contractor in garlanding of coal storage yard, and now due to change in supply priority to close
circuit consumer by Central Coalfields limited, an excess coal is been stocked at our site.
situation to be normalized post Kumbh Mela, work to resume in full strength from 5t March
and revised targeted date of completion is 15" July 2019. |

Page2iof 3
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Shed over Salt Handiing Area: We are committed for completion of this activity by 15™ Jun
2019 (Before Monsoon). '

8. Hazardous waste generated at our plant includes burnt oil, lon exchange resin, ETP sludg+,
Asbestos Sheets, oil soaked cotton, aluminum dross and contaminated bags. The generated
Hazardous Waste are stored within plant premise at designated location.

We have undertaken an agreement with JSPCB authorized TSDF for disposal from our site. The
shipment are in progress and historical backlog too are been shifted.
Annexure ~ 8A: Agreement copy with M/s Adityapur Waste Management Private Limited

Annexure ~ 8B: Copy of Recent disposal to TSDF.

8. We assure our commitment for proper housekeeping at our premise.
In light of the above submission, we request to kindly advise us for any further improvement in this

regard, to strengthen our commitment towards environment.

Thanking you,

Yours faithfuily,
for Grasim Industries Limited,
Chemical Division - Rehla

\a>-
{vivek V. Bhide)
Unit Head

~Gh
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Regd. Office P.O. Birlagram, Nagda 456 331 (M.P.) |
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING, DHURWA, RANCHI - 834004

/Q‘W

P.O. —Rehla, District —Palamau against compliance report submitted by the unit in the light of

Inspection report of M/s Grasim Industries Limited, Chemical Division at Mouza - Reth,
directions issued by JSPC Board vide letter no. - B-82 dated-18.01.2019.

M/s Grasim Industries Limited, Chemical Division at Mouza — Rehla, P.O. — Rehla, District —
Palamau was inspected on date 12.02.2019 by Sri R.N. Kashyap, Regional Officer, Regional Ofﬁcip,
Ranchi, Sri Gopal Kumar, JEE, Regional Office, Ranchi, Sri Ashutosh, Sri Sumit Kumar Jha, Sri
Ashutosh Anand, Sri Kumar Manibhushan and Miss Pratibha Priya, ,all Consulting Executives,
Headquarter in presence of Sri Vivek Mishra, Head Technical, Sri J.J Singh, Liasoning Officer, Sri
K.N. Mishra, AGM, Quality and Sri Deepak Sharma, DGM, CPP of the unit.

M/s Grasim Industries Limited, Chemical Division at Mouza — Rehla, P.O. — Rehla, District |-
Palamau is producing Caustic Soda - 550 MT/day, Stable Bleaching Powder — 50 TPD. The Chlot -
alkali plant is based on membrane cell process. The unit has captive power plant of capacity - 2x}0
MW. During inspection Caustic plant and both units of Captive Power Plant were found in operatiop.
During inspection following observation were found.

WATER POLLUTION

Control Arrangement

i
|
|
The unit has installed ETP of capacity — 1200 cum/day for treatment of industrial effluent. The mLit
has also installed STP for treatment of domestic effluent. |

Observations

1. Online Continuous Effluent Monitoring System (OCEMS) was found installed for monitoring *::f '
pH & TSS of treated effluent. The pH reading of treated effluent discharge was found 9.02.

2. No discharge was found in the storm water drain adjacent to treated effluent drain at the time ff
inspection. During inspection the unit’s representative stated that there is proposal of over ground
effluent drain. \

3. No garland drain was found around the lagoon area however retaining wall is being raised by
Olmt. from existing level along the lagoon. In two sides construction of retaining wall has be?n
done and in rest sides construction is under process. i

4. That Zero Liquid Discharge (ZLD) was not beinhg maintained by the unit, However the unit l'Jas
submitted plan for implementation of ZLD by 30" September, 2019. i

5. No toe wall was found around the coal Stockyard. However garland drain around the coal stopk
yard and one settling tank have been constructed.

6. Sub structure for shed where the salt containers are being unloaded has been constructed and
conveyor belt for carrying salt was not covered. During inspection salt was not being unload
from closed containers at railway siding. The salt was found stored in covered shed in the pldnt
premises. Moreover, the rubber lining was also not provided on the Concrete platform.

However representative of the unit stated that presently salt from closed container are bei hg
unloaded in covered salt storage shed.

wooge —H O




AIR POLLUTION

Observations o
1. ESP installed in both units of captive power plant, water scrubber installed in Hydrochloric Acid
plant for control of HCI mist and caustic scrubber in Sodium Hypo plant were found in operation.

2. Huge amount of coal was stored in coal stock yard in open area. Provision of static water
sprinklers was there and the sprinklers were found operational at the time of inspection.
Moreover, the coal stock was covered with tarpaulin sheets from one side where the provision of
static sprinklers was not there.

3. The Online Continuous Emission Monitoring System (OCEMS) was installed and when
inspected the data at that point of time was being noted; for Unit 1 the readings were: PM - 44
ug/Nm’, SO; - 329 ug/Nm®, NO, - 184.5 p%/Nmz ;For Unit 2 the readings were PM - 44.7
ug/Nm’, SO; - 338 pg/Nm?, NO, - 192 pg/Nm’.

NOISE POLLUTION

The unit has provided PPE’s to workmen in the high noise area.
SOLID & HAZARDOUS WASTE MANAGEMENT

Observations

I. During inspection where the fresh brine sludge is being disposed in lagoon area which was not
mixed with bed ash.

2. The bed ash generated from CPP was found stored nearby coal stock yard. The unit’s
representative stated that part of bed ash is currently being utilized in construction works,

3. Approx 70-75% of the Empty salt bags have been disposed by the unit to the TSDF facility;
Moreover, the work of substructure is also in progress for the salt bags storage shed. Temporarily,
well covered shed was being provided for the storage of empty sacks,

4. The unit’s representative stated that hazardous waste such as bumnt oil, ion exchange resin, ETP
sludge; Asbestos Sheets, oil soaked cotton; aluminum dross and contaminated bags are being
disposed through authorized TSDF.

BIO MEDICAL WASTE MANAGEMENT

1. The Bio Medical Waste generated by GIL CDR Aditya Chikitsalaya (OHC &FWC) is disposed
by M/s Medicare Environmental Management Pvt. Lid., Lohardagga, Jharkhand.

2. The Bio - Medical waste was being properly stored in colour coded bags and auto clave was also
installed in the premises for BMW treatment, the storage area for BMW was being separately
maintained.

CONSTRUCTION AND DEMOLITION WASTE MANAGEMENT
Observations

The debris dumped near canteen area has been lifted and is being utilized in the interna! construction
works,

/4
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. ﬁ_' FLY ASH DISPOSAL \l
|
|

<)bservations

dispatch to the cement plants. Remaining fly ash is being utilized in their own Fly Ash Bricks
Manufacturing Plant situated at Belchampa Industrial Area, Garhwa, |

2. All the raw rriaterials such as lime, cement, sand, fly ash etc. were covered properly. There wis
construction going on for the storage pit of brick & lime. |

1. The fly ash generated from the CPP was being transferred in the bulkers through the chute f:Tr

OTHERS

I. In the light of CPCB observation, point no.-04 mentioned in letter no.- B-29016/04/06/IP¢
/15765 dated- 24.01.2019, the unit has provided source emission monitoring facilities at HQ
stacks A & B. The present structure provided for source emission monitoring facility requires?
be replaced by new one.

—

GENERAL RECOMMENDATIONS

1. The timelines given by the unit in compliance status submitted to the Board should be strict y
implemented.

2. Grinders for crushing of bed ash should be installed for utilization of bed ash in fly ash bricks
/cement manufacturing.

3. Tree plantation in different rows nearby the lagoon area should be made.
4. Retaining wall should be further raised by 0.5 meters around the lagoon.

5. Display boards should be properly provided in all the areas especially in ETP outlet/Sludge
Lagoon/Hazardous Waste Storage area etc.

fron
e Adpel oo/

(Ashutosh Anand) (Ashutosh) ( it Kum:
Consulting Executive Consulting Executive Consulting Executive
v, -~
2 , . 1A
MJ\P zﬁ(L %ﬁ"
(Kumar"Manibhushan) { ibha Bfiya) (Gopal Kurnar)
Consulting Executive Consulting Executive JEE, Ranchi

QibL(nth'lo

1512 Jc 9
(R. N. Kashyap
Regional Officer, Ranchi
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JHARKHAND STATE POLLUTION CONTROL BOARD
Joman REGIONAL OFFICE, C.T.1. COLONY, E-1, DHURWA, RANCHI

Inspection report of M/s Grasim Industries Limited, Chemical Division at Mouza — Rehla, P.O, -
Rehla, District —Palamau for verification of compliance of the directions issned by JSPCB vide
letter no. — B-§2 dated-18.01.2019.

M/s Grasim Industries Limited, Chemical Division at Mouza ~ Rehla, P.O. — Rehla, District - Palamay
was inspected on date 28.03.2019 by Sri R.N. Kashyap, Regional Officer, Regional Office, Ranchi; Sri
Gopal Kumar, JEE, Regional Office, Ranchi; Sri Chandan Kumar, Consulting Executive, Regional
Office, Ranchi; Smt. Amrita Mishra Consulting Executive, Regional Office, Jamshedpur and Miss
Pratibha Priya, Consulting Executive, Headquarter in presence of Sri Vivek Mishra, Head Technical, Sri
Manish Gurg, AVP, CHP and Sri K.N. Mishra, AGM, Quality of the unit.

M/s Grasim Industries Limited, Chemical Division at Mouza - Rehla, P.O. - Rehla, District — Palamau
is producing Caustic Soda - $50MT/day, Stable Bleaching Powder — SOTPD. The Chlor-alkali plant is

The GHTEEY CHBHVEPOME BIaMIST NGNS T30 MWD, Bhifg
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' "'ﬁ:hspecﬁion'\ﬁausﬁé"ﬁl:ﬁt“ and both units of Captive Power Plant were found in operation.
During inspection following observations were found,

WATER POLLUTION

Control Arrangement

The unit has installed ETP of capacity — 1200cum/day for treatment of industrial effluent. The unit has
also installed STP for treatment of domestic effluent.

Observations

1. Online Continuous Efftuent Monitoring System (OCEMS) was found installed for monitoring of pH
& TSS of treated effluent. The pH reading of treated effluent discherge was found 7.87 and TSS
reading was varying between 1-4 mg/l

2. No discharge was found in the storm water drain adjacent to treated effluent drain at the time of
inspection but the effluent from the effluent drain was slightly leaking into the storm drain, as the
effluent drain wall was damaged.

3. No garland drain was found around the lagoon area however retaining wall has been raised by Olmt.

from existing level on two sides but the wall towards the north and west side has been raised only by

400mm,

A trench has been made around the boundary wall, near the lagoon area for plantation purpose.

Now salts are being procured only in containers, the use of salt bags has been abolished. Conveyor

belt for carrying salt has been dismantled by the unit and salts are being transferred from containers

to the salt storage area. A salt unloading hopper is planned but not yet commissioned.

bl o

6. Toe wall construction was under progress around the coal Stockyard. However garland drain around
the coal stock yard and one settling tank have been constructed,

Overhead Effluent Drain from individual plant section pits have been interconnected to central ETP.
Automated pH and T.S.S correction with filter press have been purchased.

That Zero Liquid Discharge (ZLD) was not being maintained by the unit. However the unit has
submitted plan for implementation of ZLD by 30™ September, 2019. Lol has been signed with M/s
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Ketav Consultant Junababslpura, Gujarat. Dated 12.03.2019 regarding purchase of MEE + ATFD,
for achieving ZLD. ‘

AIR POLLUTION
Observations

1.

ESP instatled in both units of captive power piant, water scrubber installed in Hydrochloric Acid |
plant for control of HCI mist and caustic scrubber in Sodium Hypo plant were found in operation.

Huge amount of coal was stored in coal stock yard in open ares and partially covered in tarpaulin
sheets. Manual mixing of lime has been started recently for desulphurization, 36n0.5 of static water
sprinklers were installed and the sprinklers were found operational at the time of inspection.
Construction of civil structure for coal storage shed is under progress.

The Online Continuous Emission Monitoring System (OCEMS) was installed and when inspected
the data at that point of time was being noted; for Unit 1 the readings were: SPM-77.10mg/Nm?, '
$O; — 319.24mg/Nm’, NO,~ 96.98mg/Nm’ ;For Unit 2 the readings were SPM—44.3 mg/Nm’, SO; - |
348.6mg/Nm’, NO,~ 192.0mg/Nm* and CO- 39.1mg/Nm’

1no. of CAAQMS station has been installed in the hospital area and display board has been provided
near the Main Gate. The CAAQMS reading at the time of inspection was PM;o- 77.9 ug/m3, PM; 5-
23.6 ug/m3, Hypo Cl; - 3.06 mg/m3, . '

NOISE POLLUTION

The unit has provided PPE’s to workmen in the high noise area.
SOLID& HAZARDOUS WASTE MANAGEMENT

Observations

During inspection the fresh brine sludge which was being disposed in lagoon area was not mixed
with bed ash.

The brine sludge was not leveled and huge heaps were found at the center and few quantity of plasti
waste was present with the sludge cum leachate.

A surface runoff collection pit of 4 x 4.5 x 4 meters hias been constructed inside the lagoon itself,
collect any kind of surface run-off and Leachate generated and as stated by the Technical head of th
unit the collected leachate will be transferred to ETP.

Till now no agreement has been finalized between the unit and TSDF for disposal of brine sludg
(non hazardous) but the communication has been made. The unit representative also mentione
about their planting to purchase land for secured land filling.

Centralized waste storage facility is under construction for storage of ‘graphite waste, aluminu
dross etc. and the unit representative have committed to complete it by 15 June 2019.

Approx 75-80% of the Empty salt bags have been disposed by the unit to an authorized recyclin
facility; and as per the statement of the unit representative, hazardous waste such as burnt oil, io
exchange resin, ETP sludge; Asbestos Sheets, oil soaked cotton; aluminum dross and contaminate
bags are being disposed through authorized TSDF, Adityapur.




)

BIO MEDICAL WASTE MANAGEMENT

1.

The Bio Medical Waste generated by GIL CDR Aditya Chikitsalaya (OHC &FWC) is disposed by
M/s Medicare Environmental Management Pvt, Ltd., Lohardagga, Jharkhand.

The Bio — Medical waste was being properly stored in colour coded bags and auto clave was also
installed in the premises for BMW treatment, the storage area for BMW was being separately
maintained.

CONSTRUCTION AND DEMOLITION WASTE MANAGEMENT

Observations
The debris generated due to dismantling of conveyer is being utilized in the internal construction works.

FLY ASH DISPOSAL
Observations

1.

The fly ash generated from the CPP was being transferred in the bulkers through the chute for
dispatch to the cement plants. Remaining fly ash and some part of bed ash is being utilized in their
own Fly Ash Bricks Manufacturing Plant situated at Belchampa Industrial Area, Garhwa,

2. The unit’s representative stated that part of bed ash is currently being utilized in filling of low lying
areas inside the unit’s community.
3. All the raw materials such as lime, cement, sand, fly ash etc. were covered propetly. The storage pits
of brick for lime storage have been constructed,
4. Unit needs to notify JSPCB about the use of bed ash in filling low lying area inside its community.
OTHERS
1. In the light of CPCB observation, point no.-04 mentioned in letter no. - B-29016/04/06/IPC-
/15765 dated- 24.01.2019, the unit has strengthened the source emission monitoring facilities at
HCl stacks A & B.
GENERAL RECOMMENDATIONS

I. The timelines given by the unit in compliance status submitted to the Board should be strictly
implemented.

2. The retaining wall should be raised uniformly on all sides and for hassle free dumping of brine
sludge via vehicle, ramp has to be constructed,

3. The piastic waste mixed inside the brine sludge should be separated and disposed properly.

4. The surface run off pit constructed is not a proper substitute of leachate collection pit and much
improvement is needed.

5. Static water sprinklers should be installed on the internal roads, approach road and dust prone
areas,
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L 6. The damaged part of effluent drain needs maintenance.
7. Automatic system of lime dosing should be impiemented instead of manual one. !
8. Tree plantation in different rows nearby the lagoon area should be made. : )

9. Display boards should be properly provided in all the arcas especially in ETP outlet/Studge

Lagoon/Hazardous Waste Storage area etc.

%"w i“"b’&w IY;E’
(Ehandan Kumar) (Pratiblia Priya)

Consulting Executive Consulting Executive
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Consulting Executive JEE, Ranchi
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Item No.04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 809/2018

Anwar Hussain Ansari, Jhamumo
Alpsankhayak Morcha Applicant(s)
Versus

State of Jharkhand Respondent(s)

I
ate of hearing: 03.05.2019

HON'BLE MR. JURTICE ADARSBH KUMAR HAIRPERS
HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICI§ [ER

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, J
HON’BLE DR. NAGIN RANDA, EXPERT MEMBER

plicant(s):
pondent(s}:

ehla, District of fly ash

rocess. It alleged that the
wate?‘p_g used for n'é;.us ¢ soda and thereafter
toxic effhiéma wgl‘e‘\bemg* dlscharged without safeguards
affecting the public health in Palaamu District. Vide order dated
15.12.2018, a report was sought from the Jharkhand State

Pollution Control Board (JSPCB).



2. Accordingly, report has been received vide email dated
10.04.2019 annexing an inspection report of M/s Grasim
Industries Limited, Chemical Division at Mouza which is a unit
of M/s Aditya Birla Chemicals dated 20.09.2018 finding
deficiencies under the heads; ‘water pollution’, ‘air pollution’,
‘solid & hazardous waste management’, ‘bio-medical
management’, ‘construction and demolition waste
management’, ‘fly ash disposal’, ‘land documents’, ‘EC

‘pliances' and ‘CTO compliances’. \W use notice was

1 of Pollution)

sued under the Water (Prevention an

Act, 1974 and the Air {Prevention and Contr tion) Act,

1981 in the light of deficiencies foticed.

“ Water tiofl and Contro‘k
: ir (Preven oml%?m of Polt
4.  Another 1Qectloﬁ g congd: the light of directions of

the State PCB' dated"“ﬂ 01.2019. Even in that report
deficiencies were noticed which resulted in directions to require

bank guarantee of Rs. One crore to remedy the deficiencies.

S. Third inspection was carried out by the State PCB on

29.03.2019 recommending as follows:
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“General Recommendations
1. The timelines given by the unit in compliance
status submitted to the Board should be strictly
implemented.
2. The Retaining wall should be raised uniformly on
all sides and for hassle free dumping of brine
sludge via vehicle, ramp has to be constructed.

3. The plastic waste mixed inside the brine sludge
should be separated and disposed properly.

. The surface run off pit const is not a proper
substitute of leachate collection pi

improvement is needed.

much

 Static water sprinklers should be ins

internal roads, appraach road and

art of efﬂuenéirain

be

in all
dge

“4

6. From the &

_;:'féyclear that the unit is causing
pollution as found in the reports. While requirement of
performance guarantee may be a step to remedy the pollution,
compensation for the damage caused is required to be assessed
and recovered. Quantum should not only be sufficient to

restore the environment but also deterrent. Since the unit is



highly polluting and falls under the category of seventeen most
polluting industries, the period of one year may be required to
be reduced appropriately and amount of performance guarantee

enhanced.

7. Let a report of the assessment and recovery of damages,
reduction of périod for remedial action and increasing the

amount of the performance guarantee may be furnished by the

‘iSPCB} within three
=.:crnlths by email at ngt. flingdgmail.com. _

A copy of this order be sent to the Jharmé
Control Board (JSPCB) by email. e '
‘

Goel, CP

and State Pollutien Control B

Pollution

. Wangdi, JM

. Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 03, 2019
Original Application No. 809/2018
AK

&/
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JHARKHAND STATE POLLUTION CONTROL BOARD

ot T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA RANCH] -834004
SR Phone : 0851-24008 4008 0240184 ax-08! 19
D site - www . isoch nic.in: e-mail : ranchiis pchEdomait cox
Office Order No.../.??..:...? 7 Ranchi, date ..2'16' ! 5

Office Order

In the light of Hon’ble NGT Order dated 03.05.2019 in O.A. No. 809 of 2018 Anwar Hussain Ansari,
Jhamumo Alpsankhayak Morcha Vs State of J harkhand, The operative part is as fotlows:-

“From the above reports, it is clear that the unit is causing pollution as found in the

reports. While requirement of performance guarantee may be a step to remedy the pollution,
compensation for the damage caused is required to be assessed and recovered, Quantum should
not only be sufficient to restore the environment but also deterrent. Since the unit is highly
polluting and falls under the category of seventeen most polluting industries, the period of one year
may be required 1o be reduced appropriately and amount of performance guarantee enkanced.”

In view of the above a committee of following member is hereby constituted:-

1.
2,

DFO, Palamu

CMD, MECON Ltd. Ranchi or his Representative not less than Rank of General
Manager.

CMD, CMPDIL, Ranchi or or his Representative not less than Rank of General
Manager.

HOD, Deptt. of Environmental Science & Engineering, HT (ISM), Dhanbad or his
representative not less than Professor,

Regional Officer, JSPCB, Ranchi

Dr. Anand Thakur, Asst. Professor, Zoology, Ranchi University

The committec will assess the damage caused and evaluate the compensation for recovery from unit,

The committee may co-opt expert members as per requirement and will communicate to the Board.
The committee will submit its report by 30.07.2019

The expenses acognd in conduct of business of this committee wiil be reimbursed from the unit.

_—
Chowden/Generol Letter-RNC/138




Analysis Report of the Water Samples collected at the time of inspection: -

Annexure-IX

Sl _ PARAMETERS -
No SAMPLING POINTS
PH CONDUCTIVITY(uSicm) TDS(ppm) CHLORIDE(ppm)
1 ETP Inlct 7.30 11200 6170 3368
2 ETP Qutlet 7.92 6240 3300 2056
3 Chhaliya Nallah(1) 6.44 4830 2530 1631
4 Chhaliya Nailah(2) 7.57 3740 1941 1134
Meeting Point of Chhaliya &
5 Belwa Nallzh 8.15 6550 3470 1914
Tube Well inside the Primary
6 Madhya Vidyalaya, Gordiha 7.45 632 307 107
Village
7 Resident of Ghordiha Village 7.40 2030 1020 567
8 Random Sample 7.28 1597 795 P ] 283

fnand -

(Dr. Anand Thakur)
Assistant Professor
Zoology Department

Ranchi University

(Dr. 5.K. Maiti)
Professor
IIT(ISM) Dhanbad

(Dr. Bipul Kumar)
Sr. Mapager,
MECON Ltd,

A

{Abhijit Sinha)
General Manager
CMPDIL., Ranchi

g

(Dr. Nageswar Pyasad)

Sr. Manager
MECON Ltd

Qorckiangve

(R.MN. Kashyap)

Regional Officer

JSPCB, Ranchi




ANNEXURE-X
A) Year wise information on Fly ash Generation/Utilization (Last § years):
Utilization |
Year Generation Temporary | Remarks
Low
TPY Use for|Use for| | dump
lying
Brick Cement
¢ filling
makin
& other
uses

B) Information on Bottom Ash----
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GRASIM

GRCD/Water/2016-17/1350 20" February,2017

’.pmm..
.’/\\;\'ﬁ’ T 'TV N
41* - \qu._ ief Engineer

25 Wa;gl‘ esource Deptt.
Meﬂm)pagar
lPalaw

(q'm :

e Sub : Renewal of Existing Water Agreement dt.26,11.2012 for a period of
’ 5{five) vears with increased quantity of water

This has reference to Water Agreement dated 26" November 2012 entered into between our

\-( (;?%Ev and Water Resource Department (WRD),Govt. of jharkhand, and subsequent
79 Qgs\ﬁ (}nent in line with change the name of our company viz. M/s. Grasim Industries Limited,
éﬁ_@%@%ml Division Rehla dated 28™ July 2016.{copy enclosed)
2 &\&\P

In this connection, we would like to inform you that we have submitted a letter
No.ABCIL/UH/2012-13/11552 dated 30" November 2012 wherein we had requested to increase
the water from 2.646 MCM to 5.500 MCM per year for the requirement of new project. Our
above submitted application, your good office has assessed the availability of water in North Koel

. and recommended for approval to Chief Engineer Design-Master ptanning & Hydrology for drawl
of additional water for new project vide letter no.646 dt 5.8.2013 and letter no.1323 dt.
24.10.2013.

Further, we would request you to renew the said Agreement with an increased guantity to 5.500
MCM per year for further five years. We have already submitted necessary documents for drawl
of additional water vide our letter No.GIL-CDR/UH/Water/16-17/1720 dated 4™ May,2016
originally addressed to office of the Chief Engineer, Water Resource Deptt, Ranchi with copy

marked to the Chief Engineer(Monitoring), Water Resource deptt. Daltongan.

. -
Grasim [ndustries {imited %(

Chemical Division, Rehla Telephone +91 6584 262211/221/488 Website www.grasim.<d
Garhwa Road, Rehla 822 124 Fax +91 6584 262205 CIN L17124MP1947PLCO00410
Dist. Palamau, Jharkhand, India Email__ grasim.rehla@adityabiria.com

Repd. Office P.O. Birlagram, Nagda 456 331 (M.P.)



o ADITYA BIRLA

GRASIM

We are sure that keeping in view the Industrial growth and revenue generation of the district and

State, you will consider to execute afresh agreement accordingly.
Your earlier co-operation is highly solicited.

Thanking you,

Yours faithfully,
. For Grasim Industries Limited
Chemlcal Division Rehla

(Bruesh Kum
General Manager (F&C)

Encl: Copy of Agreement

CC: The Chief Engineer {Monitoring)
Water Resource Deptt,
Govt. of Jharkhand
Nepal House, Doranda,Ranchi

. Ranchi

Grasim industries Limited

Chemical Division, Rehla Telephone +91 6584 262211/221/488 Website wwwy.grasim,com
Garhwa Road, Rehla 822 124 Fax +91 6584 262205 CiN L17124MP1947PLCOO04 10
Dist. Palamau, Jharkhand, India ] | Email___grastm.rehlagpaditysbirla.com

Regd. Office P.O. Birlagram, Nagda 456 331 (M.P.)
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= =’-r JHARKHAND STATE POLLUTION CONTROL BOARD

}1-‘3@3 T.A. DIVISION BUILDING (GROUND FLOCR), H.E.C., DHURWA, RANCHI -834004
Pheone.: 0651-2400852/2400851/2400850(Fax), Web site : www.jspcb.nic.in
Ref No. L.~ 5Y4g Ranchi, Dated:.. 2.0 F- 20/ ?
From,

Rajeev Lochan Bakshi,
Member Secretary
To,
The Unit Head,
M/s. Grasim Industries Ltd. (Chemical Division)
At+P.0O.-Rehla, Dist. - Palamau

Sub:  Submission of Bank Guarantee in the light of Hon’ble NGT order dated 03.05.2019 in O.A. No. 809 of
2018,
Ref.: Board’s letter no. B-264 dated 28.02.2019

Sir,

Whereas, in continuation to above letter a bank guarantee of Rs. 100 Lac has already been submitted by you
bearing no. 087GT02190600006 dated 01.03.2019 issued by HDFC Bank Ltd., Ranchi in favor of Member
Secretary, Jharkhand State Pollution Control Board, Ranchi against time bound action plan valid up to 31.12.2019.

Whereas, NGT in its above order has directed to JSPCB for assessment and recovery of damages, reduction of
period for remedial action and increasing the amount of the performance guarantee.

Whereas, in the light of above order a six member committee has been constituted vide Board’s officer order no.
B-79 dated 21.06.2019 to assess the damage caused by the unit and to evaluate the compensation.

Whereas, the committee has inspected your plant on 02.07.2019 & 03.07.2019 and submitted its interim report
vide letter 1125 dated 19.07.2019.

Whereas, the committee has observed serious environmental issues and suggested comprehensive studies on
different aspects of environmental matrix.

Whereas, the environmental compensation will be levied after comprehensive studies & assessment of
environmental damages caused by the unit.

Whereas, the competent authority has considered the inspection report and the direction of the Hon'ble NGT»
approves to enhance the performance guarantee from Rs. 100 Lac to 1500 Lac.

Therefore, you are, hereby, directed to submit the performance guarantee of Rs. 1400 Lac (Rs. Fourteen Hundred
Lac only} by 31.07.2019 otherwise your Consent-to-Operate granted by Board's letter no. JSPCB/HO/RNC/CTO-
1024931/2016/1062 dated 23.12.2016 valid up to 31.12.2021 stands revoked.

Sd/-
{Rajeev Lochan Bakshi)

<y Member Secretary
A)~ N
Memo Nor_) 8 Ranchi, dated %‘D} \d

Copy to: Regional Officer, Regional office, Ranchi for information and necessary action.

Chandan/General Letter-RNC/179

¥
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To _ 31.7.2019

The Member Secretary
Jharkhand State Pollution Control Board
TA Building , HEC Complex, Dhurwa

Ranchi.

sub . Submission of Bank Guarantee of Rs 1500Lakh (Fifteen crores) including earlier submitted
P Bank Guarantee of Rs 100Lakh dt.1.3.19 vide BG no.087GT02190600006.

Ref. Your letter no.548 dt.26.7.2019

Respected 5ir,

with reference to your jetter no. 548 dt 26.7.19 to submit further enhance amount BG
from 100 Lakh to 1500Lakh (fifteen crores} . '

)
) In light of above, we are enclosing here with enhanced BG no.087GT02190600006 of Rs
) 1500Lakh { Fifteen Crores only) issued by HDFC Bank Ranchi valid up to 31.12.2019 in favor of.
.Member Secretary, Jharkhand State Pollution Control Board Ranchi against action plan submitted by
> us.
b Thanking You
> yYours faith fully
for Grasim Industries Ltd , Chemical Division.
e : :
¥ e
N A Khan

» SR. Manager _
i Encl. Original BG no. 087GT02190600006 of Rs 1500Lakh(Fifteen Crores only) dt 30.7.2019
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To,

MEMBER SECRETARY
JHARKHAND STATE POLLUTION
CONTROL. BOARD, TA BUILDING

HEC COMPLEX, DHURWA,PIN-834004
RANCHI, JHARKHAND

OUR REFERENCE 5 OB7G6T02190600006
DATE OF ISSUE 5 Ol-MAR-20)!
APPLYICANT § GRASIM INDUSTRIES LTR
GUARAHTEE AMOUNT ¢ IHR 150,000,000,00 )
-~ AVOUNT W WORDS  § RUPEES ONE HUNDRED FIFTY MILWION ONLY
L EXPIRY PLACE 4 RANGHI /
' EXPIRY DATE ¢ 3 31-DEC-2019 :
CLAIM DATE ¢ 30-DEC-2020
AMEMDMENT DATE = ¢ 30~JUL-2019
AMENDMEHT HUMEER, ' 1

-------------------

DEAR SIR,

l i
Ll iR L L L Ll E gy -y g AT EREN TPy,
i @ PILY TGSUED WY 1§,

3

NBRURDED™ T 1S WITIEN 15 DAYS FROM

WA SO0 AS THE PURFOSE FOR WHIGH
RVER I& EARI.IER,

WIE SFOHATORIES VIiD NAVE BTGHED TIE SURJECT

BOIVAS STATER RELOW WAVE THE REQUISLTE POWERS

TO SIGH OH BEHALF OF THE BAMK,

PLEASE FIND ENCLOSED THE CAPTIONEANT

TJHIS GUARANTEE -
THE DATE IT CEASESW
IT HAS BEEN I55

1, ur.us,  Banjay Mukherfeey, ye,jus,  Plyushy P OFhe '
s;eii agation Dy, Manager D'/
’ 4
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FURTHER COHFIRMATION OF Tt

HIS GUARANTEE IF DES !
FROM THE ABOVE MEHTIONED BRANCH, TRED 6IOLD HE ORTALIIED ’

THIS LETTER FORMS AH IHTEGRAL PART OF THE GUARANTEE,

FOR HOFC BANK LTD,
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This Non-Judicial Stamp Paper Of Rs .92. /- Forms Part And
Parcel OF This Bank Guarantee.
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Date of Amendoent - 30-AN-2019

CONTROL BOARD, TA BUILDING

Dear Sk,
" OwBGMNo .1 087GT02190800005
Date of lsswe  : 03-AAR-2019

BG Aawount : WR10,000,000.00
Mppicant . GRASHA IMDUSTRIES LTD
EIRLAGRAN

HAGDA
ExwyDae : 31-DEC-2019
Cliasn dais : 20-DEC-2020 _
The above Baok Guaranice stands amended as under.
amm
Yiew BG Amotnt - $HR150,000,000.00

"Hiotwithstanding anything contained herein : .
Ouwr Eabllity under this Guaraniss shall nat excesd 1NR150,000 000.00 (RUPEES ONE HUHDRED FIFTY

SALLION OHLY ). .

Tiis Guarantes shatl be valid upto 31-05::-2019 (Explry Data] and we are liable to pay the gu:rantood
smount or any part thereof under this guarantes only and only if you serve upon us a written claim or
Gemand in terms of the guarantse on or before 20-DEC-2020 [Claim perfod of one year from dato of
exgicy of BO) taiinvy vihich the Bank shall slznd muud md diuhargld from any lability whatsoover
under s Guarsries”. :

gwmm b reiined 10 Us a8 t0on 5 the purpote for which X Is Issued Is fulfilled,
Ths mmmm futter no GTEE/268585 is an Inlegral part of Ihe 087GT02100600006 dled 01-MAR-2019

All otivae tasins and conditions remain unchanged, . Q ﬁ*\
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